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4 	
13-1-96, 	Td-Mr.B..Sharma. Leave to 

amend within two days. 	
114 

The applicant is aggrieved by' 

issuance of frequent transfer orders. 

It is alleged that the action of the 

respondents is tainted. O.A. is 

admitted. Issue notice to the respc

' 

 ' 

8 weeks for written statement. Ie 

notice to the respondents 2 to 5 at,• 

this stage ,  to show cause as to why ' 

interim relief as prayed may not be 

granted. Returnable on 23-1-96. O.A. 

to be listed for hearing on interim 

relief on 23-.1-96.. O.k. to be listed r 

orders on 2 2 s46. Mr.A.K.Choudhury 

Add].C.G.S.Co seeks to appear for respM 

dent No.1. 

vicAn 

0$• $4 I . • 	J 5 	 05 •II•••$•5•  .• .• 95000a ...•a 

(contd.to  Page No.2) 
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23-1-96 At the request of Mr.B.Ic.Sharma 
adjourned to 72-96. 

lra . V1ce.sChathn 

A 

....-..: . 	. 	
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O.A.3/96 

72-96 	. None is present. Adjourned to 

8-396 for counter and further orders. 

J. 

Cfl 	 f' 

	

* 	 . 
. 	. 	

. 	 None is Dresent.Written 

. . 	 . 	. 	 List' for wrn statit and 

	

£ 	

8396 	 Mr.A.K.Choudhury Addl,C.G.S.C, 

TI-I 	 I Jis  presentfor t13 respondent NO.?O Hehas 

subffiitfed that respondent No1 will,  not 	-.•- 

ibit counter In this case, No counter has- 

t 	 been submitte&by respondent' No.2. 
L 

• 	 . . - 	for the 'app].icañt. ;List for .  , counter and turt- 
, 	. 	 order on 1 . 	96. 	 . . '.1 	 t 	 . 	/ 

5/ . 	 . 	. 	 • 	 -. 	Member , 

	

• 	 . 	
. 	 - . 

	

- 	 im  

19.4.96 , ' None is present. Written statement 
has not been submitted • List for )xt 

	

. 	 '. 	 , .. 	
. 	 ien stateent and Lurther order on 

29.5.96. 

Lvl

- 	 -• 	

- 
Member 

4 	 - 	 -- 	 18-96 	- 	Mr,P.K.Tiwari for the applicant. 

Mr.A.K.ChoudhurV.AQd1,c.G.s.c, is present 
.,. for res ondent No-1, -Nonefor 	respondent 

Nos, 2 & 4, Written statenent have not been b 	 . 
submitted by respondent No.2 and 4. This Is 

a transfer matter. 
c—--' I 	 List for hearina on 10-7-96. In the - 	y- & -t- 	- 	- 	- 	 - 

L -  & r 1\JO- -'--/ 	 meQntlrne resoonderit No2 & 4 may swmit Al 	
- 	written statement if desire. 

Inform the respondens 2 & 4. 

I 
• 	.. 	 •• 	, 	lm 	- 	-, 	 Merhcr. 	-• 
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' 	 10.7.96 	Dr. Y.K.Phukan is present 

00 
 for 

the respondents. 

Written statement has not been 

submitted. 

148t .for hearing on 23.7.96. 

in the meantime written statement 

may be submitted. 

V--- 	 .I  
• 

4--- 

	

- 	 Memer 

1L 	1J 	23796 

79 

2SO Lj 

4 

........ . . ... .. 

- 	 nkm 

T 
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ip- 	
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6JT 	r 	 /o4' Aft 

Mr S.arma for Mr B.K.Sharma. 

Mr A.K.Choudhury,Addl.C.G.S.0 and 

Y.K.Phukan for the respondents. 

Mr Sarma seeks time for filing 

rejoinder 	 I  
List for hearing on 22.8.96. In 

the meantime the app1icant may file 

rejoinder with copy to the opposite 

parties. 

Member 

I 

Learned counsel Mr B.K. Sharma 
H i 

	

for the applicant. Mrs M. Das, learned Govrn- 	' 

ment Advocate, Assam, for respondent N4Q, 

3 and 4. She has submitted the written statint 

on behalf of the said : respondents and c- 

	

served on Mr B.K. Sharma, today. Mr BK. 	r 
Sharma seeks time for perusal and; cbnsideraton 

of the written statement 

Hearing adjourned to 6.8.96. 	
. 



	

- 	,_.c ,rsrs, 
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22.8.96 	Mr. B.K.Sharma for the applicant. 	j 
Mr. A.K.Choudhury, Addl. C.G.S.C. for 

the respondent No. 1. 

Mrs. N. Ls for the respondent Nos. 2,3 

and4. 

At the request of Mr. Sharma hearing 

adjourned to 11.9.96. If he desires to file a 

rejoinder as mentioned, a copy of the same 

may be served by him to the opposite pars 

in advance of the date of hearing. 

I •: 	 Member 

trd 

16.9.96 	Mr. S,Sarma for Mr. B.K.Sharma for the 

'applicant. 

• 	 Mr. A.K.Choudhury, Addl. C.G.SC. for 

the respondent No.1. 

None present for the other responos 

, 	 List for hearing on 25.9.1996. 

Member 

trd 	- 

- 

25.9.96 	 Mr. A.K.Choudhury, Addl. C.G.S.C. 

for the respondent No. 1. 

List for hearing on 

trd 

1 
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L 	30.9.96 	Learned counsel Mr S. . Sarm 
-----fOr 	tie 

Applicant. Learned Addi. C.G.S.C. Mr A.K. 
oudhuri 

for respondent No.1. None for the State of • 
satn 

cnd other respondents. 

Mr S. Sarma files rejoinder today. Let 

'.opy of the rejoinder be served on the opposite 

Darties. 

List for hearing on 12.11.96. 

Member 
nkm 

t- /0 _- 
3 0 1 9  

	

12.11.96 	Learned Addl. .C.G.S.C. Mr A.K. Choudhuri 

for respohdent No.1. Learned counselMs M. 

Das for respondent Nos. 2, 3 and 4. However, 

i_
4P ? 

	

	
Mr B.K. Sharma, learned counsel for the applicant 

has submitted leave note on account of personal 

difficulty. 
-(_4•. 	 i- /7 	 ; - 

List for hearing on 2.12.96. 

$ 	 . 	Member 

	

nkm 	 • 

• H 
I 	 I 

E3LJJ#) 
Or\ 

	

4 	11.4 .97 	Mr A .K.Choudhury,, learned Add1..6 

S.0 and pr Y.K .Phukan, :Learnedvernrnen 

Advocate,Assam are present for the 
- resporident s . 

tet this case be listed for 

hearing on 30.5 .97. 

• 
Vice-Chairman 

1th• 

pg 

t 	
C- 
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-•-- •-' 
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O.A.No.3/96 	 . 

30.5.97 
1 

Mr S. Sarma on behalf of Mr B.K. Sharma, 

learned counsel for the applicant, prays for an 

adjournment on the ground that Mr B.K. Sharma 

who is incharge of this case is unable to appear 

before . this Tribunal for his personal reason. Mr 

A.K. Choudhury, learned Add!. C.G.S.C. and Dr. 

Y.K. Phukan, learned Sr. Government Advocate, 

Assarn, has no objection. • 

List it on 20.6.97 for hearing. 

( d~ ~ 
Vice-Chairman 

2,3 

pro 

/t( 

4) 

p 
c41 

c1 .  .-Tho c 
nkm 

20.6.97 	 On behalf of Mr B.K. Sharma
' 

 learned 

counsel for the applicant, a mention has been 

	

/ 4f 	
made by Mr M.K. Choudhury for adjournment 

/ 

	

	
as Mr B.K. Sharma who is in charge of the 

case is unable to attend court due to his personal 

1p 	. 	

difficultY. 	. 

Let this case be listed on 4.7.97. 

1' 
	 Vice-Chairm an 

• 	 . 	

nkrñ 

\ 	VCA 
47..97 	Heard in part.. Mr.B.K.Sharma 

learned çóunsel appearing on be1f 
* 

	

fXSC&. '-"k 	 of the applicant prays for sometime 

, . 

49o'.''- 
to examine sëeStithi •ia- t o 

Dr.y. K. Phukaz Sr. Government E¼lvocate 

has no. objection. 
* 	

List on tax 11797 for 

hearing. 

VjceChajrman 

im 
- 

jH 

-I 



o.1'A.Jo. 3 f 1996 

H 
ll.7 	 Dr. 	Y.K.Phukan ;  

Advodáe, •Assaim prays for short ádjounrment 

as 'he hs some persoa1 diffith1tes. Mr.  
B.K.Sharma has no objection.. Accordingly the 

case is adjourned till 25.7.97. 

• List 	on 	25.7.97 	for •further 
hearing. 	. 	 . 

Vi(é-Chairman 

	

25.7.97 	On the prayer of Mr S. Sarma, on 
behalf of Mr:B.K. Sharma,..learnéd counsel 

for the applicant, the case isadjourced 
. 	 till 1.8.97 for hearing. 

• 	(_\ I L---- 	 . 

Vice'mChairrnan 
nk 

	

48.97 	On the prayer of Dr. Y.K.Ehukn 

the case is adjourned till 6.8.1997. 

q57 1  

List it on

/
8.1997 for hearing. 

Vice--Cha rman 
trd 



•• 

I •1H 
	

O.A. 3/96 

7-.8-"97 	Dr.Y.K..Phukan learned Sr. 
Goverjent advocate prays for 
further time for production of 
records. 

Let this case be listed for 
hearing on 12w897 s  

Vjceo'Chairflan 

Of w/3 

12.8.97 
(9 fl%t. q?to 	 c'n o 

/iAKCMLJ4t ,  

(-C<.c &_J 
pkktSr+A 

/-o  

Heard in part 
List on 22.8.97 for further 

hearing on the top of the list. 

Vice_Chairman 

a 
b 

pg 

22.8.9/ 	 Dr. 	Y.K.Ph1]kn, 	learned  

Advocate, Assam has produced the records. Mr. 

B.K.Sharma learned counsel appearing on behalf 

ot the applicant submits that he may be 

allowed to go through the records. He may do 

so on 1.9.97 at the chamber ot Registrar 

between 01 P.M. and 02 P.M. and the matter may 

come up tor hearing on b.9.97. 

List on S.9.9tor hearing.. 

Vice-Chairman 

trd 

5.9.97 	 On behalf of Mr B.K. Sharma, learned 

counsel for the applicant, M? S. Saima prays 

for an adjournment because ofthé personal difficulty 

of Mr B.K. Sharma. Let this case be listed on 

26.9.97 for hearing. 

9z- 
nkm 	

Vice-Chairman 



OANo3/96 

0 	 26.9.97 	 Mr B.K. Sharma, lerne..'.unsel 

for the applicant, submits that certai devlo- 

• ments have taken place and the matte. is 

likely to be settled outside court,.. Therefore, 

he prays for sometime. Accoidingly list it 

on 31.10.97. 

Vice-C airman 
nkm 

31.10.97 	 On behalf of Mr B.K. Sharma, learned 

counsel for the applicant, mention has been 

made that Mr Sharma has suddenly left for 

Delhi. Mr A.K. Choudhury, learned Addi. C.G.S.0 

/ 	 and Dr Y.K. Phukan, learned Government Advocate 
• ?'_. 	ç1 r) , 	/ 

Assam, have no objection if the case is adjourned. 

/ 	 List it on 28.11.97. 

Vice-Chairman 

nkm 

5.12.97 	There is no representation. The 

application is dismissed. 

'' 	

b J ,L /.4••  

Vj.ce-'Chajrman 

'fr 
' 	 pg 

17-  

; 



:. ti klk BEFO1E THE 	 INISTRATIVE T IBUNL
I BENH J 

O.A. No. 	of 1995 

BET WEELJ 

$ri Chandra Mohan,,I.F.S. 
Son of Shri Raghubir Singh, 
presently posted as the Planning Officer-Il, 
attached to the office of the Principal 
Chief Conseivator of Forests, 
Government of Assam, 
Rehabari, 	wahati-8. '& t- (f C"/ 

tlicant 

AND 

1. The Union of India, 
represented by the Scretary to 
the Government of India, 
Ministry of Eriironment & Forests, 
C.G.O. Complex, Lodhi Road, 
New Delhi 110 003. 

2, The State of Assam, 
represented by the Secretary to 
the Government of Assam, 
Departmentof Forests, 
Dispur, (?iwahaU-6. 

¶J 

.1v- Q,r 
U lf 

-t 
Ii 

3. Shri Harish Sonowal, I.A.S. 
commissionercurn-Secretary to the 
Government of Assarn, 
Departmentof Forests, 
Di spur, Gttwahati-6. 

4•  The Principal Conservator of Forests, 
Assam, Rehabari, Q.iwaháti-8 

S. Shri Abhijit Rabha, I .F. S. 
Divisional Forest Officer, 
Karimganj Division, 
Karimganj, Dist. Karimganj. 

••• .Resondnts 

DETAILS OFAPPLICATIP 

1. PARTICULARS OF THE ORDER AGAINST WHICH THE 
APPLICATION IS MADE : 

The application is directed against the order 

O3ntd...P/2. 



/ 

/ 

4.. 
ntained in W.T. Message FRE.23/91/221 dated 2. 11.95 

and Notification No. FRE.23/91/220 dated 2ndNov. 95 

issued by the Commissioner-cum-Secretary, Government of 

Assam, Forest Department in partial modification of the 

Government's earlier order No.FPE. 23/91/205-A dated 

5.9.95 transferring the applicant from the post of 

Divisional Forest Officer, Karimganj Division,Iarimgani 

to the post of Planning Officer-Il attached to the office 

V 

of the Principal Chief Conservator of Forests, Assam, 

Guwähati, t,v4L 	woJ 	 vQ- cAc ia 	 jo / p po 
ef  

&1-eQ 	•.C115, 

2. JURISDICTION OF 'THE TRIBUNAL : 

I 	
The applicant declares that the subject matter 

of the application is withth the jurisdiction of this 

Hon'ble Tribunal. 

LIMITATION : 

That the applicant further, declares that 

the instant application is being filed under the 

extra-ordinary circumstances, It is thus stated that the 

instan•t applicat.ofl fulfils the legal requirement of 

limitatin as laid down under Section 21 of the 

Administrative Tribunals Act, 1985. 

FACTS OF THE CASE : 

4.1 	That the applicant isanlndian Forest Service 

Officer who belongs to 1984 I.F.S. Batch,of Assam - 

Meghalaya Cadre. He is presented posted as Planning 

Officer-II(though he has not joined in the said post 

as yet) and attached to the office of the Principal 

Chief Conservator of Forests, Government of Assamn, 

Guwahati. 

Contd . . . P/3 
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4.2 	That the applicant in the instant case is 

aggrieved by the impued order of his transfer which 

is contained in a W.T. Message No.FRE.23/91/221 dated 

2.11.95 and Notification No. 23/91/220 dated 2.11.95 

issued by the respondent No.2/3. The aforesaid impugned 

order of transfer contained in the said W.T. message and 

the notification is a partial modifiaticn of an earlier 

order of transfer which was issued by Memo No. FRE. 23/91/ 

205-B dated 5.9.95 pursuant to which the applicant was 

transferred from the cadre post of Divisional Forest 

Officer, Karimganj Division to a non-áadre post of Deputy. 

Field Director, Project Tiger, Barpeta Road. As the latter 

order of transfer was challiged by this applicant by 

filing anO.A.. No. 216/95 before this Hon'ble Tribunal 

wherein one of the main legal grounds of challenge was 

transfer of a cadre officer from a cadre post to a non-

cadre post, therefore, it was felt by the reondent No. 

2'3 that the said order of transfer may not stand the 

legal scrutiny of this Hon'ble Tribunal. Hence, in 

partial modification of the said order of transfer, 

the present impugned order of transfer was passed 

qhich had the effect of transferring the applicant, from 

the cadre post of Divisional Forest Officer, Karimganj 

Division to a cadre post of Planning Officer-Il attached 

to the Principal Chief Conservator of Forests,.xwahati. 

It is stated that the said impugned order of applicant's 

transfer which is in partial modifi cation of the 

earlier order was passed during the pendency of the 

O.A. No. 216/95. As a result of the same, there was 

total change in the facts and circumstances necessi-

tating the withdrawal of the O.A. 216/95 and the filing 

Contd.....P/4. 
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of the instant O.A. wherein the subject matter of challenge 

is now the subsequent ordersof applicant'.s transfer from 

the post of Dlvi sibn al P0 rest OffiCer, Ka rimgan j Di vis ion 

to the post of Planning Officer-Il attached to the Principal 

Chief Conservator of Forests, Assam 7 -J 	J  
DO 	 Dvc' 'v'e 	0cL4c0— OA& ca No (RE 31'lOLPf 150 

The aforesaid is the crux of the subject matter 

of the instant case. The applicant now places the facts 

of the case in seriatim. 

4 • 3 	That since his joining the Forest Departnent 

the applicant has been working at different places and 

in those places, he discharged his duties and responsibili-

ties to the fullest satisfaction of all the superior 

authorities. The applicant was posted as Divisional 

Forest Officer, Karimganj vide GDvernment order No 

PRE.23/91/151 dated 23.6.94 and sonsequently, he took over 

the charge of Karimganj Division as Divisional Forest 

Officer on 16.7.94. After joing as Divisional Forest 

Officer in the Karimganj Division, the applicant carried 

out the job of Divisional Forest Officer to the best of 

lit abilities. }iDwever, due to certain strange and 

unfortunate factorS, the relationship between the present 

Deputy Commissioner, Karimganj and this applicant soured. 

uring the continuance of this strained relationship, 

certain unfortunate development also took place resulting 

in illegal seizure of validly issued timber by the 

Eistrict Civil AdninistratiOfl. In this illegal seizure 

of the timber, the present Deputy Commissioner, Karitnganj 

played a questional role. Pursuant to the illegal sbizure 

series of orrspondences took place between this 

Contd. ... P/5. 
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applicant and the Deputy Commissioner Karimganj 

lea.ng to further strainad in the relationship between 

them. It is stated that the matter in regard to seizure 

of timber is under investigation and this involves the 

image of both the applicant$ as well as the Deputy 

Commi ssioner, Karimganj. 

	

4.4 	That when the investigation in the abovemention- 

ed matter involving illegal seizure of the time by the 

Di strict Civil Admini stration was on, at that point of 

time, the Deputy Commissioner, Karirnganj addressed certain 

letters to the respondent No. 2/3. The applicant has 

come to know that in those letters written by the 

Deputy Commissioner, request was made to the Commissioner-

cum.-Secretary, Govt. of Assam, Forest Department that 

this appli.cant should be transferred from his present' 

place of posting as Divisional Forest Officer, Karirnanj 

to some other places. The applicant has also come to 

know that the Deputy Commissioner, Karimganj had also 

made a complaint against this applicant to the Chief 

Secretary to the Government of Assam as a result of which 

certain enquiries were made about this applicant. 

	

4.5 	That it is due to this pressure exerted by 

the Deputy Commissioner, Karimganj that the order of 

applicant's transfer was passed. It was vide NO. FRE•  

23/91/205-B dated Dispur the 5th September 1995. 

	

4.6 	That the Commissionercum-Secretary to the 

Govt. of Assam, Forest Department transferred the 

Contd. . .P/6. 
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applicant from his the then liov,  place of posting as 

Divisional Forest 0 fficer, Karimganj to the post of 

Deputy Field Director, project Tiger, Barpeta Road vice 

Shri Abhijit Rabha, I.F.S. who is now presently holding 

- 	 the post of Divisional Forest Officer, Karimganj Division. 

A x'py of the order of applicant's transfer 

dated 5.9.95 is annexed herewith and marked 

as ANNE) JRFP..iL  

4,7 	That the Annexure-1 order of aoplicant's 

transfer led to wide spread resentment among the IFS 

Officers, Assam Unit. It was widely felt by the mernbes 

of the IFS Officers Association, Assam Unit that the 

transfer of applicant is punitive in nature and the same 

has been carried out at the behest of the Deputy 

Commissioner, Karimganj. It was felt by the IFS Officers 

Association, Assam Unit that in order to subvert the 

smooth investigation into the illegal seizure of timber 

by the ZaLtxi= District civil Administration, this order 

of this applicant's transfer is carried out and the same 

is a result of the pressure exerted by the Deputy 

Commissioner, Karimganj upon the respondent No. 2/3. 

In view of the aforesaid, the IFS Asciatiori, Assam Unit 

Thi its meeting held on 8.9.95 condemned the transfer of 

the applicant specially at a time when the Deputy 

ODmmissioner, Karimganj was presenting the distorted 

picture of the investigation which was being carried out 

into the illegal seizure of the timber by the District 

civil Administration. The members of the IFS Association 

Contd, . . .P/70 
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in their meeting unanimeusly urged upon the Principal 

C1ef Conservator of Forests to take up the matter with 

the competent authority and to stay the order of transfer 

of the applicant till completion of investigation relating 

to illegal seizure of the timber by the District Civil 

Administration. The IFS Association made a general appeal 

to the Principal Conservator of Forests for taking 

effective steps for immediate stay on the trai sfer of the 

applicant. This appeal was made vide Memo No.IFS/ASSO/Assam/ 

95 dated 12.5.95. 

A copy of the memorandum dated 12.5.95 along 

with the minutes of the meeting of the IFS 

Absociation dated 8,9.95 is annexed herewith 

and marked as NNEXUR2. 

	

4.8 	That pursuant to the PnnexuEe-2 memorandum 

submitted by the IFS Assodation, the Principal Chief 

Conservator of Forests, Assam vide memorandum No.PC 283/ 

CN/12/9/95 requested the Comrnissionercum- Sectetaty, 

Government' of Assarn, Forest Department to consi der the 

resolution passed by the IFS Association. 

Copy of the letter of the Principal Chief 

ConservatOr of Forests, Assam is annexed 

herewith and marked as ANNEXtJRE-3. 

	

4.9 	That the applicant also vide letter No.C.M.4/ 

Trans dated 14.9.95 made an.appeal to the respondent No. 

2/3 that, the impugned order of his transfer has been 

passed at such a juncture when the investigation into 

Contd ... P/8. 
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illegal seizures of the timber by the Ettrict Civil 

Administration is on. In his representation, the aplicaflt 

ic made a prayer to the Commissioner/Secretary that in 

order to ensute that the investigation carried out 

properly and highhandedness and arbitrary action of the 

District Civil Administration is thoroughly eqosed, 

it is necessary that at this point of time, the applicant'S 

order of transfer is stayed. The applicant in his 

representation also highlighted the fact that he was 

• 

	

	 transferred to the present place of posting only one 

year ago and he was not even completed 3 years tenure 

posting. Therefore, his transfer at this stage would only 

create problem and difficulty to him and his family 

and would result in unnecessary hardship. 

A copy of the applicant's representation 

dated 14.9.95 is annexed herewith and marked 

as ANNEXIJRE-4. 

4.16 	That when it was felt by the app ii cant th at 

the respondents are not inclined to take favourable 

view of the matter and they are determined to enforce 

the order of applicant's transfer from his cadre post 

of Divisional Forest Officer, Karimganj to a non-cadre 

post of Deputy Field Director, Project Tiger, Barpeta 

Road, this applicant filed the O.A. No. 216/95 challenging 

therein the legality of the order of his transfer. In the 

said O.A., the applicant had èhallenged the order of his 

transfer on the' following legal grounds : 

Contd. ..P/9. 
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Gompetent of the Government of Assam to transfer 

a cadre officer from a cadre post to a non-cadre 

post. - it was contended by the applicant that the 

extent rules do not permit transfer of a cadre 

officer from a cadre post to a non-cadre pOst. 

Malafide - It was contended by the applicant that 

the order of his transfer has been passed im not in 

any public iiterest,; but the same is the result of 

malafide exercise of power on the partof the 

respondent N05 • 	3 	- 

The applicant also placed reliance on the circilat 

of the Government vide Memo No.ASP.246/87/8 dated 

Dispur the 10.12.94 which has stressed the need to 

allow the officers to remain at a particular place 

or station for atleast a period of three years 

and not to transfer them without completig this 

normal three years of service at One place or station. 

By relying upon the circular, it was contended by 

the applicazit that the orderof transfer Is R in 

violation of the circular. 

The aforesaid were the main legal grounds which were 

involved in 0.A.. No. 216/95. Fbwever, the main legal 

issues involved in the said O.A. was the corretence 

of the Government of Assam to transfer a cadre officer 

from a cadre post to a non-cadre post. 

4.11 	That on 21.9.95, the O.A. 216/95 was moved for 

urgent relief alongwith prayer for interim relief 'iich 

for stay on the operation of the order of transfer. That 

Gontd. . . .P/10. 
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very day the Hon'ble Tribunal was pleased to anit the 

application and issue notice upon the respondents. Fbwever, 

in reàard to the interim relief prayed for by the 

applicant, this Fbn'ble Tribunal ecpressed opinion that 

in view of the fact that the applicant filed a represen-

tation before the competent a1thority against the order 

of his transfer, therefore, it is desirable that the 

comrnissioner-cun.Secretary to the Govemmentof Assam, 

Department of Forests considers the prayer of the 

applicant in terms of his aforesaid representation.While 

stating so, the Fbn'ble Tribunal fixed up the matter on 

16.10.95 with further observation that on that very day 

the prayer for interim relief will be considered. 

A copy of:the order dated 21.9.95 passed 

in O.A. No, 216/95 is annexed herewith and 

marked as ANNEX5. 

4.12 	That on 16.10,95, the matter was fixed on 

26.10.95 and thereafter it was deferred to 2.11.95 for 

consideration of the interim relief. During this period 

the respondents filed their written statement and the 

rejoinder on the same was also filed by the applicant 

which was served upon the counsel of the respondents 

on 2.11.95. It is stated that from 21.9,95 to 2.11.95 

the respondents did not act ny further upon the order 

of applicant's transfer, on 2.11.95, the case was listed 

for hearing and was subsequently fixed for hearing on  

21.11.95. 	 - 

Contd. . .P/1i. 
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4. 13 	That during the pendency of the Original 

Application, therespndent N0.2/3 disposed of the 

- representation of the appli cant turning down the same 

by his orddr dated 11. 10.95 which the applicant has come 

to1ciow only when the show cause reply was filed On 

26.10.95. It is stated that till date the said order 

dated a ll. 10.95 has not been endorsed to the applicant. 

-bwever, the applicant has come to know that while 

disposing of the representation, the respondent No. 2/3 

stated in the order itself that the Government was not 

insisting upon the respondents in handing over charge 

by the applicant as Divisional Forest Officer, Karimganj 

till 16. 10.95 on which nate the Hon'ble Tribunal was to 

decide the issue. In the light of the tatement made 

in the order dated 11. 10.95 that the applicant would not 

be insisted upon to hand over charge of his post and 

in view of the fact that he was not insisted upon till 

2.11.95, the applicant was under the bonafide belief 

that since the matter is now fixed for hearing on 21.11.95 

the same position will continue for these 19 days. 

4.14 	That in the written statement filed by the 

respondent No 2/3 in O.A. 216/5, wild/sweeping/baseless 

allegations were, made against the appliiant and in his 

rejoinder which was filed on 2.11.95, the 'applicant 

rebutted all these allegations which were m.de against 

him by the respondent N0•  2/3 in his written statement. 

It is stated that in his rejoinder, the applicant stated 

in detail the truth behind the impugned order of his 

Contd.. .P/12. 
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transfer' and showed in expli cit terms the malicious 

intent and vindictive attitude of the respondent N6.2/3 

against him which resulted in the order of applicant's 

transfer from the èadre post to non-cadre post. 

Copy of the written statement filed by the 

respondent No.2/3 in O.A. No •  216/95 is 

annexed herewith and marked as ANNEXURF6. 

Copy of the rejoInder filed by the applicant 

in O.A. No. 216/95 is annexed here4th 

and marked as ANNEXUFE-7 •  

4.15 	That immediately after this applicant's 

filing of his zejoinder dated 2.11.95 z things started 

moving in rapid speed. On the same date, the respondent 

No.2/3 issued a W.T. message to the concerned authorities 

and partially modified the earlier order of transfer 

which was the subject matter of chaâlenge in O.A. N0.216/95 

In this W.T. message, it was stated that in partial 

modification of the Government's earlier order NO.FRE.23/ 

91/205.-A dated 5.9.95, Shri Chandra Mohan, IFS, Division&. 

Forest Officer has been transferred and posted as 

Planning Officer.-II attached to the office of the Principal 

Chief Conservator of Forests which is a cadre post. In 

this W.T. message, it was also stated that this applicant 

stands released from the post of Divisional Forest Officer 

Karirnganj and Shri Abhijit Rabha is to take over charge 

forthwith from this aoplicant. It was further stated 

in the said W. T. message that if this applicant is not 

available in the station to hand over charge to Shri 

Abhijit Rabha, IFS that either Shri Rabha or Shri M,Sinha 

contd. .. .P/13. 
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Divisional Forest Officer, Social Forestry Division, 

will take over 'charge unilaterally as Divisional Forest 

Officer, Karimgthnj. It was made clear in the iJ.T. message 

that the said order is necessary in oder to check illega-

lities and destruction of forests within the Kadmganj 

Division. It is thus stated that in the W.T.message, the 

respondent No. /3 in categoricaly and explicit terms 

casts st.grna on this applicant and by doing so, he displayeo 

his vindictiveness towards this applicant. 

Copy.of the W.T. message containing the order 

of applicant's transfer is annexed herewith ad 

marked as ANIEXURE-8 

	

4.16 	That pursuant to the issuance of the W.T.message 

the NOtication No,FRE.23/91/220 dated 2nd November 1995 

was issued which was in modification of the earlier order ,  

of applicant's transfer which was the subject matter of 

challenge in O.A.No.216/95. It was stated in the said 

Notification that the applicant has been transferred from' 

the post of D.F.O. Karimganj Division and posted as 

Planning OfficerIl in the office of the PC.C.F., Assarn, 

in public interest, with effect from the date when he takes 

oQ'er charge. 

Copy of the impugned Notification dated 2nd 

November 1995 is annexed hereto and marked as 

• 	 ANNEXURE:9 •  

	

4.17 	That as stated before that in the earlier order 

of 'applicant's transfer which jas the subject matter of 

ôhallenge in O.A. 216/95 one of the main legal grounds 

of challenge was the permissibility and legality of 

transferring a cadre officer from a cadre post to a non- 

cadre post. I-iwever, by partial modification of this order 

of transfer airing pendency of O.A. 216/95, the respondent 

No.2/3 very cleverly took away this legal 'grounds of 

Contd.. .P/14. 
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challenge from the applicant. Because in the subsequent 

order of transfer, the applicant was now transferred 

from one cadre post to anther cadre post i.e. from the 

post of Divisional Forest Officer, Karimganj to the post 

of Planning Officer-Il, attached to Rxjm3c the office of 

the P ri n cip al Chi ef Con ser vato r of Fo rests, As same  

However, this 	±xt action of the respOndent N0.2/3 

makes one thing abundantly clear that neither the earlier 

order of applicant's transfer, nor the present impugned 

ordet of transfer was passed either in public interest 

or as part of applicant's condition of service. These 

two orders of transer in quick succession zW bears 

testimony to the fact that the main ptirpose behind 

these orders was to take away this applicant from the 

Karimganj Forest Division by any means. It was not that 

the applicant was either required as Deputy Field Director, 

Project Tiger, Barpeta Road or he is required as 

Planning OffjcerII in the office of the Principal Chief 

conservator of Forests, Guwahati. The fact is that the 

applicant was not required by the respondents to remain 

at Karimgarij for the reasons which have been stated in 

the preceec3ing paragraphs of this application. As the 

respondent did not want the applicant to remain at 

Karimganj Division, they chose to transfer him before 

completion of the normal three years tenure posting. 

In the circumstances of the case, it is stated that the 

respondents' vindictiveness towards this applicant 

and the weight 'of the extranenOus consideration played 

a pivotal role necessitating passing of successive orders 

of applicant's transfer.?4oL3 01C 	 uQ 0i4 

t1 	 / 	~.SU 
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4.18 	That as stated before, the Deputy Commissioner, 

Karimganj had made several complaints against this 

applicait. He has written againtt thi s applicant to the 

Chief Secretary to the Government of Assarn, details of 

which were subsequently furnished to this applicant to 

enable him to send his reply against the seine. In this 

connection, it is stated that the 6onservatorof Forests 

Southern Assam Circle was also directed to file his report 

to the Principal Chief Conservator of Forests, Assam 

and in connection with the same, the Conservator of Forests 

SoutheiAssam Circle directed this applicant to file his 

reply in regard to the incident, the conlaint about which 

was made by the Deputy commi ssioner, Karimganj to the 

C1ief Secretary to the Government of Assam. The report 

of the Conservator of Forests and the reply of the applicant 

in regard to the incident mwt r±t shows not only the 

strained relationship between himself and the Deputy 

commissioner, Karimganj but also shows that the efforts 

were being made at the highest level to spoil the image 

of the applicant. The applicant has reasons to believe 

that the successive order of his tranfer were the outcome 

- 	 of only this development. 

Copy of the report of the Conservator of Forests, 

Southern Assam circle to the principal Chief 

Conservator of Forests, Assam and the reply 

of the applicant to the Conservator of Forest% 

Southern Assam circle dated 24.7.95 are annexed 

herewith and marked as NNEJRE9A and 9B 

respectively. Gob 	I_k' G4-cO 1.l.95 

, 	 ic 

contd ... P/16. 
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4.19 	That the applicant states that the respondent 

No.2/3 bore a personal grudge against the aplicant and 

he acted maliciously and out of personal spite while 

—ii-ii 	successive order of his transfer. The malicious 

intent and the vindictiveness of the respondeO.2/3 

'Tñ tcasecanbeascertaired from the totality 

of the facts and circumstances of the case - 

Firstly the respondent No. 2/3 passedthe order of 

applicant's transfer dated 5.9.95 transferring him 

from a cadre post to a non-cadre post ; 

Seáondly when the said order of transfer was challen-

gedby filing O.A. 216/95,in the written statement 

filed in said O.A, the respondent No. 2/3 made 

wild and baseless allegations against this applicant. 

It would be in the fitness of things to quote some 

of wild and baseless allegations to sw the malici-

ousoess and vindictiveness of the respondent No.2/3 

towards this applicant - 

In the paragraph 3, page 3 of the written 

statement filed on O.A. 216/95, the respondent 

No. 2/3 stated that the order of applicant's 

transfer was passed when he shoved unbecoming 
----.--- 

behaviour in the border meeting held between 

he Deputy Cnriiissioners and the Divisional 

Forests Officers, Karimganj and Aiawl on 

23.5.95 at Kolasib. 

In paragraph 4 page 3 of the written statement 
by 

it was statedLtkt the respondent No. 2/3 

Contd...P/17. 

E 



9/ 

-17- 

that the applicant has not discharge,his 

duties to the full satisfaction of all concerned 

and that due to hi s unbecoming behaviour 

insubordination and misconduct and frequent 

unaUthorised absences, the Administration, 

An its wisdom,deemed it fit to transfer the 

applicant from his present pQst. 

In paragraph 5 of the written statement, it was 
by 

stated tkmbc the respondent No. 2/3 that the 

Deputy Commissioner, Karimganj had reported to 

the Government about the unbecoming behaviour 

showed by the applicant in the meetig held 

between the Deputy Commissioners. of Karimganj 

and Aizawl and other fo±est officials of both 

the States to discuss border Ic problems at 

Kolasib on 23.5.95 ; 

In the paragraph 5 01 page 4 of the written 

statement, it was further stated by the respondent 

No.2/3 that the complaints were received against 

the applicant about illegal booking of timbers 

to places outside the State of Assam through 

Railway and illegal felling of trees in 

Karimganj Division under the control of the 

applicant. 

In paragraph 6 of the written statemei t, it was 

stated that due to inaction and failure on the 

part of the applicant to stop the illegal movement 

of timbers and also reckless and illegal 

felling of trees within his jurisdiction, the 

Contd.. .P/18. 
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unruly behaviour shown by the applicant 

in the border meeting held between the Civil 

Administration of Karimganj and Governrnentof 

Mizoram alongwith the forest officials of both 

the States on 23.5.95 at Kolasib, the Government 

had contemplated to place the applicant under 

suspension. However, instead of placing him 

under suspension, he was transferred out of 

Karimganj Division. 

That the unholy haste s1wed by the respondent No. 

2/3 on 2.11.95 to partially modify the earlier order 

or transfer and this time to transfer the applicant 

from one cadre post to another adre post i.e. from 

the post of Divisional Forest Officer, Karimganj 

Division to the post of Planning Officer-Il attached 

to the office of the Principal Chief Conservator of 

Forests, O.iwahati 

The statGnent h made by the respondent No. 2/3 in 

the W.T.rnessage dated 2. 11.95 that the transfer of 

the applicant is necessary from Karimganj Division 

in order to check illegalities and destruction of 

forest within Karimganj Division ; 

The highhandedness displayed by the respondent No. 

2/3 instating in the W.T. message that the 

applicant stands released forthwith and restlessness 

displayed by him in making various alternative 

arrangement to post some other officer in place of 

this applicant as Divisional Forest Officer,Karimgaflj. 

Contd. .P/19 
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That the respondent No.2/3 was so restless 

in removing this applicant from the post of D.F.O. 

Karirnganj that he did not even allow the normal 

joining time to expire s . As per the circular of 

the Govt. dated 20th dune 1994, the normal time 

of handizg Over charge is within 10 days after 

the receipt of the order. ?pplicant craves leave 

of this Hon'ble Tribunal to produce this circular 

at the time of hearing of the case. 

That wher the impugied order of transfer was passed 

the applicant, was on official duty upto 3.11.95 

at Qiwahati as D.F.O, Karimgarij. Such was the rest-

le&1ess of respondent No.2/3 that he deemed it fit 

not even to allow this aoplicant sufficient time 

to xk hand over charge as D.F.O. Karimganj to Shri 

Rabha within the normal time limit prescribed and 

through his W.T. message made a declaration tint the 

applicant stands released from his post of D.F.O. 

Karimganj. 

Hence the sequence of events in the appitcant's 

case clearly indicates the malicious intent and personal 

spite of the respondent N0.2/3 against this applicant. 

4.20 	That it is settled principles of law that while 

considering the allegation of malafide, the proper 

aproach for the Ourt is to consider all the allegations 

together along,ith the totality of the circumstances 

to decide whether the impugned action is malafide. In the 

Contd....P/20. 
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instant case, if the impugned action of transfer of the 

applicant is seen in the backdrop of tatality of circuu 

stances, it becomes apparent that the impugned order of 

transfer has been passed in colourable and rnalafide 

exercise of power. 

4.21 	That the impugned order of transfer does not 

serve any public interest. It mainly casts stigna 

on the applicant and is punitive in nature. On this cøuni 

alone the, impifled order is liable to be set aside and 

auashed. 

	

4.22 	That the impugned àrderof transfer came in the 

wake of earlier order of transfer which for obvious 

reason could not be materialised. As the respondents faced 

difficulties in giving finality to the earlier order of 

transfer, the subsequent order of transfer was passed. 

It is thus clear that the purpOse behind the order of 

transfer was to settle personal score with this applicant 

and to fix him up for, certain imaginary 3gx wrongs alged 

to be commited by this app1Lint.TLk ;s 
-H 4er +L+ 	w L k 	os--eI A JO I& 

4 -cc - + 4 Kci 	3 &J 	 t,jtu 4. 

	

4.23 	:. That the impugned order of applicant's transfer 

as it has been passed within one year of applicant's 

posting to Karirnganj, is in contraventiOn of Government 

circular *t laying dovl the principles that the Government 

officials should not be disturbed for atleast a period 

of three years from a place of posting and should be 

allowed to complete his period of tenure posting. 

	

4.24 	That the apphlcant. states that the impugned 

orderOf transfer does not seek to serve any public 

interest. It is malicious in nature and is a part of 

vende-ta continuing against him by the respondent No. 2/3. 

Coitd 



	

•4.25 	That the inugned order of applicant's transfer 

was passed when he was on official duty at Guwahati as 

D.P.O.Karimganj. It is stated that till 3.11.95 this 

applicant was on official duty at Guwahati. Fbwver, 

pursuant to this pE impugned order of transfer, Shri Rabha 

SUO moto assumed charge as D.F. 0. Karimgani thtough the 

applicant has not handed over the charge to him. Moreover, 
bt)1 obfo 

till now the applicant has notAtakea over the charge of 
flO). 15 OPO 	 ct 

Planning 0fficerII at Guwahati A  As stated earlier the 

order of Respondent No.2/3 is contrary to the circular of .  

the Govt. of Assam dated 20th June 1994 which prescribes 

10 days time for completing the handing and taking over 

of charge. Thus the instant case is a fit case wherein this 

Hon'ble Tribunal may be pleased to suspend in the interim 

theôrder dated 5th Sept. 1995.vide No.FRE.23/91/205_B and 

the Notification No.FRE.23/91/220 dated 2. 11.95 alongwith 

the W.T.message No.FRE.23/91/221 dated 2.11.95,&ic 
No FRE 3/I0f10f iso c+ -t. 

	

4.26 	That the applicant files this application 

bonafide and to secure the ends of justice. 

5. GROUNDS FOR RELIEF WITH LEGAL pROVISIONS : 

	

5.1 	That the impugned order of transfer is punitive 

in nature and it does not serve any public interest. The 

purpOse of the order is to punish the applicant withOut 

just and sufficient ground. 

	

5.2 	For that the impugned orderof transfer is 
I 

in contravention of the Goverarnen circular which has 

specifically lays down that an officer should not 

normally be disturbed before three years of tenture postifl4 

and if R in any exceptional case such an order of transfer 

is made prior to the completion of three years, tenure, 

posting then in such a case, reasons must be recorded in 

writing. As the impugm d order of transfer does not record- 

Contd. . . . .P/21. 
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any reason for the transfer of the applicant before the 

completion of three years posting, therefore, the same 

is bad in law and is liable to be set aside and quashed. 

5, 3 For that the impugned order of transfer 

has been passed in maláfide exercise of power and is 

arbitrary in nature. The maliciousness and vindictiveness 

towards this applicant can be ascertained from the 

totality of the circumstances and sequence of events that 

has been discussed in detail in the preceedi±i g paragraphs 

of thisriginal Application. 

5.4 	For that the impugned order of transfer 

is in violation of the service jurisprudence, it is thus 

liable to be set aside. 

5 • 5 	For that the W.T. message has been issued in 

malafide and colourable exercise of power. The W.T. 

message shows an unholy haste on the part of the respondefl 

No 2/3 for transferriflg.the applicant from his post of 

Divisioal Forest Officer, Karimganj. In the W.T.message 

vindictiveness on the part of the respondent No. 2/3 is 

writ large towards this applicant and therefore, the 

same is not sustainable. 

5.6 	For that the impugned W.T. message casts 

stigma on the applicant and holdsrespOnsible for commit-

ting the alleged illegalities and destruction of forests 

in Karimganj DLvision. The W.T.message makes it 

apparent that this applicant is transferred not due to 

Contd,. . .P/22 
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any exigencies of service but primarily the to the 

fact that for certain strange reason the respondent No 

2/3 did not like this applicant and held him responsible 

for all imaginary offences. It is further submitted that 

the statements made by the respondent N0.2/3 in his 

written statement bears it testimony to the fact that the 

impugned order of applicant's transfer has been passed 

maliciously and the same is punitive in nature. 

5.7 	For that 'the rejoinder which was filed by this 

applicant in O.A. No. 216/95 piqued the rspondent No.2/3 

because the averments made by the applicant in the said 

rejbinder clearly showed the naliciousiIess and vindictive-

ness of, the respondt No.2/3 towards this applicant. 

It is submitted that the truth spelt out in his rejoinder 

dated'2.11.95 by the applicant were responsible in 

attracting further wrath of the respondent No.2/3 *  

culminating into the irnpugied W.T. message, even though 

the case filed by the applicant was subjudiced 	before 

this Hon 'ble Tribunal. 

6. DETAILS OF EEMEDIES EXHAUSTED : 

The applicant declares that there is no other 

alternative or efficacious remedy available to the 

applicant but to cxme under the protective hands of this 

Ho&ble Tribunal. 

7, MATTERS NOT PREOUSLY FILED OR PENDING 

BEFORE ANY OTHER (DURT 

The applicant further declares that he has 

not filed any writ petition, applicatiCri or suit 

cOritd...P/23. 
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in respect of the subject matter for which this application 

has been filed before any other Court of law or authority 

nor any such application, writ petition or suit is penng 

beore any of them. 

8. RELIEFS SDUGHT : 

8.1 Set a9ide ad quash the W.T. message No.RE.23/91/221 

dated 2.11.95 and the Notifi'cation No.FRE.23/91/220 

dated 2. 11.95, &c1 orcexz. NoE /901 r+1 iSo I-L 

8.2 Set aside and quash the order vide Memo No.FRE.23/91/ 

2(25-B dated 5th Stember 1995., 

8,3 th.rect the respondents to post the applicant as 

.visional Forest 0 fficer, Karimganj  Division. 

8.4 Pass anyother order or orders as this 1-bn'ble 

Tribunal may deem fit end proper in the facts and 

ci rcumstances of the case. 

8.5 Award cost of this application. 

9 • INTERIM ORDER P RAYED FOR : 

Since the applicant has not yet taken over 

the charge of his post of Planning Officer-Il at Guwahati 
D°I H- 

and he has also not handed over the charge of his post of 

D.F.O. Karimganj, to anybody else therefore, in the interim 

applicant prays that the operationof the earlier order 

dated 5th September 1995 vide No. rRE.23/9 1/205-B dat 

and the Notification No. FRE. 23/9 1/220'dated 2. 11.95 

alongwith the W.T. message N6.FRE.23/1/221 dated 2. 11.95 
LFkt oQ&_t.Ju rkc 31101P+jiso c14-Q 	.Iqr, 

be stayed forthwith, 

10.......... 

The application is filed through Advocate. 

•Wi 
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PARTICULARS OF THE I.P.O. : 

(1) I,P.O. 	No 
	 (ii) Date : 

(ii) Payable at 	: Qawahati. 

List  of enclosures : 

As stated in the Index. 

0 

VERIFICATION 

7 

I, Shri Chandra Mohan Sharma, I.F.S. son of 

Shri Raghubir Singh, aged about 39 years, at present 

working as the Planning Officer-Il in the office of the 

Principal Chief Conservator of Forests, Assam, Rehabari, 

Guwahati, do hereby solemnly affirm and state that the 

statements made in paragraphs 1 to 4 and 6 to 12 are true 

to my )oiowledge ; those made in paragrh 5 are true to 

my legal advice and I have not suppressed any material 

facts. 	- 

And I sign t.i s verification on this the 

day of 	 1995 at Giwahati. 



r' 
JNNEXUREIP 	I ----------________ 

1 ; 	JJY 	j'i u: 	0 VF'fl N(:n 
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Datedjr9 	: 

To, 

Ihe Principal Chief Conervatpr of Forests, 
ssam, Rehabarj Guwahati8. 

Sub :- 	Tr:nsfer of Sri C.M. Sharma, IFS, D. F. 0. , 
Karimgartj, 

Sir, 

While focrding herewith a copy of the minutes 
of the General Meeting of the I.F.S. Associi.tion held on 
0809.9, 1  have the honour to draw your kind attention to Para No,4 of the Minutes and request you kindly to take up 
the matter with the Govt. at your oarliost Convenience. 

The unanimous views of the members of the Asso-
ciations that while an invostjcatjon is going on to ascer.  

• 

tain the vorasity of an allegation brought about a consign. 

mont of tImbers through Rilway, casting shadows upon the 

wórL-ng of Lhe Preseht DivisiorI Forest Officer, Karimganj, 
it becollies expedient that the investigation takes place in 
presojce of the Officer concerned. The members have express-
ed their aj:prohoiisjon that if Sri C.M. Sharina is transfered 
flow from Karimqanj then investigation ma not proceed on 
neutral grounds 

Thus, 	a general appeal has 	oen made by the mem 
bnr 	that Sri C.M.Sirma's transfer may be deferred till 
con'Plotion of 	the CaO under investigation now, 

.1 	would, thorefiro, 	request you on behalf of the 
I. F.S, 	A;socjatjon to move the Govt. 	for the stay of this 
tranfor order only for a period necessary to complete this 
i.nv0st1qatj.on 	to 	serve the cause of Justice and fair play. 

An early action is 	Solicited. 

Yours 	thfully, 

- 

/ 

S 	 General SeCretary 
IF.S, 

	
AssoclaLliolz  

I 
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" 'MZNUTES OF THE (ENEHAL MELTIWG OF INDIAN i'OflEST 	1VICE 
4 (FS) A5SOCIATION, ASSAM UNLT, UELD ON 08-09-9 AT [(ER3AF1IUM 

"Ai{uN  

• 	 The rn.ieting was called to oruur by the President of 

• 	the Associa'tion Sri N.C. Chakravarty , IFS. 
• • •'7' 	 The General Secretary of the Association had read 

out the agenda items for discussion. Various members intracted 

and adopted unabimous decisions on the following issues :- 

1, The members of the Association discussed about ' 
• 

	

	
the promotion of one IFS Officer to super time sl;alr. ,  in the 

Assarn Meghaiaya joint cadre in the State of Meghal.aya ignoring 

the legitimate claims of as many as 7(seveft) senior members 

serving in Assam. The agqrivevod of1icershavo submitted mdi-
Vidua3. representation for the rodressal of their grievances. 

'Three seni 	officers have already been promoted a(lainst aval. 
blo vacancies while the other four officers are still languish-- 

• 	ing as D.C.Fs. 

The members unanimously resolved to submit a iiembran-

dum to the Govt. for Immediate promotion of the officers with 
L restrospective effect from the date of pror'iotion of the junior 

ofificer in '.ne state of Meghalya. 
• 	 2. romotional prospects of the IFS officors wario 
ix 	vis—a—vis other All India Ser'ico (AIS) officers 

were discused.' Compared to the scope of promotion of the officer 
in 	 and I.P.S. the promotional prospects of the IFS officer 
have boen.found inferior. 

"-Therefore, the members have resolved :to submit a memo-. 

randurn to the Govt. for the promotion of the eligible officers 

in the supex' time scale, having 20 or more years of service, to 

the rank of C.C.F. 	 I  

I 	 3 6  The issue relating to the move of taking over more 
• 

	

	than a centuary old plot of land at Kacharighat (M.G,Road) allot- 

ed to and under occupation of the Forest Doptt. was engaging the 

attention of the members of this association for quite somtime. 

On 2-08-5 a resolution was adopted in the Executive Committee 
• 

	

	neeting of the association to draft a memorandum to be submitted 

to tLj {on'b10 Chief klinistex and Minister of Forosts seeking 

his intervehtion in the matter. The draft memorandum prepared 

was road out by the General ecy. nod the wombot , 5 approvod the 
draft. memorandum. 

• 	 It was unanimously resolved' to •ubmit this memorandum 
to the 1 Hon' 51 Chief Minister, Assati1. 

Contd... .2/. 
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4 Ihe membrn:s of the Associ.ati.cr  oxprssed doep 

7, fof1rq of 	nqulsh cmli tinx i. c;t;y nvt r t.hc recent i rmci. 	rtts of 

vindiotiv a ttitucje adOpt.od by Lho Ui.; L. Civil Authoritlon 

towards the 01st. Forest Officer. The attitude adopted by the 

Commissioners of Kok.rajhar and Karimgarj Dtstrict,s result.-

ed in transfer of the U, F. 0. Kokrajhar a few months back while 

the transfox order if the U. F.O. KrimqanJ was issued on 

05-09-95 	Tho unilatral' action of the D.C. Karimganj in go- 

• 	trig to the press and electronic media on the faco of the in.- 

vestgation initiated through the Police Lopartuiint; O alieg-. 

ed transportation of illegal timber can be cons trued as an 

attempt to project a dlstort.d image thrwotKnh through improper 

I presentatiw of conclusions arrived at oven before completion 

invostqation process. It has also 	 reported 

• that the Dy.. Commissioner dos 1rd in order! of a Tr t of the 

• forest of ftc ia s, Th1 has flot only crea ted an a Lmos phere of 

total C 	orljsatiori of the rank and file 1.ut also to the 

• officers of the department, especially the D.F.O, , Karirnqanj 

who has been put X to a very embarrasing stuation This has 

not only tarnished the image of the D.F.O. but also causd 

irropairabiG demaqe to the irnane of the Dopartment 

ILa members of the association t.h:j:eforo resolved 
• 	that Sri U. E. Dhar, iFS øX. U. F. 0. Kokrajhar would !ubmit the 

details of all the 	tLai.rs conruc t;o.i with K.ekra flw r 0i t. which 

were the c se of disagreement with the Dy. Cornm:h.ssi."ner ul-

timately resulting in his transfer from that Dis t.., so that 

this matter may be taken up with the appropriate authority 

• S 	
ooking protection to the -'embers of this Association, 

	

• 	: 	 Tifl) iti itbr also resolved tht Sri C.M. SharU. F. 0 

Kar1inga j, would submit the chronological development of thA 

case 'rolatec. to Karimganj Dist. to the Uxecutivo Committee of 

the Association. 

The members unanimously urqod upon the Principal 

C 	Conservato± of Forests, to move the Govt. fo" staying 

the Rdor of .transfer of Sri C.M. Sharma tIll completion of 

the tnvestigation related to the case. The mernbers'were appre 

honsive that immodia to Lratsfer of Sri C.M. S!mrma m.ght 

lead to the j:esults of invest.iqation failing order the shroud 

of biasnoss and thereby adversc4y efFecting Sri 3h..rma. 

The members of,  the •\ssociatiort further resolved 

that a rnemoxandurn be submittd to the Commissiorer nd.ocy. 

to the Govt.. of Assam Fois t Department to the / effect that 

Govt. might not act aqainst any members of the Association •o' 

	

• 	ceipt of informatton/raport from any 500rce wIthout taking 

the vievs f th Pr1cI P C I Chf Cans crJa tor of Foros , As i 

• 	Coritd... .3/- 

-- 	 •P! 	 - 
• 	 •. 



S 

ti 

-- 

-1/ 3  /1- 	 4NRL*KL: ) 

• 	 5.. The members expresied their anxiety over the 
urrnf 	 .. 	 - oi: tur)(! 1 .n.r - .: cJi, L; 0. C. 	se of 

c.Jrou t drna yea to P-1a nti it ons i I I d IIIt o t.liu Fori*s I wu i. bu d ttx1. 
buted to this system of fund relmse. With already exl'sting 
problenis of drawal of fund through treasuries, the )ates Govt 
dr ular requiring the cheques to ho routed through the D.C.S. 
when the cheque amount oxcoeded Rs •  1 • 00 lakh hvo b r')uqht an-
added dimension to the problem. The latest circular of the Govt. 
involving D.C.S. for drawal of fund was not in conformity with 
the existing Huls and procedures, 

The member, therefore 3  resolved that a 	morno'anurn 
WoUld; beI submitted from the A5sociatio, to the Govt, giving 

the details of .iie working •-;ystoins and prodeLlures followed 
by the Forest Deptt, in running its administrtjon and field 
works So this nmomndu th Govt. would be .urc;od upon t 
rviow their crcu1a,rs and directives related to the ru 1 ase 
of fund for the Frrest Deptt, and withdraw the restrictions in 
drawal of-.f - jnd gati4itilaq facilitating smooth functioning• of 
the Oeptt. 

The members have urged upon the Principal Chief 
Conservator o Forests to take up the matter r/ibh the Finance 
Deptt. for withdrawal of DC.'s intervention in dxawal of 
fund U5 an immc.riate mo.suro, 

6. The members have gone through the la Les circular 
of the Govt 1  reciardjnç constjtutat1or of District level Central 

locruitment Boards which would may selection of man power re 
quirment of the Forest Deptt, in Grade—Ill and Grad(,—IV level 0  
The members felt that, like Police Departme, Sc-lection of 
man power requirement of the 	)re!;t: L)e?ptt. should be left to 
Forest Qeptt. nview of ; very peculix nature of job requirement 
of the subc dinate staff. 

The members resolved that a memorandum be submitted 

to the Govt. hIghlighting the points requtrod to 1Th considered 

while recru.t ting sub—ordinate Staff 1n the f ' - es t doptt, and 
thus exclude Forest Dptt. s riow* recruitmorit In the :lass III 
nd Class IV level from the proview of the C 0111, ra.1 Ilecruitmont 
Board as has been (toflo in C.lscj or Polico Department. 

7. Durjnn tho recent; V I I, I, 'f the ins tc icr General of ioro tø the Govt, w 	tnit rm.d ;I)rt I nLImi toeS vith o roues t 
to treat him as a state quot.. hut to the utter surp.ri: - of the 
members of the Asociat.ion, they could gah;i' that the x - eacti()j 
of G.A.D. in the Govt. of e;sam wa; very casual and he: LG.F. 
was not given the trea tinent f a state ''ost, The rnoinbers also 
felt anxious about their identity, in vim, f the introduction 

- of i.r.s. in the order f precodence u'cor tho state Govi, 
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•  

• 	 Tho mornbo.•s, r.; o.1 ved nat t mernora ndurri 
be submittEd to tho (3ovt, sooklnq revision of the old order 

- o. precedence under the state Govt, 
• 	

- 	 8, The members of the Association have oxprssed 

their anxiety oV.c non final..sation of the service Rules relat-
ed to the sthte Forest YoXRX Service Officer, Forest Range 

• 

	

	officers and the subordinate employees of the Forest Deptt, The 

draft Service Rules, for the S.F.S. Ranqrs and also the 

subordinate for'st employees are 	awaiting finalisation for 

40 

	

	
a long_t.mo,. These cannot be two opinions about the feeling 

of discontentment and frustration that creep in the minds of 

se,rving personnel when their service destiny hanqs in uncor-

:tainity. Fundation of forest administration, resting on the 

servicQs rendered by the subordinate staff, would c.i1apso 

unless the c)nstant apprehensions suffered by t;he oflicors are 
• 

	

	removed throu:ih well defined servtce conditions ccntainod in 
service Rulo. 

The members therefore, resolved to ur;ie upon the Govt. 
for immediate finalisation of the sErvjce rules for bringing 
a healthy working atmosphere In the Forest Deptt. 

9. The members of the Association were anxiously 

waiting for the finailsation of the rules related to Join 

Forery Management (JFM). the draft memorandum relatinq to JVM 

was submitted A long back. While most of the stales in India 
•.havo ,  not only adopted this new system but also took long stids 

in changing the conservation and protection scenario of •thdir 

Forests, the draft memorandum of JFM continued to ramnin in the 
back yard of the priority 'ist In our StfltO G  

The members therefore, x'esoived that a memorandum 

be submitted to the Govt for Immediate adoption of the resalu. 

ti:on related to JFM. 

10, The members fotV'doep 	c ncern about the pre;ent 

trE?n-J dilution/infrinqrnont of, powers vested upon departmental 

officers of various leve1s. TIis approach akv would surely bring 

in weakness in the ago old ltradt,tlônai system of aurninistration 

loosening the fabric of dis'ciplino1n the Department. 
It was therofor, reslVd that o member of the 

AssociatIon would resort to any ac 

'
on which might cause cLis-

harmony in the .dminis trat'iye china tin the iJprtrndnt. 

ii • The members  of t.he Asscia tion expreseed the 
urgency of developing accomodation fadIl1ties for (uwahati basod 

• 	 \• officers of all ranks, 	 • 
• 	 • 	 • 

'1 
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was therft,ro, ro)lv(.,d that it rnetj10,rtndurn be 
subnjtt( 	to the Govt 0  t or provid 	•iccflmfl(I.I Lton t':cilitj 
to 3uwahatj based Officr5 of the Forest L)oott 

12, The General Sey. exprossd that the fund post- 
tlon of the Association was very poor and 

110,  urged  upon all 
the members to deposit their annual membership foes at the 
earliest, rho treasurer Sri M.C. Malakar is roquesto to Submit 
Up—todate accounts of the Assocja tion so that the 

position of the Association can be made knov'VII to each member, 
13 The uembers resolved that Guwahati asd officers viz 

Sri S, Riy Choudhury, (LS. , Sri 13.S, i3orial nd ri Ifara 
Prashad, mombes.wou1d make the draft resolutio,jr,and circult? 
amongst the members Seeking their approval Sr that furt.tier actions coUld be iflitiatod by the members of the 

UXOCUtIV(? 
ommitteo, 

14, The Moetlnq ended after the vote of thanks 
tile chajr 

Goic.raI ocrota ry 
F.S. A5socjatioi 

As;am Unit 

4 
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/. 	 GOVEI1fEN'i' OF I\SS1M 

	

OFFICE Oi: THE UIVISIOwpJ FOREST OFFICER 	KARIM(;ANJ DIVIS'ION 
ic A R I M C A N 3 

I 	I:.et:I : 	I.4-9--9 5 

I 
T 	Qnnissioner & Secretary 
to the Govt.of Assarn. 
Forest Department, Dispur. 

Through proper channe . 

Sub 	Transfer of Sri thandra jhan, IFS 

h. 
• Sir, 

With due respect, I beg to 

Forest Division on 6th July/94. After 

my duLy and rcsponsibiljtjes to the 

aut:hc ities. My action in checking of 

appreciatd by all. 

state that I joined the Karl.mganj 

:ioining, I have been discharging 

all LLisfactjon of my superior 

all sort of illegalities have been 

That Sir, I have been transfered vide Govt. hter No.FRE. 

23/91/205-A, dL 5.09.95. I have canpieted just one year only and my 

transfer at this juncture will cause great problns and difficulties 
to me as well as to my family. 

Moi - over, 	when 	the 	verification in 	couectiori 	with 	alleged 
seizure of tiniber of Mizorain origlon is still under process. 	I am afraid, 
if I aiim to move fran here at this 	juncture, there may be a mnanupulation 
to divert frail the actual fact. In this connection, the report of Conservator 
pf 	Forests, 	SA.C., 	Silchar vice letter No.IS.53/A1leg./I<j, dt.2.08.95 
(copy enclosed for rdy reference) and letter No.PG.283/on, d.12.09.95 
frai' Principal Chief Conservator of Forests, Assam may kindly he 	efered 
to. 

Und'r the circumstances mentioned k 
above, 	your honour ,4  requested 

to kindly stay tuiporily my transfer order till the Verification is over 

to meet the natural justice. 

For 	this 	cL 	of 	kindness, 	I 	will rciin 	grateful to you for 
ever. 

Yours faithfully, 

(Cl IANI )Ei 	t4)ItAN) 
I)lVISj:ONAI, IQREST OFFic;u 

KARix.T\N.j DIV I:SI0N 

A itest 

40 
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The Cotiissioner 3fld SecreLWY, FOr(! 	 U 9t I)cp3rflC3nt D.L3pUr for kind 

perusal and necessary action. 

The Principal Chief ConseLat0r 
of ForestS, for favour of his kind 

- •, 	 jnforntiOfl and necessary actiOn. 

:.c Chief Con3eaLoL of ForestS, . (T), for favour of his kind pesai 

and necessary action. 

(QANDRP. tITN) 
DIVISION/\ iuItEstr OFFICIR 

KAIU )/'J DiVISION 
KNThU 

. 	

.; 	 . 

14. 

4 
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• lU) I'( 	( 	La - r i V 	uhich 	0ouUL).e!,s 	alporr 	•1.aq-i I 

i 	fl&J1J(.It1ii•l 	•ju1lti. Iyin(j 	flt.IV,Y, 	At 	tl- 'r 

V 9 Vfl 	ti) 	lit! 	1(101 	LI 
V ii 1.1r cl rin, ir?rr 	y1)ci 	tbc 	0 13 t'Ot1 	or 

V  
( 	[•Jr r 	(J 	 ' 	tJi; 	1rVtI,uc1J. 

to 	ripp1y 	it. 	i UJ 	in 	t he'gUtJ9t i o;1 

jsiioii 	 1 cr•i ri 	unoii 	1. nt. 	t.L ni 	riI. ¶r 

-• i.iir.n 	tHo 	J)j, 	 tsLU 	no( 	bc 

.j 1,1h 1 r 	tro'ri 	tn:norjow 	U. ii 	16 plU .'% 
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O.A. 216195 

1. 
th 11"Iyor for interim reiic;P will be 
congjrJj or, 16,10.95, It is IeIràble 
that thc cc in mi ej i i a n q r and 3oc rotnry to 
the Giovarnmr-)nt of /1eam, Foroat. Department, 
Dirlpur conic1nr th4 preyer or the nppli clifI t  
for stay of transfer made in his rprasen 
tatlon dated 14.9095, A copy of which le 

at Annexure4. U0 hope that the said 

authority will tako into nccoun th 

circumstance that the 0,/\. has been filed 

in this Tribunal and is. pondimiq arid thn 

prayer for interini relief 15 pending 

cnh131rjornt trio by thr, I rjt,i,iin 1 1 1r, 16 • 1().95. 
11i 	(J./. is admitted 4, 1oriun notice to 

the rc ponrierita. LJrit tori nta. onrnt wit hirm 

8 weok, 

1*3ue notice to the rcnpuntj nit: s 

rot oly to show cause as to many tnt arim 

relief as pryod shoulü not ho gronted 

pending the hearing and final disposal 

of the O.A. fleturnablo on 16.10,95. IUth 

ough 1h9 D.A. Is porimlirig We givo 1ibtty 
to thø ro5pofldflrit No.2 to con idr the 

prnyer of thn OPPlicant for itoy in the 

light of his reprcntatj&'. 
raprflntntjor, of' thg I.F3.AooIdior,' 
(flnrioxure2) without pojunJicuto thY. 
rlgJ)t8 nnd cofltntin' br both. ifma0tto,, 
at tho furthoi, heurintThe epp).jant to 
tkg steps im'nodi.toiy to srve tha.flotico 

for intorim tl1f. 

Criiy of the order 'nay be rurninhincj to 

Mt 0.K,5Iiqrms nrl(J Mt  

0.11, to he Iitd for irmtcrji relief 

1 6 -10. 9 'D nnd ro r 0 td (3 Wi t lie 0.11. on 

2U .11 • 

rirrh 

1ir1 - 

L4 0. 
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}3efoxe the Crt 	Ac 	istti 

Cthati !: tuch $ 

Otigtaial p,1icti)u N0, 2%6 * 1995 

5brS c iCtXk rohu, I .1 .. 

Sl. 

UnLoz of Tndlu and othr31 • 

The  frtttim tteiitnt trA, bh'if of th* 

tM Ntare of Ait) auld the  

	

3 ( t P4 ChtJf 	tit• c 

	

foUo 	 I 

i, 8hri H*rih onc4ai it pcnt working an 

1- 

I?' 

Co;iwr rr4 ecretary to the Oo ntt oS 

of Fort, at 	do Ierey eôin1y 

• 	dic arid sttt 

tte Coiionr & 	to ecrLtfr' 	t:n, 

' 	For*; 	rtnt. ACWY 

	

• 	c2' the 	tud orithi p 	C!ti4)fl i 

	

* ,• 	
- 

	
and 3. 1 pmrtkeed ViC te 

c':t tht 	 n't trno ou by rctrd,. 

All iti0 1aer*Itt which grt not  fiPecifically 

nd.tt4d rn4tr are to be 	ed 	enied 

2 	at in rejrI t 	trnt 	de in paras 4,1 0  

3 o the p ic4tiQ th 	nwrn riwdUt 

•n ci. emt to tauke 	iwtwr, 	 ot bOr 

ut by rGcordfI La 44 iteUttcd. 	 - 

- 	 * 

(1, 	CIO 

	 CQnt& 

Il- 



4M 	2 *A  

	

$41 That th rgrd to the I3 ttnnenta3 	2e in pra4.2 

of th uppUct1an, it is Etetd that t)e applicant 

cannot have any grivanee aatr*at the ituV*ed order 

thted 40  5 by 'thtch be was trannSarred £ro 	post 

S 

	

	 of D!vLionai  Forat Oftio4r, KariogaiQ 1)t sLI to 

thii p)3t of )eputy YieM DirotQr, Tisror rJet0 

rp1; 	øuh th ?D3 of 	tV FL. 

Tiger 'cjeot  is yt to tw de clared as a cadre poet 

by the G 	 dt thrr:ugh Triaimlel Cadre 

fevii Coi t!e yet this pt haø tn held by 
• 	 Cre cfftcr of tho SaMs batth of tlifl appliCat 

'itt ut my Ob6oction from any quartvil.0 Due to 

administraiLve dLfftcuUea It 18 not poosible to 

poat 4zadre officers to cr'patz ciry nd nodr. 

• 	 off i.tp.a to noncdre po3t3 oni3r,Thc ]I .$ C.n 

u1eA19'5 9  hcrw10r, do not rwtrtqt tbe.  qwtiag.'af 	4 

cftuir to a n-cadre poit.' • 	dre ocr 

• • t - 	when ete4 to a nonca<r pt,gt the Imme 

re officers 

• 	• tnciuir.g tht Ciei Canwvatar of F cts(Zerritrs4) 

an htjn excd'e poetz whIch are 	to be erjered, 

Bef or4 	trrftii the applicant to 	Pont of 

Divi,rAtinal rarest (ffjcr 	r1',*n3 th 	)iicrnt 

lone per tad tr nri. pt (Z 

I. 	 ::ivL1 	rt C Lct, huri uoiiI oretry 
• 	

• 	I fQr 	 >ri;ur 

 

and iai'na1 Fcir:,t (ffio.r, 

aort 	r hc ppUcait iaaãe no &uch 

coiipicLnt whtQevr for zuch poetini, t*r !... 
• 	ff1ou like ! j; 	ji winFh Porn1 	 a1 

pofIt(!d e I'eputy Ftrld )irsz 

ttir rcct it dIfftrnt tLie, i3ut, the p1Int 

took the 	t' of tP4a Ion'b1e Tribth4 In orx' to 

cicwvnt the prent order of trni 	T 

sWir.v iu, 31y btd 	rd sit.,nvuged totrtht ordcr of 
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( 3 

h tNtC 	t:y1 for 	rtM 	ta 

trtr 	th stt Of 	,t 	Off 

IuLr- S41 ? 	ty Div i 	Th 

transfer. __- 
th brrmeetine held Wtiefl the  

jait et Oftaxt_G 	 3 
- 	.- 

A.iZJd1 i 2.5.9! at Ko1ctt. 

 

When x'* 	1T Q 

th€L 	 U IntO 

*- •-- 

	

'1t 
. 

 in rogard to the utt ntr Made in DZ 	Z of 

tM )pttn, $t is 	that tha 4ait has 

not jt•d thf, prnt vueputy , covoizaicnir  

	

WN rLrqj id 	 tr 	tM 4aiCtrtCe 

ate d to n tiD  AS 	i4*t 	 ed 

rig epo 	 ot wre 

ord' 

P*ty Cói**Z 

IT 
	

it oan h 	ud thr 

4pT4tcnt t$, cb&rø J; tu? 

	

794 Th. zppUcwt 	 hi 	to 

rt 	 , 

tg w 	 drtT 
It 

Z1 iprimm%t PoGtt. VOZ' IVtL&8 

v34 	ttr* $34I$ 44 

171o9 

	

th rgrd to t. 	attre 	 P' 4 of  

thi ac 	.4, it J.S zituto4d that t 

Kr 

 

to the G vrflte?1 	tb. 

ft 

t 	L)iput C 4 i.OrUZ O 

I 	4) 4 	 oth 
and 

4£ 	 IIIt K ØjI b 	- 
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Thredtir, the 	CALO-s t-at -41 00 d.ecLdod to trnter 
4/- 	him. It y 	tittd tut *iubtarxtiy cpl$utó 

were 	 eiv'd uout LULl b oohlng jr ttyor to 

pLc ULtside the -tte OZ 4t$Ia_t y 

aad 	t11iØ Of trocs La X OrUWanj Divialop  

d' tli .cvtrlthu 	 puty 

	

nvx 	4atd to the 

and 8ecrtitary#  korcats to lrai*foir 
the appUoent at any ooint of 

6, That in regard to the 	 ide in ws 4.5 
Of the appltcitian, it iLl $tatt)d that the 

kie therth we haeigo, it in beyond 
te powor of the set,uty Cnieaicrr to put 

C'n the •tt \d n*trtion. Ve applicant BS not 
r'ticn.d in his 4PP11c ,& tinnthe regaonz  k4lich 1e4 

i3 ctrQin(d relatinajp with the Depwty 

Kartmanj.Ji owavc,, the epty 
the 114i jid. of the 	L8trict 

Actl.uJ3jtrit ton hes to kiep abrt the St&ta 
*'rLaijat1on of i rtnt Incidelita relating to 
adr8trjo, 

	

Due to 1.nctiQ0 aw 	on the r'art 
o1 the 	it to tp the i11 91 Mvement of 

t 	 10 o rtichleas and 111oZal felling of 

trtien within hii iuriiotion, the wwuly behaviour 
rWXI by tii 	p!rxit in the bcrt1er metth }td 

e Cvfl Ad%ulnjstratjofl of jesrianj ond 
Gvrent o 	on4th the foreit oiejl 
of th th tt*s 	23$95 at Kolasib, the 

srrnt h;*d oor , .nitd to 	the Qp1icant 
unt 	 fJOwevcr, buituct ot lcj 	trn 
UidQr U )4 fS W30 	 out if  Karimpanj 
)ivi.jc 	in 	ptph 4? of the 	 ct1o., the  
Jijcrt Etatd that bic U11 1agutlion in tt h e  
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cdrQ pt to 

t4 4r 	ti.0 	erdct 	4 i 	oio 

I 

	

hen the 	 i 	trster, 

: 	t 	 10iloh 

t1f. 

T)iat in 	 rd to the atatemt,,nta madim in p. are 4,7 
it 	ttd that the tretei' 

c. the ap11cat was 	iucto In tte ttdr)l1t of the 

pwb.Uc zertce and thare wou no 	apvd 

sentmdrlt Or th 	Ie,.,s 	iti.)fl Gf th 	/$a 

Uflj1t on the qwiatloa We trev ot i;he 	pucu3t: 

Tlia ziinut 	of tho gmerI i-tttii 	of, tho uaoctat2 

'w atuac xa t, tii 	1ic' 4 t',n)rvta1 thut the 

jcitt:>n 18 flOt .iuliy 4(id 	the 	ttr 

rfilgtThg. to thu 	ppflcnt.The Aotatnthrfore, 

ru1vj that 	picit 'oW 	utdt t 

d 	of tha o3e 	icd to 

¶arimj 	tZ. 	to the PzcutFN CO2nhitt 	Vt 

thu 	itit)a. 

:r mipt of tho ti,iut 	Of tht 

c1tjOfl 3  the C overnment glave it flue cc.jidr.ttri 

L 	the 38oc tiutto:P the Principz4 
ChI 	,crtJ , itr or Forosts t9f i. 

223 dMtd 29.9.95 not to interfere in the 	 - 

iztcitrttjye decision of the Govornmsnt but to 

raLn confind to th itct,ø Cn ro4trflosirg thIE 

on arvi 	conditior g  i cny. The 

tt.çjtj.)fl h! )ut purs'd further in thi,ei ruirc. 

The applicantle allegatical that the 

'auty •tion 	ain) t4 
I 	

t..,.,  seizure is tot corct. 	I 	ionei 
fCic, 	 hd ocerd w of;i fl 

4 ' 	ii of t5.rbr at Crdkhi 	t1iay 3tQt l on 

OflVi 	O.4 



H 	
( 	j 
	

- 

	 I 

u 	t 	C t'rvcd 	' 	t 	 was  
t;wet to 	 peze* 

rhe 'ull 1dBae 

c*n3jflr &nd ti crn grtte pra not 

It ui 	 •ert 	 the 

Qrigivi 

by the 	 Undyr 1 
rt 	the 	rnt 	414ocj to 

it 	 by Vj4 rc k 

•i 	cciotc ofe), n. 
1fld: 	 of 	rmn 
F3iC:h 

 

is 	-*'lt '-te 5  fW ti  d.tw out *nor4e 
Oty3 COrittd. by Ccprzerrt off 

:t 	the 1v titj wifl be n4 by the 
:.iCrc'ajd 	 o the  

tr;t th hi3 	 on tr the - •-• - 
	 ivj' 	 fntitir is 	vftr1y es  

ut'j -UOn Q 
in h1 	 t 	jc•ut verifIU i 
4t1c 	 It S.s 4onj 	tbst tho 

t: ir ut1' 	1 	cite1 to the 
rt2 	i' th. 	i);ty 

co')y f the. ittr 
dd 	

4-bt 

hrto ur4 ark, as 
I 	rI .(r(t(i(44 

WM  

oisra 48 Of th 	itcatj , 	It i 
t}t th 	rnI' 	Cj 	

txt 

the 
td ir)lv frrcr 	ipf 
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4;  

reoluti°fl, but he did not meY ObSCrvatl en 

on I-,he ro1utiOt, It UPPe ,'Rrs that the apirt 

has a high puwer of iDa6ir*ttO* I he haD toud 

rit i1 orlruwd 	ri dtud hiddfl ttfltn$ in 

the copy of tt)e 	.tttfr*' of 00 IFflCtP4I Chief 

Czwrvtor of 	ore5t5, Aa whith • in 

are not thcre • A reply tc tha re3O2utiøn 	lWaS 

rorwtrded to te Princ1 	Chief C 	ux'vzttoz' of 

• Forto, 	( Vida Anie%UrO4 t) thi+ 

*ritYn st4trtt). 

9, 	Th 	in rcgrd to the stetementS P3r11k in 
• 

pi'n 4,9 	f t!t 	npliC3ticfl, It tttd tt • 4, 

are tdenttou. The 	 ucd +ft  

w • 	.3vg1 	2ure or tth'ter 	in this 

parrraph siile in his repPeEefltt.Ofl he 

• out ' aflcgd 	ur 	of 

• Vram r' 

The armltcnn,t "liar not e1arttcd the  

• idndcdT!8f! md eri'itrry 	thn of te 

Oitrtet ('.vtl M"thtstrnt ton in hft appliCALM  

i not 	ittfl:( 	t:Q 	wrLe 	i 	ii 	 F 

thtd 14,9!5. 

-bea,"11cflt 	1upiy rpr 	td to 

.ch, 	vcit 	i1 	£t •i 	f the 	wdtr 

C 	1;:'$ier paed 	M.rt 	ttA on thø titiWit 	, 

(1) 	1A 	XZ' 	h$.dI t1Lt; to the 	LUll 

irrba factOr 	Of ii 	uuthr £L1  

ccpittd 	')ut tne yfurQflly 
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'&tr will cause 8rast prObTf 

ard ti tcu1tieE to him 	to tots fi ,m4r; 

(1t1) to,  ctue till co 	tLi or th 

ritciiti:i o tbv &eLzuI to Ile jtx1iy 

of 	 tiin a; •1t tr* 	4ty )t bt g 

I 	iit.1..:ifl 

 

tra 	t 	 CtWi act. 

tu ty t pQriiy tht cdro ty 

till Ow 	ificitiuti Lu or to Cito t 

iti.rui ju$tic. 

Ln c nt. ctiof w 1tb 	rr 	itt L3t 

t,fir vAr c -14 t -  te 	pct* 

ta atut ,.,.d tt ti  

..i'otari to th Gi*riut 	
0 

LpJtrtrts3t 	ort, ad 	spn 	o 4ttø 

y 	 orde. dt 

tha 	 fl) ataylr.r, the 

trJer cu1 rt 	c 	ii*'de ?h 

&ld ZF.t 0.01 atr 4i 	In 00. 

re 

 

of iLjd 

nt of the appi1Dt 

t1t t 	rerjuty Crr at t ed In ahi 

i the 	ntt!fCs2tiQfl 

Cr'*4Ffl 4' 	ct 	 r 11t j 

11111t.11 14 oiliht wy the 	pt.ty 

-Ti' 

tt outc 	f 

I 	ti tpp1i.Cflt 

t the Same ttt 	tLc 

'rL1 fcr stztYinc,the prati 	Q th 

crd.r 	tc 5.95 by wtth t 

Ccrt,, •94tb 

S 

1• 

C 



iQ That tn rtrd to tbg ,ttenta 	* 

4.10 -of the app1iaLti4. it t ctted 

that the cr,Ut dattd V),IZ.94 r4rred to 

by tw ,. 	i.a autLwmlsod tbO 

41atUatiVe Dp4rtLflt to 	 loara  

uode' tieiV cntro) on ezcptl 	es.t 

rtti1t' bittid that t }'b1 upree 

Covt of idLa ic34, on such cJi'c1lX8, 43 

: Wip ,,shoulu bo t2Wevrd whcras  

for tub 	opz'i.aci eatLcWtV tO ccctdi. 

'de i VLLLfl Of 	ttut44Y 

bfs CQuL1 GOt tntrC With tto 

hiie ordering the tranai tro to 	e na doubt, 

th*i autiwrity must hep in rdnd the 

issd by the on the 	3c0. itLr1y 

it 	 4 y  r rPefltatttfl idth 

zzpct to 	trtfe, the aPpMmIstos  

i.ty 	ttdr the 	%v 1ing tt*r4 

to th 	 of aiL&trat1tflThI 

at wLe ut be pct* ot t 

sji tjcUr: hmVr 	nt Ori' ;Ofl the 

(z'4(mt k)?OYt a ii euf'ceh1a rLit 

(IP 193 C 2444 par ? ) 

!rt g tUrt,t 	 hy' t7 	p1tctrnt 

ot c.€v uji th t%'liC&4tt 4 

eice44be rtt. 

ctd...1O.,.. 

fl 

4 



tt in rwd to the st trentn 
vurs 4,11 vj th w para 412 	the 

-I 

t I 

,1 

; • 

r 

	

ptttt, t i att 	ti 	b1.Indlaa 
ø4eEt s!z'V&c CCjdr, ) Ile 19a do not 

b t14 trmuer of an 	 r froi* a 
ct'cptt to tz In*cccIre 	t 	 6 
o? 	 (Ctdre )E (u181966, 	cdr 

zay Lg even bc dpute d to . can', 

isirIcietiOn or body at irdi1?jdur. vhit1er 

or nt wcti is wioUy or 

htatiaUy otmtd ør etrttr,1i stay 

	

A MOO tyij 	(ii'Orglolop or 
1)1 

j The r`UI-113 41W ;1v 
1U12 1 if rni 	 rj.a .' t this 

Of thge ru1 	the 	si11 be 

by the Cnrai Oovirnrnt, 

'rho 	t'ok th$.a pXoy in 
gilt 'r'r 	t!M fnt . LeTribama Ln 
fwow' ThE rt ot' Laputy 	Dircsctc 

'Jo Iiii bn i),d by . Ce o1Ztce 
or the 	 Of t 	 The 
'Prt 	hi.t 

to Arme adlelIalatrutive 
 

tO rt .3adra 	fi 	to 
rtd to 	 pi WIY 

f LI 	cd:. 	
U 

C3 :itur' ii 	
hold thg 

	

'tt.ch 	o ytt to 
t'c pr1icnt 	j'uij rz" 	1urg pr'Lud 

01 	
1 or,  

F! 

I 
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Fort 4io':r, thUi 
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For--t 	 "A 1 -11 ' (P' rl i'rfl 

. Jc't 	tti 	tie 	 4L4 

not 	ry c 	nit 	i1i*t.Utf. Crit 

V 	AOfl 	c3QWU t tt 

	

d1Mt,vVed udi4.Y ttt ie 	fl17t t* 

to . 

 

Are 	T,4 his  

rcrtakt 	¶.9•9 (n4' to 

jtr ) t4CI tIit 	 ru 

rtrY +- the rQD3t flO?Ut 	dtd 

t 	tL.fl tht 	Car)t bs 	
to 

u 	
'U3 Ot 

	

iie.i 	th 	rdc 

 

	

of 	 to .i 

	

zc:4jrf 	 5a 	 ($X 

psttiV* 	
ir e11- up4i tt 

	

oW tho. cagein wh4ch t'1 Io'e 	LUI 

,3$ thiLt U C1dt. 	ccr 	ziOt v 

43 4 e tT 

 

to a 	 pt.* 
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pst, o1 	trr4 t 

Z. tftt du to ad 	iitr,*t.tV 

ft 	 Cf j  rjg tjOfl it  

i 	 sdc h,iore the 	 t naa1. 

yar1 	t3lu 0 	 i 

Juflt te 	 th 	tt 	1'd tG 

all  

I 

V crntt . 12 
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re pmrd to the ettcrenta •zi 

i' 413 o th 	1C 4 tfl It 

Viat - 	they ur ut crrcj. oriX 3t ft* 
i. 	 cid thz ?P!.tcant 

cIre kt the ?icut h4 th'wj' the 

f tt. .tt'h1 	iburu1 xid 	r'efmed 

tc •$tidVtW 	 2tg t 	pxdnt 

his 	o uatod 4.iO..95 it*tet tc 

'et tt tho Applicantnt 14 

v:r ,  orce. 	iicrt 	hLttui 

w 14,9,95 wd L iy 

t r4Ltttr h. 	 'ztg; U0' 

	

-13- 	Iu in 	 ttV vde 

4'1h of 	 it 	øttd 
t ,t ro t?UFt 	'4It 	C 13RIi t4) the 

	

4IJ 	4 Jt it J. r ;cttty su 	 this $ 
nt tt all i .Lit 	Jj4 w&c this 
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/9[)/223 	Litud Di s pur, thr, 9th upttber/95. 

ChJU1 ,i 
ecy. to tha Cowt. ul' 

To 

• Thu Princip.al Chir 	(.annorvtor.af' -Farat8, 
i 	hiba ri • Guu3hati.e8,' 
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ub 	 I i iiou1utiun of On Indian Foftot 	ervtcn 

i~ssmacLatibn •sim Unit of 	Ihcijr 	itin 
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2 	Your lntto 	N o,P f 	?1?3/C.Ur4 	dtd 
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aho - ncItcj inf'orcn!you that 	avt 	could not appreciate 	the 
rooLution oc±ptad by 	the 	r;ui tJait of 	thc I,f41i,Aus0cia t ion 

• or 	8,945 in tho nzttcir of ainiotratjvd doiiun of the Covt. 
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tion. 	it tou1U bü,appropriutu tf' 	tho 1\o oiation .t3iht tci 
redroan thuir grLuvw 
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ICIMI  If any in cannactin uith thnir 

• 813U1CC Cc1tiar%S 	Id OtC. Lntn3(J Of' 	takirij 	oolution for 
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at' 	tho 	iItrict /cJisii 3tration uthut ouun t tking 
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II. 	.ihrL Uc. C. Chakr1bQrty, IFS PrLcicnt 	rnn Unit of 
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y orckn 3tC,, 

Cotiri3i)nOr & ucy.ti U3 Covt.or /ai, 

jj 	VrEt Optt)Wipur 
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( G\ 

into 	nsidc,eraion 

ofiq!z 'out at tb' 	rnvo ti 
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timber was !oL)na aa 	 in ttu.,  con1dn 	&nia there 

wa a n 	p u rutinji r. fr kwrg of .. Tl 

it-e. 	• 	chat - 'ao  

.t nuy 	hi.i bc Qe  A L<rt, the mitthr tEubjudiccd 
• i . 

befoxo 	th 	i'}?1 	ca.ti 	4'd..h Our. 	qjbLql the 

ri1Mh(Jr.nt r4) 	2 liZ$ =&Acion ixi .ly, 	:tt 	not 

. 	as U1Q931 at tnia 3ta9O, 

1wuq tul .i v 	iei.2tL 4 	5 pi ~3coa o€ tirnbr 	we re found 

L1 	CtU3 th4 	iiid 	)JO3 	E 	tLCbt 	X1CL th 
Ik 

• h 	 . 	4d at Ch1hiza 1tjjW3 

• Y&c Wdc,3 	siuc'cin 	f th 	juty 

• ni f.'"aLiy t 	cec1 Lo th 	 Qfth 

DepUtY C:riictr, 	< • r 	a J, 	Th.t 	£s 	e ' 

• t'1..Ucn by &h 	pLty L cp rK..tmcjanj. 

w 	row 	irj iufl v 	iiçti 	that Ube 

!e>rgirLj to 0the 	fld kent in One tiiay 	i:d 

aid have beri rtht t; trio ftputy 

.!X ftQT 	 $J 	t11 	cLX 	Lc 	Zi)fl.UatiOfl 

irnpiic;te Czt oici1b 	ing 	c1J1id 'uiy. 



I .  

12 

In 	caz 	ufl1eS3 	 are 	 t(o 	onc(efltE3 

are e1Ud6 ç) m3)(th9 such 4)4 	;aUoflS agaiJL$t 

the applicW t .. The stateMll-llts rfta(&e by tt3u 	i 

	

only 	to 	that evexythth hal b 	c11e 

4t' p 	
fld $thOtt 	

r y QpOt1ttJ 

the aiicflt &i5 riatd ic the IL5 o thee 

U .1 

t .  

.'ht 4th ie;.1L( t. the sttt 	a 
96 

o.E t1k 	'. i is staved thct othifl3 WQL 

be car) 	ctXt 	
Chi 	fl$tVatO 

Oi - LStj 	but th 	uzt 	 at he flW 

tht 	 o .1utifl 	tht  I 	AC3ti0fl 	hi t wch ne is 

a150 a 

!U 
10, 	'that ;it 	t d3 iii 

pZc pli 9 o ib 	. 	& yo th L tell 

mtw. 	 th 	1ic.t 	 i;c (fli3 

the 3tt3flt rtLadc 	
UC4t 

zt 	tt th9 •,XtUtJ3 'pfl 	5 	
tQt 4ca1t 

h.  

	

 

the 	 Ut the pJiit 16D.rijatUO 

d hs xejactud the 531Q 

p 	t 	ifl e 	jt 

s 1  ith eg1L3 to th sttct13 t3O fl 

w 	th W.. the 	
leave 

c  

ftr 'Je 	jiti 	
u: 	t 	L 

tLtmz c 	 of the instOnt 

CQfltdQ..,2/* 



• 	 t• 	

.;::==:- 	 - 

- 

4 r 

That 4th tqd tc th 	St4t UWQ ifl 

naap, i of the 	the p0liCt cralrec 1O 

cn1 Tibrnai to fcr to th 	1sViflt 

	

of 	

the ii1c in 1p1DrtO.t4 caCd 

	

3 	That wita. •a 	t tie stat.Oi,t$ t% 

	

1 	
1d in 

prP 	!.2 13 	ic 14 of th W.S 	wrilti døyth)th3 

tfltCfl by th r 	cfld.9flt, th a9Ut 
de 

r. • 	 r.-Z13 y' 	
C.E3i heinabO" 

	

a 	 th 	rtç- 	tt°-• 

T't: .n r1c 	of th 	:t 

I... 	

• 	 ti: 5nl-tzt o.t 	Sv 	to 

y 

p V T A T! ) 

.1 
1• 

	

I, &i (Z 	1flfl 

 

ag6d 4bt39 ..  yefizsf 

cn 
 tt 
c hE Hhubi 2flçh, thø ppi.C3flt it)  

99,d() etQby Ø3.y 

that tth' t eeflt rca1e in the accc PEAYIng zaJoindeX 

-1.C( t2U to my 	3d bC2f 	2 have not 

my Upjt( 

nJ L 	 t1ii 	jtijtttOn cn thi' the 2r1d 

;b• z 	t 
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GOV iiiii Or ASSAM  

	

• 	 OF TRF; 1)lVl LONAL F)flflS'J 	ff5'lCiRs 	YJn 	ANJ DIVI8lON* $1 
it H I t'i ci A W 0 

- 	) 	/ 

To 	 I•1 
The Superintenc3"ni of Poltce, 

• 	 , 

Sub%.- 	 Mcrvement of bamboo loaded truck with a. )ieiqh 
of .13. feet from the middle level of the Ra1, 

ttf& - 	 My diricui3ion with you on 12.5.55 durinq 
visit to Mizornm Horder. 

H 

	

ir 	
I rnruest you to recall our iBCUflBiQfl on - 

0 

\12.5.95 whi(..-h pointing out the r seitmnt omoncia tho B.P.C,bam'oo 

eupp).i 	to the i.mpoIton of retriction of hiht 

£et only i: ciifl of bamboo but otherA items found excluded from 

the imposition. o. height of 11 feet in pr3ctice. -. 

	

-. - 	 This in equixd to be pointed out to safe 

• 	gur'. ;hr?re.t of my ouiitpart i..DivlrioI$e1 Fort Officer s  

- - 	't 	. (.ht 4h() hai tkoti Up th( iflUO $ pr his letter 0 .E3.. 

I4017/2/93..FDt 	t.l6.2.93(copy enclo) 	 - - 

Terforc',you zrc reqn;te1 durinçj 1iscui.ion 

1 4- n Ampot.c% the rtriction of I1 feet height not only in 	of 

tbfltL)oo but other itomi also ep. that ,  theze is an imposition f 

ion un orin.tly for çEher ittm 1fl,W1.t(h ',i.t3.1 rinove over 

.cti'flt ifl(.)fl(J 	 1 .1 .0 ,p*iu bamboo supplier and at the 

- • - 1 &sl1. be  reiivcl froq 	prosure front vrLns cor1ier 

our iithfully, 

	

• 	 -I--.-' -.. 
(CUANDRh rio) IAN) 1F3 ' 	) 

1)i'vinlonal Fol(tst Offl::cr, 
IcnrintcanJ I) iv ii ion,, iri ttcjnJ 

nI C) a,  0 0 Im 
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OUR NOTi OF 8flRI K.N,i VUOs1UMI, I.!.LeON$E-vATQR OP iORj 	ç t!I 	LillA&QALjj? 	
LU' 

/ 	16 	 ri i 	rfth3jR 	 Fo,rit, along thø intnntj1 
l 	 t th pott ( unjjudnfj JJj.b. and 	 lim to 

guard "ia1nnt ill(IljfJ fl  in the R.F. xo%0 	of 137 rnotroo 
along the boi-dr im the buffor mono, whoi'e entry in permitted only 
with 	

1jd the P.C. to hoip patrolling .n 
thin aro 	Itng offjo Patharkaj its intruoe4 to keep 
liaionvj 	t;h. 13 4 0 9F9 peraozinl. The  

• 	that due to eroujnc 	li.P .U. ,1ozke 'barbed. viro Tom ,  , the life 
o th Xenoo roiy bo rhortonede B.3.. personnel ràqioeted not to 
allow amm orosc,jng of the fence oventhouh the 

fenoa in yet to be 
hen&1o4 over jjy, D.F4 0. je, IXIe tru ri ted to ICOOP in tøoh with 
tkio o 4,0r UQiQ j 	Reulaz' p rolling in thiø trc. 4k upi,tror'j. 
the rive,i o -v' whja}.j the hri((, it ur'd' oz1et iotIon, by the 

• 	nt 	of InAthatncandi X=gaje, eeaontj]. to oh.ok il1ogr1 felling 
ftn 	txjt,p o bimber. to Bng1h. 

Thftn iit 	 70rt aron rilon the fcrost 
• rad, Qlci toh plantation8 are .ituat.cj all along thie ron, I 	

-"7' • Your teai treea, it,ro en foll0
Ai 
 ±ringe abou 	to 4 voara paet 

• but 
x.,mr-tz=  z-Pr-A008 hvo 00149  up. Up the hill nw planta -Ucu 

• 	aoaa ftre looaicl1, Inotrueted to miee loon]. peo:to 	 on 
to hill 	 id 	 iiio to aftfegui.%rdeoiodjoa1 OonLitions 

W33tOZ1 fj3?Ø Oauøed by 0av"OrOnGme of 
oâl3.e,at buinboo f in forest ha 	ov.rei •ffe,*te,d the eology. 

- 'i,w iPmtch*--.'AmdQr fire were although oxtingujo I 

cl during my vir3jt 
a000myjng itff bizt the pxoblom xoinejntj to be olvU perna-. -. 

- nOutly. 	zoljrg m&-- be properly laid out before the fire 
• 8 GUMOA to Uotuj tjre, and frequent patrol1in 'o IJ 	,jie t(110 :the oltuation will be neoetnary in this regard. 	 - 

• 	 Thea vjtgd Chndkhjra Ely. ttj0, here huge log6 

Of toak are parndjuj dopajøh, Thene logo are logály oolleoted 
fa 	z'o alac, 	

the logo belonging to one OheyEQA fihunda - 
have boon allo d to bo liftdd by the lionb 'l Jich Qouz, Ouwft-
ha.ti and were alrjo inpetd 6 instruote D.P.O, aOoordingly 
DJ.04Icarjmgaflj9• 	rimgnJ & Xange offjoor Tatharknndi 
- ac]?ani 	In my tour 	 - 

7 . flit3C1 	gle. R,P. unthir Cheragj Xuago along 
1hubix-bon 	Cu o biAttbjboflj For,,,t Rqpti up Lo 

Mioran tortier, m0a0ruparilod by D.IJ.O.,A.C.p. and R.O. Ohorgi 
- 	following obeor'atjon5 G1.0 £UadE 

Otto brjdo is ooia -truc-tod by Pu 

on th !3optigonaj ull whioli is e epoot 	to 
Acc, DIe?;riot Athz1ini,tratjon  be roqueted to organise a Joint 
voriflo tjo 

 
of the bordor WjljOlL  in ar vtrUfjoj1j line here, 

.2) 

119- 



	

• 	 - 	 --.•---• ------ 

--___•7_-- 	 - 	--- •' .___..___.__.•=_,.___ - 
____ - 	 - , 	•---••-••.-a.•—.—.--- 

rrr.iü rrrau1rriu.- 	—r1 

••,: 	
() 

At ooto bliubir bonc, doprortbionfl ro foutd uned by 

V ancroacthere for oultivaijon or for 'ieoioulture,. Onø nuch 

	

• 	doroejjon wc fouxid burflt by on' iuj,or,r.int and the fire w 
Oi9uIhod by the otaff a000anyjng. Of:Cvnoy in to be drawn 

UP aaint the ulboarcanto who az forest villagers on2j, 

	

• 	
In ol•r teak plantation along the forent road(yoar of 

• 	oroticn uLtrly 	timt,ê to be 72 or no , in abeeno* of any 
• .reoori) moot of i;he treoe are found felled, about 	to 4 yearn 

	

• 	bofoxe 	CoppiaI) inhothi have alco grown to tree aine. }1weror, 

	

• 	• eingljng out of nhoote is inotruotod. Pev tz'øo8 are cut z'eoontly 
• al,30, IU the ei;une are already cei z ed, 

4) m 	lo situntea ctt Zangpur about 6 u.fom the 
border within Acinn. 1hifting of the 13.O.p to -the borLor An flt 
egentin1 to ;nfsu.ro proper protnotion. 	 j 

ACQOILpanjed by A.Q.F.1Crrjr,nj, rLO.Ohoagj k R,O.i 
C~ fSO F06 -butlonvioitod liadnahi tilla It.F. elong the fornot road 
iptoieja PtLnji(D -owft), toUowjg obooryatjoun 

	

• 	 1) Tt'corda of piandtttion tra, you of oz'eatjon oto, 
1?XO 

not known to th oaff of all the old teak plantation long . -he 
forfcf Road. Ltoweor, thone trovo have \ nttainod oxplitable 

by nov, Tz e 	 the rid'e q  
~4 depreenion are of -batter 

qua 4ty thin tiloon otancling on tho oxpood elopoo. There are 
J3ovJral otumpo ooin which aru follod 3 to 4 ye 	ooro, aiid 
vior'd aai 2 oda The:r, in no poroS.evable oponiugo die to removal 
1ho 	treo, clilytil to initial epacing brting oloed ones, nni 
to rowth of 0chppLOe, i norn of them. The ooppjoo growth a  of 

• oli trece ar"orooked and nolformo. In areae,  adjacent to baitboo 
•broake, bamboo he.i also found extonlod under teak, 

'I 

• 	2) Teak r'. . tLntr.t ions on the oxpàoeed OlOpeo have rafleotea 
•••• v-ox'y badly on the eoologoLj, eondjtjone, Ccupled with t1lis wanton 

£ro ot tho :forest &oor h -agrevabed the deteriozrtion urthsr 
•Oontroll-of tire ehould be attsmPted during the fires aoaeon. No 
rtetural regenaration of  1 d1c wan notied In all iyprjn of ureia, 

Lho E.i.Jij tilla R.P. io noporatod from $ingla RJ., 
by a patoh of TeTvaUG land of about 2 1ma.breadth, which in known 
as flrzur land. The boundary between Ilan land 	Iahjtjlla i • 

irkd on the •round beatteo C which a portion of R.F. In 
P"esPeated to h*v •noroaohe4 intoh. boundary in n ittIoifico]. 
one, and cht 	•b G3n itd before *a it i s  too late. 

Thex overgreen dopruejono exieting hero and thor are 
highly e,eentiai ti be inaizitajnodjntaot on eoologioal coneidera-
tiou. EOme of thoo depronjono tre under "an oultIyatjon 

Von thoujh 	bier ' h1 t;:j- xua niso1 iieoo are rotaind in thi opora 

( Qontd  . . .... 3) 
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(3)

tv  

L 	 S  

icn o Pan ou1tjwtj, othr ud,t}, ,*nI. ndnoo 
• 	 thexb' br1tng in unhøi1thy otingpj in  

cj an i permjtd 	j,j,.ur,,Mjna0 tht,refor rthot1cj1 bo 

5 	
5) Bdfhiii1La fl.F. ia undor threo rn3tge -vi, Ohragj, 

Zowir,cj cnt Duba1i, iugj. 
 

The boluidarlan botwc,en then, Thngej 
are aio not uaroatc for ,u 	turai line .t, adoptect for deli.- 

ijzc n tiou, of Raue,3. Honde Vroper dellnigution of rlanae boi.. 
lc%iG in highly entt1 to iix up x 	nnib3.j4jy if uflGcted. 

While 	 'a; bounthy a an vho onion of the Rcri 
offi,ex , e come across on oponing in LV 3 eoupe of LP•O, 

• made by fe11t8 cU the bcmboo grortb and 3.aY1r8:thn= on thc, f&óo 
. over an arcs o iou, haatrena Thie waa ub!e<tentj..y aoGrte) 

•jed to b thu • ndjwoke of 	u.ngy otltjystor Uing in Jhu1j. 
dwt for in intatj, uder Loairpo-..flnnge. Fuob ote9p 

rGa8 $hou1t 2%vt b 4 akuzt for .opon.r on on vi1e, KvIa i;u bnjnbo 
thuo lihould not ba cncouri,q5 on the other he.ut. 
1ti 	of Looal apooJea choulc't oily 1,o oioou,g, rte toa1 

on orcth 	jtiy 	 deterioration  of ie qta3.ity. 

") Along the brent road, -th aroc. of 50 hA0tQo of teak 
inopootod, whioh w, rairid in 37.-W3 h7 Oherttjj 

• 	±oX'oetativnltazapv o  Only teak in introcc 	rein,gto*th of 
teak io good., but oOnojoii J.o noticed dne to non thinnjg in 

:t. "'hilknilow rowr be uaoptoa to omeournae dinetor 'oøth 

• 	LJMcth 	 f 8 toe 10 yerrjt ag 

7) owzta Dej 

Uzner LoweArpon xny nuUae in deprc,j 	arob/untd by 
to re&r fi sh 	venhou &i oholi Li oh en. ot don•' t d e 

fozet thoro are ci liaxi e vID ' ogfuture Ooouatior by th,oe lltjal. 
and t1zr  are also ch.ucoe of coUot)4jflt of illegail • 

1j.jo4 	
l--, i &rnch poncirj, ThErO ere two altornatives vi3'to 

d13zj0 £J. •u oart4tm hrnj hunclu, or to romilckripa by 
in rood, Porhctp the tht M1-te:I-nnti'v-fo will b'3 a very 

• 	aiLioult ('ik 	to enforce by rcm -t asou 	of to-ornion with 
thÔ poolo 	

J3r6riin co-ooratiT: w±th thi fart V1UagQr • 	
ituay ho pooibl to involve the poople In proteoi;Eon of the 

oot 	Thi 	
mny bo etudjd uiioeeJ. b' metde. 

() ixr 	ono forcjit iJoat: nt lat: lr U:r?r 1Obfl.trpot 

	

XCiniuxpr. 	about 3 i :troyn hetja Puji, The few e 

1J;tsd t)r. :L :i3.t jndo(L to guax, the if±ou1t orrain 

and opa bou-ndtirion of forooto. it ig Zolt that uio X3octt/Oomp 
utth rtf r,  .miid be oonritruotod at Doo d , wa, noa' the 

nji. 	*\r. 	ver1 &proeojon in 'thi lowerrt oL 
Bw •tiilL 

	

	.. ithicth Oontji valub1e treon of OcIn1p $undi, 
urf, ]'irig 

 
ana Jam eto iny Lam 10 	are found ly:Lrig in 

Thoeo wero £oiig' 2 to 53 yorkr IN btok 4 ioro 

• 	S 	 S . 	iOX3.td0)4 



(4) 

41r( fii'.*(1 bfc,ru, rrnoYe !tiu wr let to know, The oi*tturn lei although 
' 	

out no,:, the drne.e aMuced in tb I'oroot remained to be corn- I 
The Lootal vsljagorg'viz Aila6ia and ¶ripurjfj hare oornp1a 

• id,that zome pt 	of out l3 jet a J'ovwt  cjr,0.jNC1 Xcom lotumoni viUa,gg 
\ aTh even try 4 ng to occupy- thc land8 undor oocunttion of th'e ;oo 

tribale, They ho're a1redy pra,yec1 to the difitrict  ut  oriti for 
•roteotjon,- The FJ, *  rny h rquoetnd to izive ireQuen$ vigilo in 

	

1cfu3. 1urn our aide , the foro3t eiaff ethoul.d be allerted 	
• to give ooniart 	g111rr 	In thern, 	 etroatjon of afstAM 

exti 

	

I 	• 

9- Accompanied by &.O..ini,R.O.Lowirpoa, 
vijbed Lontj 	under )ongn.i seat, vlong the fmet road throngl 
Matju.ra iunji upto xienr the Tripurps border, and foUoujug oboezya-
tion ude. 

i) Thoe iø uAold plantatio:JOurjan nvr the ?lagtiz'a 1.7 
whoro .l-zrioot all the tro.a era found with bnan oute fjoMo eitperfj 

• 	oio.L1y anl ZON t.ith 400pr rjuto in&,i1c, Tho Be'b oti'j(or oat& 

that 	ei :nth back th fore; villaaerm lined to foll,the tree. 

• •. :3r00-0u1ti2 	f the iud 	One 	eLU 	 h htrqt tø elo1y been 
• oar 3truotcd :n the foreAt d 	 t de o 	h plantjo, lie terafor 	 F: 

oonvennet c meet:tg Of  the villngere and fonmd 	protection 
Oommjttao to riv4l Vrot,otio,rz of the fcrer,t ,nd 1ci ntop auo 

tie. In 	eyinjon -t are is e Z'urther domug Onu'ied,floue-vor 

thto •hac, to bts w,tehd and frequobt visito be %owle. The moet of 
tUt thci tx'eorj which wore danagod.at bna4W will thrive by he.ling. 

Badly ou1 tret 	r.Llro tr fou.d etiU. living, If any wilt trtkee 

• 	plOO, it (Vc011J bo roported immodiately. 

Vibilo yrocoodingalong the roesl, 3 treeo are founed tea 

].led rocntly vie X112/93-94(ee1c), X163/94-(liotie)4 nother 

• 	U3ri Tr)O which , yet to be ooieej. The outturn of tak is 

r€rnoved, Cne portion of outturn of iotia in alea removed nnd cone 

verteci to uin timber which Is lying  In forea-  of Hgua 11rimary.  

• school. Thii3 rshhool ie convgtruotod by D.R.D.JL.. , the ).11.i 4 A. 
authoty be 	uetd not to YAake pr' cn -t to thu oontrautor until 

oleated frrn D,I?.O and the tim'bors lying ohould bo oeLd €c 

offenon report drawn. A good lonth of the tree i.e ti3) 1  lying23 6
4  

in the otur'p nite. Thiq ohouI to ealo. The Q'lmart tree i.e 

-to be neizad9naivnged e  

The totk planbatjou of 1922-23(rto ropo:c'ted b tho 

along tho foreut rôd hac vitn ezd a eavare Lollingo in - 

3 t 4 yeara pat•1  iii. the ournp. •'ro f3oized. There are ma'y 

lodf3l  Of the top 	-!rI.- ionqp ithich are lyinir ectter.tsia over the 

entire area. Some cf iho€o may even fetoh good vene. It in 

saicl that clue to difficulty in extraotion thoyrVe iog, will not 

fetch profitibi jri - . The lo 	vt'e light nnA 	dnd perhape' 
would not Co--. more than ,2001 per Cm,' in 	rrtaço upt o  Boat 



(5) 

4 
'L .j, 	i1 ;. t&3,eot nuy bc 	on and CI(3 tioi be I ttjatj 

enalyojM and at an or1y 

An 	 (1 about 3 Ra*waa souild GOnploto1y bOz'(,ft 'of  
tu4tc tr04uja &uy ci.'e which lo now oord up by bzuib000 

& other 
In rut of tii0 s*o,u; the 	fl.ø)jg hvø 

no 	od muTh 	 of conoarn. 

 lia tart of the foroto oompr 	of The 
of iV4. 

yet  t1ome c-pot,j nre foufld cleftrfeDLILad for Thungy0. Ou1tj. 
va±ion. 	frn rhOu1(i be 	 uoh b,nboo0 for 
urhor th )LP.O,# contraoto rO aro cutting bambor in a000001hio  • aroc, wher 	in djifjrnjj areac bamboo0 &r not yot Opflrcttoc, 

It 3Jo eaid that th0 op,catjon may i,a roumod in r.ine, for  
b 	

evy 
• 	norttjon y raft. T0 	be 7rifjo frit. 

	

'ti) Fr U(,itny,d rt%apat Cire c 	ftlroa3r n)tjood in 
ishjtjU. Ic nio :aoinrtion here. Thin flho7uld be st l ippo. One 

11c10 foznd 1-,edo1 by vil.Ickrtor for fi&inry. Thia car, b 
±romho 	a1roaiy intruoted boforo. 

I... 

DoNlflj) 
Ccmnorv-iijor of Forooto, 
Southern Ae,irnm •irolo, MJLi 	'Jo,. 

	

Qor rAkizaitted to the fo11owin 	for n•ooeyry aotion4,  

cis 
1) Rtztgo o;rEio, ...OW4irpo,, Ohorgj ,nxttbrk,ndj 

4fflj Diyision? 

Copy fowtidvd to the Prinojpoj. ,UJ. Leado for 

Conoerv(tor of Por nut ss, 
U0ut141'n Aoo 	tljz.o3, 

t .. .... . •  

• 	 C. 	 - * 

• 	 • 	 . 	

• 



.9S 

1406,95  

IN 

rnp!nqtd by t'..v,o. and AXj If V11 0iWChaidJjtj n3.y, stn and ch' 	few srnpje 	f 	].yjç there.Xntctod h'j 	 and rlToz-t, 	 ' 
to P4thcrkrndj 	a nd theng t&Lktj Li4 t Q 1ec wi 	 to th on rp 	

campolnotruoi#d tI.m b h4 Vtç1 	Oflç  tho n 	 botnday of ir ti,boro 	c ch 	is ) ii 	. 	 , ce 
'jj 	ortt 	1hrr3 	 rzivs4o for ivet, of C.O4 	

to e 
i 	 5. tO *no- 

	

r p&tt 1 a fl3 2 	 r.1. ) 	
i C()fltj 

WPj V $.$i4.f)(t Qfl' . 	to verify u: iu 	of CO,'t%e irutructjon inaited to Matkth 	 Onxy first 'to 	 the ir 	to l'e £owd 	ctjQnjs requtretj 4i thi5 (j5j 	J1JLJ 

, 'fHff 	ttt. at Bar6 bn2arlchorra of enc)e ii 	ter ii ibt ngdWu l csn b' 	 Ii tiittla m1j 	f - cditwo 'ij 	 'o oito? t'ii 	to çjivr 1 1 gi4ve 	troI 
Am 411<441 by 16 i 	 hUI td  VerizAtory of Litt., cJiujig thr. 	 tir' 	t*; fl vr 	 W 	thr fl3 	 flrf; 	 t*tcj 	11%(1 (1:rt4 p13r4etgon cv'.t'nç1 *1(. 	1*1rDç thi 	 cf th. t 	 p!.1 rc 	

ifl!k1Ut*cy j ,i Xir it 	 pcp be w,efui in toteo.. ç , 	of tithi • •it t:c adjoinino. rny 	)c 

	

cti'-e ro 	 take up eh;n n'ly En the 1tçtt 	thc 	
abav and I rttmto 41 

I 	 H ct 	r it. 

!I1pij !3et (uicj 	 bLUt ' tc çi 	or'nt' 	 .txt t 
vi* t-ee L; QIAA 41W$aMm 

xOtblourta private RftLalfzind thp pitta hojc3r rquostEd to rolo.' 

	

?x I .; p?.  I  P 	 OSO balance 27 

	

Icth 1 	(,t2i)3 th 	 or.e iore  i.n3truct.d to vnrlfy erx1 r 	 of, 	of (rOof th 	
the ptt'4jfl COi Up &tor th r vrr. 

To 	rtrt 	th 	,Ci 4  tc. viti1rt U3e of to,jt 	 11 my Vi1tB 	t( t:'is t-r 	! thrtr4,t'(4 	th fo.inti in Ul)rp1ng ztt; 	hiø r at 	&d. 
st.ruc •1 "r1i. t.d to qtvsupri 	check 1ifrq t trii 

T1'u Vj(re R 	nc1Ct Tht;t in 	huge USr t' 	fvUb'iti to;: 	.,, pin 1itii 	itsec1 P't 	'ider 	oy 	i4)ntjt'1) 	h4,tu13$, rlu. 'f) lack 
fl 	of t' 1 rtiLe Ui 	tirt pjoi lr 'n 	i 1,t19(f1y fl,ePsLr'y 	 initiat flfl 

•f/1U } N4 	VCLWJL1,' 
COn 'trv1tQr Q Fz 't 

m 

,•) i : 	 " 	
•'•' 
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II 
- L;'OPY tO the L)lvlajcina]. I oreist 

Car infor-mation and n y Sationo 	 ' 
1 

)Ti Ch.ttif Ctntervmtnr of Fo r3t.(?) for e 

Ed/ x I.D tQIIftL, 

cvz of Forooits • 
- 	 tOtth(t 'iin 

OVvrinr o  

Ilk 

II 

I  

I. 

(opy to thq iirçg Torst 
• 	.md '.uiia !r tfloirtnot 	nJ 	kin: naz-- 

11it of th' In-'3tructf 4011qviven by'tliø Cotr 1 • 	 th'S 	v' pr'*w 	'n,., 1\t 4 i-' ,, 	n n t' Ytrh+-. of th Vt tr.tru'tim Mar plea** be InklimAt ,3d 40 th UfldOrøic1n)L 0 '4. 

for-  J 4' 	fm4 nvry 
ithn.Hq bdU p1ouzo s4e dUr1rç the cour!3Øj ot hia visit to the 

ze-rective liç a,ii Ulz InutriAction given , lLy LheY. .a 
t 	th'i t'n4 iu541'-  t:hci ?ttS.'n),s 	wi'y liipcnnijpn 

Of the 1""fruction and and when roquirI. 

t I 

vou,i1 iort Of 
xitt!,,i t11yj3 t,iirLienj. 

- 

1nti / 	
• 	

i 

! 

I, 

Memo 0, PAS 



	
• 	

73-  
ki 

Copy) 	ç 

	

f 	 Th 	 M44, 

Pkd itatiway St€ttton, 
thkndi. 	 1 

: 
As cLract*d by D C I/C. Ødzugo.t. you 

hessby arki1 not to d9apatch the Wozzsj6221 2 liOUG 
& 4C 36112) 1o4dd with 1oq ttrnbr et4jwtU checking n4 
varification is cornp3t44 

/ 

iftco. ?kd 

Copy to ths R.nç 	 j99jjci, 'kd1n9 1 , 

1bjc i.treotsd to be pnttoa1oxE,v oat 

tti & xtfjc*ttou, 
I 	• 	f: 

I. 
II1 	15/7/93 
Cizele OUicex 

• 	 'IH?tharkndt 
(•) 

• 	4 	•'•, 	 C  

I : 

I , t 

1! 

It 



— 

*- 	
- 

p 	 — 

.1 

VA  

ThugcL3vay 8tttiofl t*azter, P&thaxkUdt,: 

T 	. 00 P ) 	aa ga undc,r K*ztmgftfl j D 

dt, 60 01.95 

	

itt sue. 	 ty 3.ttmz so, dtd. 1500 

I* b& 	the k joint. *xificitiofl 

1 with th 4 asLr Oia4ts ptharkn 9an 1  GAd 1t* p$ttl 

	

*tcç p1ro1CC t.1 	T,a of tbQ 4I3.COXflLfl tI4;:' 

. ALOW dO tka 	 oth 

 *ind toward th Li. 	
. 

-.----- .-.----- .-.--..-...-.-.--.-..-.--..--- 	 t 

L31A3gtbLI 
16/1/9  

C, O.. Pi 

	

othd 	
84/i 

4 '  

• 	 8tt 	Master 	 I  
Pkd gt4tt. 	 .4 

.4 	 . 	 • 	 . 	.' 	 . 	

.. 

- 



. . 	 r 7 - 	A 
iI1QjjnA1.. % • 	

VLhttLIT UF i-SAi 
( 

UF'1UL UI' TI1k eONLJtVATU (A 	t 	UIHL1Uj ALkM çLcL,h 

-S 	Lettr No t  VSc3/A11€91/KXj,, VAtqdSit;ht.2/1ug/9. 

100 

p  

Tho Conervtor of Fore&%;, 
- 	 &)(Uthzfl 	affl CIrcle, . 	d 

.10 

&ichur 

The PrincipiilQiiot Consrvatox otIore*t., 
A14Mm , ItwIibiri, Uuwatti8, 

ubi— Uqttntiun of tinboz at Qtindklitra hJy, 
Station for vorjftc4tjon, 

	

4 	 •0 
A. 

tOt$4" As, per verbal inUmato.ç c.cj(i) 
/' 	. • 	 .00 9.$.95 ovphe, 

• 1 	 ..•, 	

• 

1 1L hsvi the honour to tnfoz*.you that on recei, 
of t10phQn1c from C.C.F(T) as referred to ebovo, 1 
aløncjeil th the L),I.0 ,kertsigsu*J LLv1i.t. uoei(ad t Usn' 
khle Itly 1  'tatLori on 10.11,90 to make a $jot enqul&y'iin .thc / 

• 	iuttør, LncidentaUy the t.C.ksxiaç4rnJ , C$.r.ol..G OtLowV. 

	

• P110%arkerid .k e  0.0, Pothaxkard9 and oth 	çf 
preent at 'pot, '• 	'i 	 . 	 . 0 

	
•0 

• t 	
'' 

 

That 	 the O.(.',Pathark.idi :,aiz,d  (unth./ 
the iiutructton of Macji'stc.tó) 4(toFur)wagan9 cont4ninc 

loadud 	 Mtzoraa 4 ,% thu 
Chancikhira .Baan lily. 6tatiofltorve:iiS.cation. 'On "9l, So 9 5 t 
*MagU trate j e." Cirla O1ficor,PAthrkandt hsø reques t 

O 	It.O.,PdUtanrkl.ndi to suLuttt.ttie xalevant i'ccoi4..'4i ,4CQ4- 

• 	0 	dig1y thpIi.O. has sMbi1tt4dthez'0poxt 4Lh ,  the4tio 
the uae'dy andaslotedhta on'thevi ctlo 	rkso 
it , has ber observed that the full coopG1'atiQf% W 
extirdod to the Majitrat t.tmely, 	

0 	• 

On 10.8.9 ao w4ritioned above 	have nQ.icod a 
the four saized (by Police) wegor, 9e %  sqspi. cqn4ition 
and the 03Lue had been opened bet Ore,UeCk.UlJ%IflJ;*fld 

•0 othejf1ici.ol by the .etatton Mae to.for ' e gliispao.wo Net  
ioticed thflt Itloot 	 Avtbo cn 
touts of jjjonQ  )ci  bQn eiZ trat 	. p91CQ,eO 

• 	1 could not taXe action of vricatiofl at my lovQl. Furth 
I w A s info•ud that 	joint' verification' would be done b 
thri Ctccie Offtcer,Pthrkzndi andthe iotft tatJ, ,_0 	 r), 	'$'I 	•- 	0 

0 	by the U. 	 w- D&v&.ilolh 
• 	 0 	4. 	•0.0_%o4• 	- 	.. 	•&•- 	•1.•' 

	

0 	•' ( cont4... ,2  ). 
•- 	' 	•" s(. 	., : 

	

0 	0 	. 
• 	 -; 



• . 	

.., // 	 . .-. 

1• 

	

fitgatn 	on my vuxt visit on 22 . 8 .95 •rid 23,8 4 95  at tte UhuidkIjra Igan Itly, 	tdtiofl ya.d, 1 found the con 
_ot1t.a(r*iortody 	

)QQ) w4weri No0c 114 ?2Q 
in thu Uy. Yaru dn(1 othuz i.e. cuntoiaLa c 

r.iwj nlnç; 3 	 JJo.1tBC 47pQ1 • Nf0C20478 i WDL 
1 had hr tak e li i.wy by 

th e 	 And the Gflt. 
Coflt.',t.a h*vø b 0 crl Otock.d in tp• Ofli*e e•mpua of the D,C,, 

On MY Vwrjfjcatjon of recoras I have found that 
the U.F ,,CiF#KmriMg1anj Division had $igd yj. 

	

-'...-.'-. 	 .'fb 	4...r. 	 a.,. 

order(for 1258 piacvs) of teak poleeftijbt,, as per p;ocdui 
' it is to bqjrArttoPQd );ø th,at while, m1ttng the report 

to the Crc1e Officer, Pathxkndj oit 900,95 0  the R,O.,Pth 
r.kndj pL- hps in j huL'ry,oinitts(j 1', inc'.udo wa T.1'. (viUe 
o,7)/1flJ29 d. 4,8 1,9 covorinçj 51 pce. of poloc 	luja) M- • 

inc1udjn 	ctu'uily ortered for bookinçj' 1' 	 . 

	

•. o, th.. 	t 	 been ir(p 
tt4% ta u . ' ;,,; ILTL'ibJ1vJAJ 1ic iivd q.dqv for .zz..t of 

r.z PKL 	Jl,O,,p 	 n4 	?thm 	ubr rdjjt,a in ti 
.)x 

tø kip t!Xfltiu1r wtth' 'th. Uovt.te initi t. the 
stlOpS only itor the proper vasificatione of eizod tibeg 
Oth&rwU.tk actior'ijfl be iflhaste ;ndii1x croateaa di* 
arrayod 6tutjn am0118t'the staff ftpathr ndi1%nge. 
?rhaps wo can initiata diipartinantaj action, in' cm5I of any 
prcuf of ivolvewent ottth4 e a9itaff 4  "p  

• 	 - 	•: , 	".•.' 	• 

F I R, 	U, .W anj 	vj&cm oaapit the P. 

	

rrar'ir Yen iatLoro • mn.ce ,a p 	• çuest of' he 

	

• 	\'' 	'. ..e 	•1 
• 	' 	u.ç, , .r4.ginj tq 

 

	

• 	 Youru fsithru.Ly 
-' 	

4 	' 	' 	I, 	• 	, 	• 	 • 	• 

	

(- K 	EVQQ,Ml' ) '' - . . 	' 	, 	, 	
•• 	.Consryutor of loruits. 

• out ' ezn /CGig Circle, 

	

'-' 	&• 	' 	- 
Cory toi-' 	/ 	• 	' 

rioganj 	• Uiyi,ton for tnfortton t 
nce&ry action.' He should extent all 'osib1c he1 to'th 
U.C.,KarijanJ 96 apprise the u;w 	c.ç,(it, thi 

• dovo.opno'nt, 	• ' 3. 
2) 	Chief C,nryetuof 	r.ets(ijAs;ms 

- (3uWahatj ' 	for ned1uL. t; 	''r• 	i..' -.j 	,., 	, 	' - 
.3) The Co tiorem Iocstsiy 10 t,M Govt.,. 

'a" MsanJo .tIiepartnent,Dipurfor nedtulQ 	• 
• " 	4), ThG .1Jput' cisiioaKariuj 

), 
 

A.CJ.Altmatad Attached to 11thts office, 

con&g,tor f Pvreets 
outhegn Asfj&M  IircL 

iicthr. 

I 

h 
b 
It: 
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•/ 	1 , 	 C0VL:fd::T OF'  

Oi 'I 	) V] 1C J 10 	0 i 	• .K tflI1GiJJ DISI0;: :: •; 
Nj 

/ 	Datcci1<arimanjthe j1 	795. 
To \4hc 

Ii - iicipri1 Ch.Vf Conej:vator 
'1 	 r 	 0 10 re 	 ,Rohahari, 

C. 

\'iit of N.C.O.,team in Karimganj, 

I have the honour to brIng to your kind notice ; 

.4. 	th.t,iis per information received fxm the field staff of Patherkandi 
flanoe , tcar consitinçj of' few members of N ,C .0., frøn 

iCC0Wp1tLlCU by the Deputy CoriimissionerKarjrnganj vii.tod a 
few p13cc of tJd Forest. Divizion,p1rticu1ar1y,Cj. rnd]chjra Railway 
'S t t I on Y rd un.ier P tit ho rk?ncii. R31 ic .jc 	nd Z*t.-4 4 flout un..'er Duhi1i8 
i&noe on the cvniricj  of 11.9.95 a d. in cose of their visit ,photo- 
cjr rh 	•.•, J 	t.j.i,i,' 	hc1 bccn t1'ze .'fhe 
it çr :ei.,:e of the visiting tetrn a] o encuirer the va1'.tion of  

ur:a sieci on 04 .9 .95, from th 3eat Ofitcr,til!-' 4 arid 
in rcply , tty cotilo lea nt that the va 1ution of seizod timber Is  ai 

und i,. 7000 .00 only, 	 ' 

From the miw er of' the enmiiry as report ,..t 
throUih their v1rit in.inht be on sctue other tsues but 

inntor 	one of the itomj of their fielc visit. 

such beincj the state of affair: a quction 
ol'viou:;Lv ;1ruc:J 	in my mind cis to whyridersigried was oxc.uded from 
tin ,k ' 	h,I m( w 	' i i('nO ) I n 1." u)z •1 ;'i3 the urdc'rsiçjnr':d 	ocn with 
.1n m, L.::.' •.uJo have dble to cui J.ct woyc authentic i 01nation3 on 
uici: L1:'; 	'r. 

'roiri L he rc-j'0tcd tdiI)q photoorapli;- ol. tirn 
in cot.rc: of their visit in Col 	lmeut 	'e to sense that,tho 

v.i 'it 	.r .tcI 'out ti t:It 3 motive to weijqn the Divisional 
Fornzt L 	:f,cr ()f'EiCCL- .1L the thiiic.; as jt'ated abova,i 'allowed to 

cannot: help 0; . 	; iziçj my 	uish 	 Incharge 
Qj t:Ii 	!)J v I 	Hn ,ndd at the :';anie t.hne 1 ;'Jao ftel it nec 	ar to 
pon. it nut hec that ,I shall LulL 	an\ L'pc'n$b) 11 Ly ijcase the 
v - ' t jn 	LCi:fl ei: a.1..t 	ubti : aiy r'r't:'rt; 	•x' 	u}l'caiiy nc'. 	in this 

Y')uL fajthjul ly 

(I, 

-lv:i-:i:,ai 1-or'. st Ofici', 
•( •Z i.UU.:.nj 	L;j.\.' 	;j.C)fl 

- 	., 	
(unt. 	• i'/ 	) 	 - 

i-ol 



-- 	 4_ 
- 

-. 	-' 
1 

c)):y 

J . )Lz i 	Clii.i 	ui:.- v tcn. ui.. 	 (T) 
:h 	Li. 	1()r 	tuvour 01: 	i n f 0flaiti0XI a I1Ct nece- 
iry 	1CtiC2. 

2)'Lc 	.o1 	urvtoi. 	o1 	i'or 	t_,outhorn 1isam 
Circle 	3i1chir-2 for fcvour of 1nforrntion and. 

• nc-cc: - :;-.ry 	ict ion. 
• 

•'••• 
' 7 

(cl-un DRA t'io ii..N) Irz 

• Ujv1Qrjl lforcst Officer, 
i.[iltçiflJ 	riiv I 	ioti ,Kiriutcjanj . 

• 	 • 

J;CJ,. 	'rirnnrij 	the 

Ct•'1 ' 	 t - ;-- 

- 1)Tbc 	Co 	:i:3ic 	r 	td 	'cretary to •thc COVteOf 
• • • Asiin 1oi;tt 	I 	plrttflC4flflipUr 	for informtian, 

- 
. 	.. 	t; 	-, , 	• 	 - 

	

2)The ctL2ci.*r 	 f or inortha- 

• 

• • • 	 (CIie1L)ru 	:OH:t4)XFS 

• )iv1i0Il Iorejt Officer f  
• 	.• • 	.iYiJU(JiflJ 	DiV i 	ion,i3ritt1Oanj • 

OrOO:: 

• 	• 	• 

• 	j. 

4dvQcati, 
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T EX U el 
--- 	 a / 

\ 	 SH!JHAUI SH DNOAL I AS  

CO('MHEr AN SECY 'Th THE IOVT 	F ASSAM FORaST DEPMT M9T (iM 
—•~ Ut 	Ri1Er4r D$P 

FFOE$T SUTh 	ASSAM CIRCLE SLC \AA 

S Kh 	q ANORA MOHAN FS/ DIVISNAL FO?EST OFFI Ct 
i 	 rs I 
r\AJ &JIVl))1 M 

M SINHA DV.JS ONAL FCAEST.OFF I CER KXJ SQCIAL 
DIVj 	KXJ AAA 

NOE23/91/22 DTh,2M1/95 AAA 	 -• 

N PMTAL MOOF.CAT1ON OF GOVENMENTS EMLI 	OtWER 
NO, FrE2/1/25A DTO5//5 SH!1 CHANDRA MOHA,1FS 

DIVStL. FOPST OFFiCER KXJ HASN 1ANFD 
AND POSIED AS PLANNlN OFFCEj1 ATTACH'TO 	OF 
THE PRJNCPAL (;HIEF CCsSE1YA7Q n (F FOST WHICH IS A CADRE 

PQT AAA KNL 1 M AC 	ANCMJT on TA(040 OVC1 
'' 

SHRI AHLH1 AHA IES AS DVIS1ONL Ri FOREST OFFICER 

• 	 Of 	I CHANDRA NOHAN 1 FS DIViSIONAL 
F!EST OFHCEr KXU 6NLY AAA YOU 	HREY STAND 
R4 ELEASEQ F!cOM 	E POST OF DIVISiONAL FOREST OFFICER )%"XJ AAA 
PLEASE HAND,E 	dAG CHARGE TO SHRI A S"WIT RAA IFS AND JOi 
AS PL,NNG 	}ICEj ATTACHED TO e F F i 	OF in 

	

H 	H I ftI h.J' 
UiiE CCNVA1 	OF FOREST FGTh1J.JH. A A A THE P.LANNNG OFFLCERI 

CAORE PST FOR I ES AAA FC C3N4VTCn OF 	R 

OuThE 	ASS', IRCLE ONLY AAA IF SHRI AH1IT RA BHA IFS IS 
NOT AVAILALE At STATION SHRI M SA DIVISIONL FOREST OFFICER 
SOCIAL FOESThY OIViSioN 	WILL TAE OV 	 Fci 
•H 	CHANDRA MQiA IFS U'iEDIA1ELY TILL SHRI AHiJIT RACHA iFS 
A1VS 	E 	.AA/ I  F SH4 CHANORA 4HA4 1FS it' T4JT l k.t1LAL 

I 	STAT I ON ThEN SlR I AJ1 + ABHI UI T RAHA JF 	tc;R 4 SIHA 

OVISIoL FORE;T OFFICER KXJ SOCIAL FORLT,y 	'iloN 	S 

!JLL TAKE OVER CHAR(E UNI LATERALLY AA THIS 	 IS 
'JSYHtp1r R TO C1CKLJLITA\D 	rc 

FOREST 	ThN 	J_DIViSION AAA 

OOO/2 TX 1Y fl 8AI3HYA AT-.. 

RECOa y 	NAI;-i 

A 

Ait 

Aavoca 
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'tT NNE'NT CF ASSAM 

FOREST 	 DIPARTrNT :::: 	DISPUR 

(RDFRS BY THE G OVFRNOR 
- NOTIFICATION - 

Dated Dispur,the 2nd November'95, 
NOeFRE.2/9l/?2O 

: In modificatiOn Of this Depar in  
Notification NoFRE3/91/2o5_Adated:S99S. 	

0 

Shrj Chandra Mohan,IFS, DivisiOnal Forest Officer 
Jariniganj DiVision,Karjmanj is th the thterestof 
publj0 service transferred and posted as Planning 
Officer(ii) Offj@ of the Princjp1 Chi€f Conservator of Fores-L-s,A1 with effect from the date he takes 
Over 

charges vice Shri Pradip Kr.Hazarika,Plannjng 
Offjcer(ii) transfexred 

1/22pA : On relief, Shri Pradj Kr.Hazarjka, 
PlLn1ing Off icer(II) Off ice of the Principal Chief 
Corwervator hf Fore sts , As sam yGuwahati is in the interest 
of Publie. Service transferred and posted as D1joia1 
Forest Officer,Southern Afforestàtjon Division,aflong With effect from the date he assumes charges vice Shr P.p,D5 expired. 

Sd!- H. 

Commissioner & Secr.to the GOV't,Of Assarn, 
Forest Department,Djsp Nemo No.FRE.23/91 /220 A 	Dated Dispur 2 the  2nd November,1995 

C

~.~-'Ke  Orwrded for inforrnatjo and necessaiy action 
:-

l 	
Accountant General(A)ASs 	Shillong 2 he Principal Chj@f 	

of Fordsts;Assam RehabarjC u h 
•e  rT  h ?ri1jJ?C1 Chjf Conevator p Forests(SqAs . he uh1(l uonservator o REljg arh Road,Guwahatj_ 
The Chier Coflservtor of r 	 Forestw,ResearchEducat. 	and 
/o1ung  
The Chjf Conservator. of The Cons vato2 f Forests ,3ouLherr Assam Circle SIlcb/ 
Hills Qirele 
Shi 

0idra Mohan,IFS,fljvisjonai 'Orest °fficer,Karimganj Divisj0 Kariinapj for handing over 
the charge of Karjmganj 

Djvjsjo to Sh1'j Ahhjjjt Rabha,IFS forth,jth, 	 0 9, 5 brj Pradip Kr.Hazarjkaplannj 	
Officer(ii) Office of the Princjpaj C1jf Conservtor of 

FOreStSAS3mCLlWbt.S IO.S'nri 
Ahhjft Rahha,IFS DivQo51 Forest Officer 

•.Camp Iari1ngcj Divisionarjmsnjf. necessary actin4 11,T 	Officer_Qngp0j1 Duty to the Ch1f Iflis•terAs0 fr •favo 	of informatjo of 
hif Ninjster 12.Th P.S. to the I1ij 	of 	

i'orestry and Wild Ljf for favo 	of information of flinjster .  I 3.Th D Duty Dire ctor,Assain 
Govt.Prcss BamuninJaidaflGhy2l for favour cf publication of the above flOtifj('atjQfl in the next 

iSSUe of the Assarn Caze l 4 Pcrsonal fi 	o 	he ofj 	
By order 

- 

I) bvtG 
Commjssjoncr& Secy-o te GOVt.Qf Asm 

11orct DeprtmentD1 
- 

\ 

00 
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ANNE. XUR5, 	J 
GO/ERNMENT OF ASS, 

- OFFICL OF THE C(JiRVATO!' CF iOESTS SOUrUERN ASSAM CX}CLE 

Grau; CONSERV/TuR 	 Lettor No', PGS46. 
Phonez 222 (Office) 	Dated 	th July/I 995. 

'From 	 The Con 	tor of Forestap  
Southern Assrn Crclo, 
Silchar, 

To, 

The ?rinctpai Chief Conservator of Foret,, 
Asjam, Rehabari, 
Guwhat,-8; 

Suh 	 MLDEMINOUR OF SHRI CHANDR.; MOHA 
SAR4k ETC 9  

Your lottor N040/14/pt/91,d17.95 

Sir, 

I have gone through the report of ;ho 
Deputy Cort,isioner, Karimganj subinittj to the Chief Secy, 
to the Gov'L. of Assam, aent urder cover of your letter Not. 
:uoted in the reforenc above, and W beg to submit ny viewe 
au b'iw- 

I cui czwre of tho meet'Lng organi.r5od by the 
D.C., lKarijaganj to (UJckA3& with his courtterprt in Mizoraj 
ror.r crt- bordr dsput 	slated on 235-95 at 
Kolasi.b on 	trere Wau a preliminary diSCUSiO at 
Karimnj,In whI ch the D.?.O,, Shri CM Saa could not 
attond through the entire otin and the soniormost A.C.F. 
Shri S.S 	nha was ont u8tod with to attend the saartr with 
duo pormical,-­ 1of the DEC, lcidontally I  w&G Alv o preEnt 
on that day at 	rirriganj along with the C0CF0(r) I .ould 
learn froa the 3.F0 9  about the meeting on 23-5-95 the D.C, rimçij  

	

wao given Company by Shri 5.5. Sinh 	A.U.F. to 
GttOrd the ft.oeting at Kolaib and Shri ChandAra M)hm Sornn, 
D.F.O. Karlmganj was aljo supposed tc be present in the 
Meeting on tIme at 	laIb0  'Lotr on, I cbfrzo to knoi that 
Shri Sarma roportd to the DC Kr1manj at 'asib- o  the 
venue of the meeting after a lapse of initini diccussion in 
the meetin flowevcr he pertc1peted at the stage of draft-
ing the resolutjon 

4Z tested 

AdVacate  

11 

Contd, .9P/2,, 
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It is also gathered that certaln dicussionc Witk  which Ornerged as a 6equJ to the 	 discussed the off 4  cors from Mizorarn initiotod the tèpic 'onrestriction on 
the height of load of the bamboos in Trucks, and the Deputy 
Comrnisjonr, Krirnanj clarified the position as otanding 

at present. At this point of discussion Shri Chandr Mohan 
Ssx, D.F,o, Karimgnj unfortunately tzl.od to prae oU his view p'inta in an assertive ianner which pothap 	ncurrod the dipleaaure of the Deputy COMmiosionex t  1rianj 

have 	ronally 	the Deputy Comjg8joner, 
ririagaIj and his apprised him of our f0blings about this'. 

• 

	

	.hri C.M. S'armala arguzents were never meant to show disres.. 
pect to the Deputy Commjssjonor but perhaps his 

Unwitty view, points based on facts were the cause of 
• 	displeasure to the Deputy Coioojoner, Jrimanj The D.C. 

hs kindly 'reod that there should not be any lasting effect 
of this and Shri C .M.Sarma, D.F.O. has been inctructed, to 

I 
 maintain good cordIal relation hroafter, 

am encloaing a ataterntt from the DFO, Win 
C.M0 ara 

 
vd,,ich is based on documentary facts, and se.f 
which may kindly h 	orauod for needful 

Yours faithfully, 

/ 
( K.N. t'EV GOS WAM ) 

COSLRVATOR OF FORESr 
SOUTHERN ASSAN4 ClRCL.., 

S_1 JCHAR 

Copy to the Duty Commissionor, 1cariman 
for favour of neodful, 

'I  

COSERVATOR OF I:ORESTS, 
5S OUMENN AS&.AM CIRCLE S  

S _lL_CHkR 

Attested.. 
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a EXURS" 	cl:NTL 

OVT. OF ASSAM 
QFFICE DF THE DiVISIONAL FOREST OF'ICER : KARIMGANJ DIVIISON 

KARIMGANJ. 

Letter No. A/197/ 
	

the Kari.inyan dt. 24.7.95 

I 

To, 

The Conservatcr of Forests, 
Southern Assan Circle, 
Silchar. 

Sub:- Alleged misdemenour. 

	

Ref: You lettet NO.PGS.46 	dated 6.7.95. 

Si. 

In respoflse to your above noted letter, I beg 

to subm.t the fcllowing for favour of your perusal 

and consideration; 

That Sir, I was ;hocked and surprised to come 

to knDw about t1..e allegations made b' 	the 	Deputy 

Commissioner, Karimganj against me. Th allegations 

are eeyerated and fabricated and there has been 

concealment of facts. 

i'iat Sir, 	it 	is try 	solernrn.duty 	to maintain 

co-op(. ration a nd good relation with the district 

admini.3tration and it has been my endeavour to maintain 

such xelation. I have not in any way intentionally 

tried to hurt th? sentiments of the Deputy Commissioner, 

Karim9anj and for that matter of any other officer. 

The al1egation; that I have spoilt healthy and cordial 

atmosphe.re of the meeting is false. 

 That 	Sir, 	it 	is 	a fact 	that 	a meeting 	was 	called 
by 	t h e 1).C.,KaLirnganJ on 	21.5.95 at 	his 	residence 
for 	peliznaiy discu;ion about the 	border 	dispute 
with 	M.zorain pr. i.or 	Lu 	the tncCLi.ritj 	Lu 1.)e 	hel(j 	at 	NOlasit), 

Mi.,.orafl.r.F)5. 

On 21.5.95 myself, and lily ACF Shri S.Sir; .a went: 

to atten(; the m€eting convened by the Deputy Commissioner 

a his residence but. with permission of the D.C.and 

in presence of the Supdt. of Poiice,Karim¼;an, I left 

the mcetiny as I had to accomany my CCVT) & CF, 

4 4 , 

Contd .......2, 
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(SAF who was visiting the field areas of my division 

	

• 	since 20.5.95. I instructed 	Shri. 	Sinha 	to 	attend 

	

• 	the meeting on my behalf and appraise me of the outcome 
• 	of the meeting on my arrival back. 

That Sir! I hal also invited both the D.C.and 

S.P. for lunch on 21.5.95 and to have discussion with 

• CCF(F) & C, SAC. On return from the field I joined 

the D.C., S.9., CCF(T), DF, SAC for lunch.LAfter lunch, 

a cordial discussion was held among Jhe officic l.s 

present regarding various problems of the Division. 

That 1° had alsD appraised the D.C.on 21.5.95 

that :t will be la:e in attending the meeting for reasons 

as stated iierelnabove. However, I. was late in returning 

back as some problems cropped up with the vehicle 

I was travalling. However on reaching back at the 

meeting I apologised for not being present al1throughout 

being late. (copy (.i minutes of Joint Meeting enclosed). 

That Sir, the allegations of boast regarding 
the case filed against the Assam Tribune is absolutely 

false. It is tre that the sub9ect of the case came 

p in an informal that when my colleague DFO, Kolasib 

enqired me about a publicatior regarding me in the 

Assam Tribune. Reluctantly I simply stated 	that 	I 

have filed a suit for defamation against the newspaper 

and it is not true that I have boasted as alleged 

and in fact there is nothing to boast about the same. 

That as regards the imposition of restriction 
on igh load, I stated that the Deputy Commissioner, 

Karim9an9 himself raised the matter of movement of 

bamboos suppiLed to H.P.C.Ltd. Panchyram and I informed 

the D.C. that there has been resentment among the 
ham.00 trade of Kar imyan j Who are lease of forest 

department, The reason cI resentment b e i n g t h a t the 

load I imit of truck has been imp osed on bamboos only 
and not on other items. in t h i s reyarci the letter 
f D. P.O. :arth (Mizoram) dated 16. 2.95 is relevant 

which will speak for itself and a copy of which is 

enclosed for ready reference, in fact by my letter 

dated 19.5.95 (copy enclosed) 	I 	took up the matter 
with S. P. Karirnjan 	rejues tiny him to 'hai ntain CLjUO 1 
treatment of 1ai amongst traders 	a n d 	not 	to 

restriction orly on bamboo traders. 

Coutd ......3, 
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It is pertinent to rnntion here that surprisingly 

after the discussion held at Kolasjb, it has been 

found that trucks with full load with bamboos are 

plying on the rcad as they were plying pri.or to 

imposition of r?striction. Be that as it may, it 

difficult on my part to question as to why I have 
been blamed by Yie Deputy C'- mmissioner when he himself 

raised the issue. Copy of letter dt. 30.5.95 appreciating 

my efforts in solving the said problem, is enclosed. 

When it was 	dincssed 	wheathr 	the 	sae 
restriction i prevailing in other Districts,, of Barak 
Valle 	though I was not aware of any such resrictjon, 
if any, I informd him that the bamboo coupe. holders 

of H.P.C. working in Kalain Range of this division 

falling withir.. the civil juridiction of.. Cachar District 
are transporting their bamboo to the Paper Mil.,Panchgram 

in the Civil Jurisdjctjon of Hailakandj Distrjct without 

any load prcblem as I did not notice any reseninent 

either from Bamboo Suppliers of H.P.C.Panchgrii. 

That Sir, while reporting to the Chie Secretary 
• 	Assam, the Deputy Commissioner, Karimgan3. has kept1 

indark regarding real issue of dscussio .e.1mposition 

of restricion discriminateiy in case of bamboo only 
and not in 'other items for reasons bestt known to 

the D.C. The D.C.has projected a lopsided report of 

• what has hal?pered. 

7 
/ 10. 	That 	in 	the past also, 	the 	D.C.,Karimganj 

wrote letters not reflecting the true picture of i.acts 

which will be evident from those office letters dated 
9.12.94 anc 12.12.94, copies of which are enclosed 

which would speak for themselves. The Deputy Commissioner 

Karimganj w.ote a letter dated 7.12.94 directing me 

to subndt a report about the bamboo illegalities i.ich 

I Submitted a. r my letter dated 9.12.94. Surprisingly 

on the same date, he wrote a letter with sim:Jar 

Contents to the Government which I received alonywith 

your letter dated 24.2. 95, t h e reply of which has 

iready been submitted to you, vide letter d.ted 8,5.95. 

Similar action was also repeated by the D.C. ,Karimgan 

earlier for reasons best known to him. This office 

letter dated 19.5.95 is enclosed in this regard. 
it 

is surprisincj tiat without waiting for my clarificatio 

Contd ......4. 
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as SOUcJ lit by Lb 3 I). C 	he bad 	taken 	the maLLet: with 

the CovLrrlluenL On the same date which speaks of reaons 

oter than bonaide. 

it may be IJCrL i. I e n L Lu mention here that on 
t:he. d . :cction oC  a press release 
No. it w.i Lb fabi. i.ca  Led news reya rdiny the Locct biv i i6on 

was isued in Dec:embcr, 1934 which .1 )LesLcd by lily' 

1eter dated 4.L.95 (copy enclosed) with 	copy endorsed 
to yoc.r and P.C. . and also rciicted 	the Dli'RO to 

publisn the correct news. All those will go to show 

that ;aprice is the foundaLioti of Le allegation 

leve1ld against mc' by the t).C.Karimyan. 

However, insj j 	of a 1.1. those 	1 	undertake arid 
asur; 	that 1 wiii try La keep good relation ann 

co erati.on wi 'Al the di strict -. administra Lion. 

End: As above. 

Yours Siticecch, 

CIIANDRA 1O11AN 
) 

D. F.O. , Kaimg n 	Divn. 	 11 Karimyan.. 
14 
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0 OVER N? NT OF 

DISPUF 

MMIRS By THF O(/1?RN Cp 

NOTIFICATION 

Dated Dispur,the 16th Deo'95 
NO. 	

In modification of. this Depari;men 

NOtification No.F'RF,23/91 /220 dated 2-11-95, Shr Chandra 
Nohan,IFS,Deputy Conservator of Forests, is in the 

interest of public serioe,transferred and posted. as 
Divi;onai Forest Officer, Hailakandi Division,Hajlakandj 
with .f ec' from the date he takes ove charges v e 
Shri Dilip Kumar Das,Djvjsjonai Foret Officer 
trnne - od 

NO . F
E/9/pt/QA : On relief, Shrj Dilip Kumar Das,Djvjsjo naj • . . 	Forest Officer,.Hajjakafldj D ivision,flajlakafldj i inth 

interest of pub1j servje trsferred and posted as 
r)J visional Forest Officc;:F.R,s.Djvj3jofl,HaflOflg with 
ei.fct from the, date he takes over chrus Vice. 

•• 	eY,DiVisjonai 
Forest OfficerConso1jda.jo 

l)LvisioJ,r.raflong is relieved of the duel charge. 

Sd/- C. K. Sharma,. 

Addl.Secretiry to the. Gt- 0 f Assai 
Forest Deparrnent,Djs1j 

•c).FRE /90/p -h/1 50-131 	Dated Dispur 
P the 16th December ?95, for .•'ij,ec 	- 

U. Ut (; uerai. (ME' Ms Sam, 
•j Pri.iicj Ch:Lcf Conscrva - or of, Forests ,Asam,Rehabj ,Ghy-, J• Prjnct1i Chtf 0 onservator of Forests(Sp)AssaGuwatj94 The Chj' 0e01. 

of Forest(Terrjtorj1)AeR 	Road 
5 The Conserva . o ,  of. Forests Southern As HflJ Circ.le I 	 s 	Circle,Sjchar/ e.f1on, 

Shrj Che.ndra Mohan IFS 
,Deputy Conservator of Forests, 0/0 The k jncj1a áhjef C.oliserva

- or of Forest Asn kehabaxjGut a tj 3  
'/. 

ShriDlj kunar Das,Djvjsjonai 	
'Officer fo 	 .Haj1akidj Divjj0, 

-. . Hai1akd 	r flGCCSSary action, 
8 Shri Joy Singh 

3eY,D1V1SiO3i 
Frt Officer,ConsoijdQtj0 Div ion, 

Haflorg. He s 
dlrected to handover the charge of F.R.DiVision • Fieflong to hhri Dilip Kr.Das,as and when he report3 :tor 

JOining. 9. The Officero,.c;ieci J Duty to the Chjcf 
Minister,jssain  for favolLr of lnforinatjo 1  of Chief Minister. 

PS. to the Min1S - cI. of 5t3te(Ind )Socjai F ai 	 arestry and 
Wj.r Li.f 'n 

for favour of information of Minister, 11 The DeouLy Di.retor ,Asr
,Piunimaid1fl,Guwahtj2l • 	for pubiica'jo, of the above 

flOtj'jct1or in thE, flCXSU of the Assam 	t 	, 	 - • 
Uo uf±ic 	 y\oder ct,., 

Addl.Secrcta 	to-the Coy t,of 
For'e5. 

Ad 

- 	• F F 	• 	•. • 	___________________ 
• 	 • 	 . •-.,-•-•••. • 	 •-- 
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/CENTRAL AD11IUI 	lyE TRIBUNAL 
GUWAHMTI BENCH 

00 

EI S A. No. 3 of 1996 

Between 

Sri Chandra liohan Sharma,I.F.S. 

—'is- 

The Union of India and others. 

Respondents. 

AND 
I 	 /1 

IN THE MATT ER OF : 

The written statement on b'a1f of the 

respondent nos. 2, 3 and 4 in Q. A. 

No. 3 of. 1996. 

The humble written statement on behalf 

of the respondent No. 2(  The State of Assam ),res-

pondent no. 3 ( Sri Harish Sonowal,I.h.S.) and res-

pondent no. 4 ( The Principal Chief Conservator of 

Forests, Assam) is as follows  

I, Sri' Harish SonOwal, I.A.5., Commiss.-

ioner and Secretary to the Government of Assam, Depart-

ment of Forests, do hereby state as follows : 

1. 	 That I am the Commissioner anSecretary 

to the Government of Assam, Department'of'Forests. 

Contd.... 2/.- 
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h copy of the above .origin.al application hd been 

served on me. Iperused thsame 	rd understood the 

contents thereof. I 	do not admit any 	f the allega- 

tions/• averments which are not borne out by records. 

1U1 allegations/averments which are not specifically 

••. 	admitted hereinafter are to be 	deemed as deied. 

20 	 That in regard to the statements mad 

in paras 4.1, 4.6, 4.12 of 	the application, the 

answering respondents have no comment. 	to make. 

The answering respondents, however, do not admi t 

anything which is not borne out by records. 

• 	 3. 	 That in regard to 	the staternents 

made in pare 4.2 of the 	pplication, it is stated 

that they are mostly: matters o?.record, being coh- 

tamed in.O.A. No. 216/95 before this.Hon'ble 

• 	Tribuni. However, the ànaweriqg respondents deny 

• 	 L• 	 statement 	thatit was felt by the respondent 

Nos... 2 and 3 that the said o•rder of transfer 

(challehged in O.A. No. 216/95) may not stand the 

legal scrutiny of the. Hon'ble Tribunal. 

The applicant challenged before this 

Hon bie. Tribunal his  transfer from the post of 

• 	
• 	 Oivisiana]. Forest Dfficer, Karimganjto the past of 

• 	 Osputy 	Director, Mana.s Tiger Project on the ground 

that the transfer of a cadre officer to a non—cadre 

post cannot be made. It is state-d that there is no 

• 	 • 	 fl 	e•• 	* 

• 	 •• 
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specific mention in .the Rules that a Cadre Officer 

cannot hold a non—cadre post. The said non—cadre 

post pf ueputy Director, Mnas Tiger Project was 

held by. a cadre officer of, the caine batch of the 

•applicant, but no complaint in this regard was 

made. The applicant himself held th.e non—cadre 

post of D.F.O., Ohubri. Social Forestry Division 

at Cauripur and Hamren Forëst' Division, Hamren 

without any complaiQt. Subsequently, the applicant 

was transferred to a cadre past of Planning Officer 

(Ii) in the Uffice orthe  Principal Chief .Conservatbr 

of, Forests,,in modification of his transfer to the 

post of Deputy Director, f1anas Tiger Project. The 

applicant had not complied with the said order for 

the reasons best known to him. The order of transfer 

in question is made in the public interest and it is 

respectfully submitted that this Hon'ble Tribunal 

will, not interfereuith the same. 

* 4 0 	 That in rgard to the statements 

made i'n pars 4.3 of the application, the ans'wering 

respondents stath as follows : 

Durng the tanure of the applicant as 

.D.F.U.,Karicnganj Division where he.joinad on 

.16.7.94 many complaints have been received from the 
, 	:, 	 '•L 

Contd... 4/- 

P.PP 
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public and from tte9putyCommissioner for illegal - 
" 	

bookingof timbersin Ciankh4ra alJ9y• Station in 4 
the name of fictitious persons and also for his in.-

action to stop illegal felling of trees in the for-

estof Karimganj District and illegal movement of 

timbers out of Karimganj. The Deputy Oommisaionér, 

Karimganj had to interfere in the affairs of the 

applicant who had totally failed to control the 

illegalities committed in Karimganj Division 'and 

unabated destruction of forests.' Noreover, the 

applicant was transferred when he showdunbecoming' 

bahviour in the border meeting held between the 

D.C., Karimganj with his counter parts of flizoram, 

Rizawal on 23.5.95.at Kolasib. 

50 	 That in regard to the statements made 

in' pars 4.4 or the application, it is stated that, 

the Deputy Commissioner, Karimganj sent iarious 

reports on the goings on in the Karirnganj Forest 

Division, but the D.C. had never requested to trans- 

fer the applicant from Karimganj. On consideration 

of the reports received from the D.C., Karimqanj and 

also frequent absence of the applicant from his Head 

quarter, there was no remedy' but to transfer the, 

Contd..,. 5/- 

t 
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applicant from Karimganj Division in the interest 

of the Department and for the State as a whale . 

• 

It is a fact that the D.C. had submitted the 

reports of illegalities that were going on in 

Karirnganj and also unruly behaviour shown by the 

applicant in the border meeting held an 2305.95 at 

Kolasib, 

• 	That ih ,regardto the statements 

made in para 4.5.0f the applicabion, it is stated 

•that!no pressLre has been exerted by the Deputy 

Commissioner, Karimganj. The Government took action 

• on the objective assessmentof the entire situation, 

The Government deemed it fit that the applicant 

should be transferred in the interest of public 

• service and accordingly the order bearing no. 

23/91/205-8 dated Dispur, the 5th September, 	1995 

was passed. 

• , 	That in regard to the statements 

made in paras4.7 and 4.8 of the application, it is 

• stated that the transfer of the applicant was madO 

in the interest of the publicservice and there was 

no widespread resentment of the ].F.S, Mssociation 

of the /lssam Unit on the question of transfer of, the 

applicarit.. However, on receipt of t4e minutes of the 

Contd.., 	6/i_ 
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Associatioño? their meeting held on 8.9.95, it was 

revealed that the 	Association is not fully seized 

of the matter relating to 	the applicant, but the 

Government duly considered and intimated the Asso- 

ciation through the Principal Chief Gonservator of 

Forests by letter No.FRE. 73/90/223 dated 29.9.95 

not to interfere in the administrative decision of 

the Govornment, but to remain confined to the steps 

on re:essing their grievances on service condition, 

if any. The Asociation has not pursued further in 

this regard. 

8. 	 That in regard to the statements made 

in pars 4.9 of. the application, the deponnt states 

that the representation of the applicant for stay of 

• 	his transfer vis-a-vis 	the allegations l'evelled 

against him by the 0euty.  Commissioner, Karimganj 

was duly considered by the Government in regard to 

• illegal booking of timbers at the Railuay Station 	; 

and in the int•erest of public service the transfer 

order of the applicant bearing noFR. 23/91/205-A 

dated 5.9.95 was not changed or altere.d. However, it 

would be pertiment to mention here that the.Government 

investigated into the allegations through the Bureau 

of Investigation and Economic Offences., Assam (an 

independent investigating agency of the Government of 

Assam)for finding out economic offence committed by 

Government Dfficials. 

Contd,.. 7/- 
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9. 	 That in t'egard to, the statements made 

in .para 4.10 of the application, 	it is stated that the 

applicant has not mentioned in his representation dated 

14.9.95 (Irinexure 	4 to the application) that he was 

transferred from a Cadre post to a non—cadrepost. 

That.apart without awaiting the out—come of his re- 

• presentation, the applicant filed.theD..A.No. 216/95 

challenging the validity of his transfer order on the 

• following grounds 	: 

I 
(a).1 He was 	transferred from a cadre 

V 	 po.st  to 	a non—cadre post, 

(b) Transfer was made on the pressure 

exerted by the Deputy Commissioner, 

Karimganj and 

V 
V 	 (c) in violation of the circular memo 

V •• 	
V 	 No.AOP. 	245/07/8 dated 	10.12.1984. 

V 
The avermen -bs made by the applicant in 

• V 	 this regard have been stated in paras 9.to 	11 of the 

af1'idaiit (Innexure 9 to the application) filed before 

• the Hon'ble Tribunal in0.A.  No. 216/95. However, as 

V 
V 	

per ozder dated21.9.95 of theHon'le Tribunal passed 

0.A. No. 	216/95, 	the applicant was transferred to 

a cadre post of plannirrg officer (II) 
jV 

 the bffi 	of 

Principal Cief Conservator 	
f 
 Forests,jssam.Ho waver, 

V  

the applicant has notjoid the post for the reasons 	
V 

V 	
V 

- 	 best known to him. 

V. 	
Contd... 	8/- 
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10. 1That 1 in 	regard to the,statements,made 

in para4.11o? the application, itis 	stated that 

• by the ardor dated 21.9.95 passed in Q.A. Nc. 	216/95 9  

the•Hon'le Tribunal had 	.givenlibert.y to consider 

the prayer of the applicant for stay in the light of 

his representation during the pendency of the O.A. 

On the basith of the liberty granted by the Hon'ble 

Tribunal, the representation dated 14.9.95 has been 

• disposed of by order bearing po.FRE. 23/91/214—A 

dated 11.10.95 though the grounds taken in the re-

presentation dated 14.9.95 were not similar to those 

taken in the application filed before the Hon'ble 

TrijunaL. 

A copy of the said order dated 
• 

	

	
11.10.95 is annexed hereto and marked 

as Anne xure—A. 

11.' 	 That in regard to the statements 

made in para 4.13 of the application, it is stated 

that they are mostly matters of records. The respon-

dents state that taking over charge from the applicant 

was postponed till 16910.95 in view of the pendency of 

the application of the applicant in the Honble 

Tribunal. That original application was disposed of 

and as such the applicant had no basis which could 

generate his bona?ide belief. The applicant was not 

available in his Headquarter for a long 1 priod for 

which he might not have received the order dated 

11.10.95. 

Contd.. .9/- 
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That in regard to the statements made 

in pars 4.14 of the application, it is stated that 

they are all matters of records. The answering res-

pondents do not admit any thing which are not borne 

out by records. It may be further stated that the 

allegations levelled against the applicant have been 

well-rounded. 

That in regard to the statements made 

in paras 4.15 and 4.16 of the application, it is stated 

that they are matters of records and the answering 

respondents do not admit anything which is not borne 

out by records. 

140 	 That in regard to the statements made 

in pars 4.17 of the application, the answering res-

pondents state that a careful perusal of the statements 

shows that the applicant has considered the posting at 

the Karimganj Division is a prized One and he never 

wants to leave it for,reasons best known to him.l The 

instant transfer was made completely in public interest 

and tte transfar is always a condition of service. The 

pplicant does not have any inherent right that he must 

be posted at the Karirnganj Forest Divicion, it is for the 

answering respondents to decide on the question of post-

ing of any officer in an appropriate plaeT If the 

Contd....,10/- 

Ø  
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applicant is.posted.as  Planning Officer,(II) in the 

office of the Principal Chief Conservator of Forests, 

Guwahati, he has no objection to make. It is for the 

answering respondents to decide whther the applicant 

should remain at Karimganj or else-where and he may 

be transferred within the three years in the interest 

of public service. Transfer ofan officer from one 

place to another within a period of three years does 

not amount to any vindictiveness 0. The answeringres 

pondents have no occasion to be vindictive against the 

applicant and there is no question of having any extra-

neous ,consideration, 	 - 

The answering respondents state that 

due to complete failure on th c)of the applicant 

to control illegalities and destruction of forests in 

Karimganj and his complete .nonco-operation with the 

district administration to curb the illegalities i  the 

applicant ws transferred from Karimganj DivisJon and 

postedas Deputy Director, flanas Tiger Project, Barpeta 

ROad by Notification No.FRE. 23/91/205-A dated 5.9.95. 

The applicant challenged this transfer on the ground 

that he cannot be transferred from a cadre post to a 

non-cadre post. The applicant was subsequently trans-

ferred and posted as Planning officer (iI) in the o??ice 

of the Principal Chief Conservator of Forests, Assam 

in modification of thearlier order dated 5.9.95. It 

is not a fact that the applicant was neither tequired 

Contd... 11/. 
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as Deputy Dir.ector, 1aras Tiger Project nor as Planning 

Ufficer ( II) as stated by him but in fact the applicant 

does not like any of th above ttopostings. However 

he has astronglikin,g for the post of an incharge of 

•Karimganj territorial division. 

•. 	 . ,

Ttatin regardto tie statement made 

in para4.18 of, the appl.cation, it is stated that 

they are mostly ,  matters of recorçls. The answering 

espondents, however, do not admit anything which 

are not borne out by recorqs. The allegation that 

e??orts.were being made at the highest level to spoil 

the image of the applIcant is denied by the answering 

respondents. The transfers in question were made in 

public interest. 

That in regard to the statements'made 

in para 4.19 of the, application, the answering res-

pondents state that the allegations made therein are 

incorrect and they are hereby denied. It is abolutely 

incorrect that the respondent nos. 2' and 3 bore-a. 

personaigrudge against the applicart. The applicant 

has not shown any reason why the respondent nOs. 2/3 

had the occasion to bear a pesonal grudge against the 

ap. plicanti The respqndent Nos. 2/3ever acted mali-

ciously and out of personalapite while pasing the  

orders of transfer.. To transfer the petitioner from a 

cadre post to a nOn-cadre post cnnot be termed as 

Contd... 12/- 
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• 	malicious and vir)dictive. In regard to the statemeflts 

• made from records the answering respondents have no 

comment.to  maIe. The answering respondents, however, 

• 	do not admit anything which is not borne out by 

• 	-records. 	 - 

In regard to paragraph 4.19 (c) of the 

application it is stated that. there is no question of 

unholy haste. The applicant was aggrieved when he was 

trans?erred.from a cadre post to a noncadre post and 

he.cha1enged.theorderof transfer in this Hon'ble 

Couçt;. The prderqftans?eruas .rnodi?ied and the 

applicant was tranferred from one cadre'pst to 

another. It is for theadministration todecjde which 

o??icer.istqbe posted where and it is not for the 

,'o?ficer to dictate the Administration that he should 

be posted in atplace of his choice. 

In regard to sub para.(d),. the ans-

wering respondents have no comment to make as they 

are matters of records, 

V 

11 

in regard to sub-para (e) of paragraph ,  

4.19 of the application, it is stated that the àpplie-

cant was steadfast in his attitude that he must not 

be transferred from Karimganj Forest Division and he 

• 	believed that as an I.F.S. Dfficer, he has an inherent 

and, inviolable right to stay in a station of his 

choice and an order of.transfer, if it affects his 

self-interest,amounts to highhandednes's of the 

• 	administration. 	 , 

• 	a 	- 	Cotd..,13/-. 
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In rgard to sub—para (r) and (g)  of 

paragraph .4.19, it is stated that the allegation of 

the applicant that he bias not giun . 	days' time 

for handinQ over charge to his reliever is totally 

false,o When the reliever had reported joining, the 

applicant had left his Head Quarter without intima-

ting the District I.dministration and also the circle 

conservajor in violation of the Government instruction 

not to leave Head Quarter. 

17. 	 That in regard to the statements made 

in para 4.20 6f the application, it is submitted that 

the assessment of the totality of the cIrcumstances 

will bring into sharp focus the fact that the applicant 

was hell—bent on staying in the Karimganj Division for 

the reasons best known to him. When the applicant 

found that his apple6rt was upset, he started viewing 

the entire process with a jaundiced eye and dubbed 

• 

	

	the order of transfer as colourab].e and malafide 

exercise of power. The allegations made.by the appli- 

cant are hereby denied. It is reiterated that the 

traisfer of the applicant was made in the interest of 

the public and to meet administrative exigency. The 

question of passing the order in colourable and mala-

fide exercise of power does not arise. 

Cant d..14/- 
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That in regard to thestatements made in 

para 4.21 of the application, the answering respondents 

state that the order of tsfer in the instant case 

has been made in the public interest. If cannot be 

termed as punitive. The answering respondnts humbly 

stated that the impugn?d order of tran'sfer is not 

liable tobe set aside. 

That in regard to the' statements made in 

para 4.22 of the application, it is stoutly denied that 

there had, been personal score to settle with behind the 

order of transfer. The applicant had not stated that 

there has, been personal enmity between the applicant 

and the respondent No. 3 and because of such enmity, 

there arose the question of settling the score. The 

answering respondents categorically state that there 

is no score to settle with. 

That in' regard to the statements made in 

para 4.23 of the application, it is stated that the 

order of transfer has been made in the publicinterest 

'keeping in mind the over all situation. The Government 

circular in question provides only guidelines and this 

guideline is not a mandatory provision of law. The 

administrative department has been authorsed by Govern-

ment circular No.IWP. 246/87/8 dated 10.12.94 to transfer 

officers under their control on exceptional cases even 

prior to completion of 3 y-ears terms.. 

Contd..., 15/- 
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21.0 	. That in.regard to the :statemants' made in 

para 4.24 of the application, itis stated that it is 

not for the applicant to decide uhtheran order of 

transfer serves public interest or ncpt. The statement 

that it is malicious in nature and isja part of •vendatta 

by he respondent No 2/3 is deni ed.. 

That: in regard to the statements made in 

para 4.25 of the application, it is stated that from 

the date of issue of the transfer order the applicant 

was away from his head.-quarter without intimating any.-

body. Instead of handing over his charges, the applicant 

had been busy with his personal matter for the cancella-

tion of his transfer order. 

That in reQard to the statements made in 

para4.26 of the application,  it is stated that the 

application is not at all bonafide and the ends of 

justice would be met if his application is dismissed in 

lirnine keeping mmmd the.facts and circumstances of 

the case-.  

That in regard to the grounds it is 

stated as ?ollou : 

.1— The allegation that the order of 

transfer is punitive in nature is 

not correct. It is not a fact that 

it does not serve any public 

• 	• 	-- 	 . 	Contd,.. 	16/- 

I 
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interet. There is no question 

o?.punishing the applicant with-

out just and sufficient ground. 

It is not at all punishment. 

5.2.- The administrative department has 

been authorisedby the Government 

circular 1'Jo.RBP. 246/87/8 dated 

10.12.94 to transfer officers 

under their contol on exceptional 

cases even prior to completion of 

3yers term 	The impugned order 

is not bad in law and is not liable 

to be set aside and quashed as 

alleged by the applicant. 

5,3 and 5.4 - The allegations contained in these 

paras; are baseles. The transfer 

order is not against the principle 

of service jurisprdence:. 

5.5,..' The allegations are baseless and the 

W.T.message was sent to meet the 

exigency of the situation. 

56— Un1ess.somethingis re 9 ordd in the 
41 

M.C.R. the.W.T, rnessae in question 

cannot put arystigrna to the applicant;& 

- 	
Contd.... 17/'. 
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L 577 Ttie statementshere ar.matters 

qf records and the answering 

	

• 	rspondents do not admit.anything 

• 	 ihich are not borne out by records. 

25 0 	 That the answering respondents respect- 

rully submit that this appliostion has no merit and 

• it is prayed that this application should be dismissed 

in limine. 

• 	 .:, .UE R I 	•.I Q  AtTJ U N :- 
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, 	r1. • . . . . . . . 	. 	. . 	. . . 

• • • . . • • • • •. . 	• ! • • • • 	SeCçetary 

to the Government of Assam, Department of Forests 

do hereby solemnly state that the statements made in 

this written statement are true to my knowledge, infor-. 

• 

	

	mation and belief based on records which I believe to 

be true are there is no suppression of ?acts 

• 	
I sign this verifitation on this • 

• • I. • day of •. •'--'--. • . 1q96. 

ure 

	

Signat 	
(. 
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G(NERNNT tF ASSA)'! 
DEPARTMENT :s: se. D18 IiJR 

Dated Dispur,the Ii Ui October e 199 

Perused the re*es.nttjon Not.001/4/Tran 
dated 14995 submitted by Skirt Chandra Mohan4 .' .S, 
Divijonaj. Forest Officr,Kerimg*nj Dtv1jon for,$a o 
his traxter order. In his prentt10 ShrL 
Mob xi has claimed bat jo ha8 been. dtachaxging him dtte 
and rezPcsibilities  tO*ll satitac ion Of his 
authorities", He has also claimed the 	imectjon in 
cbec1ing, all sorts of 2Uega1itj.ee. hayo been apprecjat.d 
byall". 

}lowever, from records svaille, 	Qppearn  thst 
lots of illegalities are ttking place In his jurLsdi 
at Kaz'ixnganj Division and he has ra1thd to. Qhekthø, 
illeaJ4tj within his juriediction. Presently it is t he  
District Mithjgtration who are active in curbing the 
illcgalitje.s and Shri Chandra Mohan,Djvjajonal Forest Ofljcex' 

	

who could have taken. XuU advantage Of endeay our of .th 	
S 

Dtrjct Adminjat a1ork in curbing Ulegalittes if he uld 
how.%'-, extnnded 1U11 cooperatioij to tbia D1triet 
'dmthjsiratjon, tt his in action and ccaI.te non co..; 
operat.bn  with, the District Administr.atLon to curb.the, 
illealitjeS that are takIng place in Karimanj Diijc 
prove his involvement and connjvnce of uc)i 111ea1jtj 

	

ii .. 	' 	 •. 	 , with the timber 8IUggleraj :me State 9ov js ,wit)4n ,*e 
knowledge of seizure of 1114a). 'ttrnbera b7tha Dietjct 
Adthjstratjon of Koi'imganj n suspicion ot rqveme .of timberm1.
in the fitLti 	name ot the conjgiiee ,wjthàut their full - 	

. 	 - addrefises.A senior Officer from Stat, Hetquarter tirS. z:,c. 
. 

ot Fcreiets, 
. was dspüted .to ,irtves*gate S 

.. 	 - 	 . 	-. 	I the iiatter of t imber5 s41z,d by ,  the D.C..  from  Chan4khjr R
S 

ly1 
Station bt obeerved ae follW3 

., 	

.. 

?ItM(ld -:nct be. out Of place I to t MAtion JMrs., . 
that th* ;ifli5tiatjve taan by ths I) CK*rjagsn in 

in Karjaj Poret.'14*1814n-  1s ivory . 	 : .. 

app ciate4.A f or' an instanee 
 

on  

D.Co*detectect 61 Pie 	 vtthth' 
Lawaipow Range and. got 	-timber ..ssized by the 
Ott 4cer,Lowajp wa"i ,- 	 .' 	 '- . S 

- 	 ._ 	. 	 - 	. 	
S 	 . 	

c, 	•..., 

on:: 

S 	 •.. 

I 	 . 

.5.. 

: 
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Se00ndly 1  there has been cont.nuoua report ot 
ei.ztue of tinbers by the Die tr,tct Adnjnje tratioa and 

rept of catching persona' red"had.6 at the' tja ;of 
Ulegal, telling Of bees: Though it, ,Ja the duty of tha 
.P.O. concerned there is not a singla report fro 

3hrL Ck]andra Mohan, D.PO. about such aiction Zra his 
ntd.. It is observed that he does not stay in ffdqrsm1 
soet of the tine be paseed at Guwahati. He badxow to 
such extancL- that he by remaining away from his HQ. bed' 

neca8eary delayed and avoided to carry' out 'the joint 
verUjcatjou ox the àrigin of the seized tinbers in 
Chandkhfra R17 Station by the District Adinistratioz 
It has therefore been efltrated to the D.I.(E.o.) to 
invsstiate the inquiry. So his claim that he has been 
discharging his duties to the fuU satisfaction of the 
superior authority,  as well as his cldi that his action 
in chcckirij all sorts of illegalitta in his 

jurisdiction have been epprociated by all is not based 
on acts'. 

8hj Ch'5 ?ohan 1D.PO, he ubs,ttted to 
(oyt that. hi transfer order 1,1.11 cause great problem 
ax4, difficu, ti to his as well as to I4 .femL1 

anzter and Posting is 1*4* in the intsrest of public 
$ " 2 1msrvica and sny Govt ssrnt iL)1$ to comply with 

•auch trar1.$fr orderA1l aorta of *c*lems Of the officers 
as eU as at 	tily Conhiderad cnl when a 
rob1aa is put forward to Go,t1 Xnhf repreasntatj. 

Shri, Chandr Mohen 41TJ.PiO. ha* z*ot 	 cated suc) 
prole aM hence' there is no grotgd for constdezisflom, 
of his stay at Kerirgen3, an& his continuance in 
Kaz'Lmgajt Divis ion Is very auch detri.atsntal. 'to t1s Stats 
Govt. end there is every poenibilij of facing publjà 
litigation cases 'y Government. 

In coiinection 'with a4ee4 .jzur. Of tinbera 
by the D.Caringsnj,Sktj Chendra a hsn baa subtttad 
that "Ljcatjon Of isjzed ;ti.$ Of Mfzoram orilin is 

	

0 	 ' 	 I still t*r .pz'oce$s su4 he Ma expressed tear *4 there 
: may e aenipulatic f actual fact tf he is tranaferred 

from that placa.Sftic. It La a jo 	.zjiication aM * 

	

- senior officer of t rank of Conaer',atcr, 	of Porests 
has been. asked 'to reaain present in suc joint 
varifjcatj there is no reason, about his tsar at ,p.. 
sanipulation of docaenta in his *bsenci  

- 

-' 

•0 
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- 	It appears -that the D.F.O. - purpeeeful3y wantab 
$q .deiay jhe,!erification. by remaining ebasrt. from the 
)Leodquartsr unauthorleedly amd by, not extnding 0O-

.opratLon 1 to the D.C, with OU ultar -motive, It Is 

1eant tat hia substitute Skirt £bhi31t Rava.IF3ho 
.haa been released and likely to join at Kain3 4.t 

thsretore the prayerpetitL0n 
$Ubittedsby Sh'L çhandra Xokam gDJJO could not 
conatdered and the matter is diaposed of accordtn&yJ 
Inform a3.iconcerned, 	 : 

, The office has pointed out.that:Skiri Chatdra 
piohan,D.F.Oo has gone to the Court against the. trxiaZer 

.order'. ; it is 8urpxisin.g that be simultaneously ma,e4 
the gon'bla 	challenging the tr!ansfer order tbathe, ,  

has been posted to a non-cadre poet and also. rnttd . • ' Q• 

prayer pet.tion to Govt.ehowi.ng  different roble4s j: 

Howcii ër, , without seeing - the writ 'petition it is. 	). A. 

diIficult to iake conlnen% on the prayer petitton 	: 

ubjnittad by bizn. 	 " .: •!. . . 

...Tbe Ic&bl :CèA.T. while passing order ha. 
given the libertyto the State Govtji to. concider the 
prayer thaing the pendency of the O.A. The Respondent i 
No.2 i.e: Cjnissi.oner of the Dpartmext has been given " 
the liberty to consider the prayer petition of the •' 
applicant during the pendency of' 0. A'.. in the Uon' ble . 
Court, taking liberty given by the Bon'ble C.A.t I  

disposed of the prayer: petition as.. atated aboveJ 
• . : However Govtj, will not Lns%ist urcm 

Sri Chandra Mohan's banding over charge till 161O!95 ' 
on wh.tch date court has decided to' give bearing to both 
the parttes.  

Sd/—R.Sonowal, 	'• - 

Commissioner & S.cy.to the Covt.of Aasea 
..F orestDepartaent,t)jspur L 

14eni6 NoFRE23/91/214.A. Dated ith ljth 00t'95 
Co 	for%yrdad.tctkE1.r . . r t 	.. -' b 	 • 1. 

otc oreatsAazam. 

2 TherChief Conservator at 1Foraete(T),Asaam,Guwahat14 
3V The Conservator of Pore ta.Soutbe,n A5sm .Cicl re. 

Sjlchar' r• . 	t'. 	 • 	 .;  

4 The .Dputy RegLstrar,Cenizal I Admifliatrfltive Tribunal s  
GuwahatiBenoh,Ra3garb Road,OuwahatL.% 

5L8hitChandra oha IFS,DiviaLónl oreat Off Lcer 
r. 	.f• 

'b-ç ? 	B/ 	..tC.1 	 •' 

- 	'Mdl ecreta27 	tbe '0 ovof £azam \ oreat D5p ,,Diptw. 

Cantd... 2/" 
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\ 	
v.A. Ib, 3196 

Shri Charidra !han Sharma, I. F. S. 

-' 	 -Versus.- 

Union of India & Others. 

7 	
IN DER ¶10 THE W! TTEN STAT4ENT PILED ON BEHPLF 

• 

	

	 OF THE RESPONDENTS. 2. 3. & 4 

The spplicant begs to state as follows : 

That I am the applicant in the iflstt case. 

I have gone thbugh the copy of the wi tten statement 

and have understood the contents theteof. Save and except 

the statements which are specifically aitted hereinbelow, 

other statements are categrically denied. Further the 

statements which are not borne on records are also denied. 

 Thtt 4th regard to the statements made in 

paragraphs 1 and 2 of the written statements wa I do not 

aani t anything contrary to rel event reco tds. 

That with regard to the statements made in 

paragrh 3 of the W.S. I beg to state that the transfer 

order was challenged on the ground of posting of a cadre 

officer to a non-cadre post as well as transfer was 

instigated by the Deputy Comissioner, Karimganj. As 

already mentioned in aounter affidavit "the respondents 

by their Own statements have admitted that cadre officers 

are being posted against non-cadre officers and similarly 

non-cadre officers are.also posted against cadre officers 

which is contrary to the rules. Admittedly, the post of 

Contd. . .P/2. 
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Deputy Field tdrector, Tiger Project is not a cadre post. 

Merely because the earlier incumbent did not raise any 

objection to his posting to a non-cadre post or for that 

matter merely because there are instances that no objection 

were raised against the orders of posting of cadre officers 

to non-cadre posts, the respondents cannot continue with 

the sane as a matter of right in violation of the rules and 

also the dicta laid down by this Ibn'ble Tribunal. 

Qiting the instantes of Ixlding of non-cadre 

or cadre posts by the cadre officers cannot absolve the 

respondents from their duties to follow their rules. 

Rule 9(1) of IFS (Pay) Rules, 1768 states 'to 

manber of Service iall be appointed to a post other a post 

specified in Schedule III unless the State Govt. concerned 

in respectof posts pQt under its control or the Central 

Govt, is respect of posts under its control as thecase may be 

make declaration that the said post is xe equivalent in 

status and responsiltlity to a post specified in the said 

schedule. 

Thus mentioning by the respondent that there i s no 

rule in this regards is nothing but to ntslead to the Hon ble 

Tribunal. 

FL S. Mathur Vs. Union of In di a 1992 (3) SEJ (CAT) 

Luck. 291. 

Navin Singh V. Union of India and another 1993(3) SLJ 

(CAT) Bombay 29. 

And respondent ultimately iodified again the 

transfer order of spplicat vide PRE.390/161_A dt. 10.4.96 

Contd... .P/3. 
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posting as B.F.O. Central Aff. DivisionFbjai which is 

is not a cadre post. This is malafide and attract conpt 

of Court. The }bn'ble Tribunal by its Judgment directed the 

State of Assarn to give promotion to the applica*t and 

others to the senior scle with retrospective ef:Eect (O.A. 

128/88 and O.A. 164/88). For a pretty long time, the applicant 

was drived of his promotion to the senior scale and he had to 

accept such posting without prejudice to his cost. As far 

Hen Division is concerned, the applicant was in this 

Divisicn only for a brief period (5 months). 

When applicant learnt that his transfer order as 

Planning Officer-Il was being modified and accordingly, 

modified vide Govt. order FRE.3/90/Pt/150 dated 16.12.95 

posting as 	Hailakandi, the applicant joined the office 

of D.F.O.Hailakandi vide letter dated 30.12.95 and reported 

to the respondent vide letter dated 11. 1.96 but respondent 

kept silence without issuing necessary instruction for 

X approximately four months,±Gx thus depriving the 

applicant of the salary for four months(approx.), thus 

causing financial harassment. This modification clearly 

implies that the applicant's transfer for Manas Project, 

Barpeta Iad or as Planning Of ficer.-II, Qiwahati u or as 

D.F.O. Hailakafldi were not in the public interest otherwise, 

these transfers could have not been modified, nor the 

services of the applicant were necessary for these postings. 

4. 	That as regards the statxteflts made in paragraph 4 

of the affidavt, only very few (2-3) complaints received 

from public during tenure of applicant which were Loixid 

baseless and motivated during the deparbnefltal enquirY and 

Contd.... .P/4 
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accordingly reported to GDvt. In some complaints, the 

sigiature of signatories were found forged. The applicant 

also submitted to P.C.C.F. and espondent all facts with 

documents about false allegations against applicant vida 

letter No.4/3/lari. dated 24. 3.95 and subsequently, P.C.C.F 

submitted the report to Qvt. of Assam about false allegation 

again st the applicant. Al sO th e Con se rvator of Forests, 

SilChar wbo is controlling autherity for Karimgarij Ltvision 

did not find Lilegalities during his official tours to 

Karimganj DIvisiofl at several occasions. The reports already 

soclos ed with petitioim speakm for itself. Even during the 

visit of Chief Conservator of Forests along with 

Conservator of Forests on 21st and 22nd May 1995, no 

complaints were received by t1m and they had shown 

satisfaction about applica nt performance. Even during the 

meeting between C.C.F. C.F. and 9 D.C. Karimganj, the 

D.C. Karimganj did not complain regarding appliaant I  

performance. Again.. Magistrate on 16.7.95 on the 

direction of D.C. Karimganj checked 4 timber loaded wagzns 

at Patherkandi fly. Station and found no illegalities! 

irregularities. Also records state that illegalities have 

been found checked during the tenure of applio nt's 

comparing with the illealities detected during the tenure 

of applicttnt's predecessors. Mntj n of so called illegal 

movement of timber as reported by D.C. Karimganj found 

baseless in the judent of }.gh Court, Qiwahati in Civil 

Rule No. 3723 and 3487 of 1995, and Court awarded the cost 

of Rs.1000/- to petitioner in each Civil Rule. In another 

case of illegal seizure of timber (Civil Rule No.3499/95) 

by D.C. Karimganj, the contempt of court proceedings 

Contd. .. 
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against the D.C. Karimganj are going, lhus, all above 

record and records enclosed with petition speak for itself 

the best performance of the applicant. Even the best 

performance of the applicant can be ascertained when 

comparing the detection of large level illegalities in 

other 	 FoEt Division of the Assn. The seizure 

reports etc. of other Divisions will speak for itself. 

Thus mentioning of illegalities and unabated destruction 

of forests by responnts is baseless and motivated and 

above yin dic ti ye and bi a se d attitude 0 f the re spond en t 

towards spplicant. The rrntioning of so called unbecoming 

behaviour of the applicant with D.C. Karimganj is found 

baseless and motivated in the departmental report which has 

already been enclo sed with be 0 .A 

5. 	That as regards the statemEnts made in paragraph 

5 of the affidavit, I do not admit the sane. The stataents 

that "reports received from D.C. Karirnanj and also frequent 

absence mfm the HQ (as reported by D.C. Karimganj) thee 

was no remedy but to transfer the apDlicant" contradict 

the statemeratd of the respondents that pplicant' s transfer 

is not instigated, manipulated or motivated by the D.C. 

Karimganj. 

As per AsS&n Forest Manual PartIIl, all reports 

related with Forests should be submitted to the Conservator 

of FOrests by the Deputy Commissioner, No reports can be 

suthiitted to Qvernment without Conservator of Forests. 

In the instant case, baeless report with motivated interest 

were submitted directly to therespondents and both 

resondents and Deputy Commissioner conmunicated each other 

Contd.,.... P/6. 
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keeping (nservator of Forests in dark and took decision 

themselves without any report from Conservator of Fotests 

which is mandtory as per Assan Forests Mannual. This slws 

the malafide on the part of the respondent. 

I 	 Q( 74 , 	/4 ' 	-) 
,/\ It is contrary to the pata 5 where respondent 

stated that on óonsideration of reports received from 

Deputy Commissioner, Karimganj, thea kas no remedy but to 

transfer the applicant. The file as mentioned in the para 

ould be called in Tribunal to ascertain the facts. It is 

wothwhile to mention that the applicant reported to the 

higher authority regarding vindictive and biased attituc 

of D.C. Karimganj time to time. 

Thus the transfer of the applicant is not in public 

interest. 

That with regard to the statemets made in paragrh 

71  I beg to state that the I.F.S. association strngly 

taken the trarisfer of the applicant after due consideration. 

8 1 	That with regard to the statnents made in paragraph 

8 of the W. S., I state that my transfer has been continuously 

modified st4ng malafide on the part of the respondents. 

91 	That as regards the statements made in paragrh 9 

of the W.S., I beg to state that as per order dated 21.9.95 

of the }bn'ble Tribunal passed in O.A. 216/95, the 

respondent was asked not to tran r the applicant from the 

present position, i • e. Karimganj Dlvi sion but respondents 

transfeered the applicant by modifying the order to Planning 

Officer-34II Qiwahati and then to Hailakandi Division,Hailakandi. 

Contd.. .P/7. 
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and again to Central. Mf. Division, Hojai and ultimately 

posted the applicant to a non-cadre post of t,jai, against 

the rule s. 

10. 	That 4th reaard to the statements made in 

paragraph 10 of the N. S. I beg to state that the respondents 

have turned down vide dated 11.10.95 the representation 

of the applicant on the basis of baseless and unfounded 

observation. The applicant never received the said order 

dated 11. 10.95 and was sicked to see the baseless observation 

in the sa id order. The records enclosed 4th petition 

and herewith and High Curt Judgmment in Civil Rule No. 

3723 and 3487 of 1995 and conteiTt proceeding againstthe 

D.C. Karithganj in the High Qurt contradict the observations 

mdde in the said order dated 11.1005 by the respondent. 

Again for HxBxR example, D.C. Karimgaruj reported 

to the respondent vide No.DC/43/95/234 dated 5. 10.95 presenCe 

of 67 pieces of unmarked teak timber. But on enquiry, the 

said timber found recorded at applicant submitted report vide 

B/11165..66 dated 13.10.95. 

That with regard to be statements made in 

paragraphs 11, I say that the contentions of the respondent 

that the applicant was not available in his Hedq uarter 

for a long time is not correct. 

That with regard to the stateients made in 

paragraph 12: of the W.S. I state that no records or 

evidences were subiitted in support of the statements that 

"the allegation levelled against the applit have been 

well founde&" The applicnt suIitted facts and records 

contradicting the statemelits of the respondents. 

Contd.... ..P/8 
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That with regard to the statanents made in 

paragraph 13, I cb not admit anything ccntrary to relevant 

records. 

That the statGnentsrnade in paragraph 14 of the 

W. S. are categorically denied. The transfer of the applicant 

is not in public Interest, but in the interest of respondits 

and the D.C. Karimganj having vested interest. All the 

allegations have been refuted by the applicant by suhiitting 

records which speak for itself. The applicant joined in 

Hailakaridi and in Hojai wherever there is transfer orders. 

This shows that applicant can:ied out the order of transfer 

i ssued by the respondents and no insisted his choce k plae 

of posting. 

±1. 	The applicant is surprised for mentioning of 

"complete failure on the part of the applint to 

contml illegalities and destruction fx of forests in 

Karimganj and his coiTplete non-cooperation with the district 

administration to curb the illegalities." without any 

record or eng uiry by the departmental authority. On the  

coiltrary, the applicait has enclosed all records of 

his god performance wh.tc*t has not been denied by the 

respondents. In any report, suhiitted to the P.C.C.F. 

and Govt. of Assam, by the Conservator of Forests, time 

to time, no lapses or irregularity by applicant has been 

found. Even the posting of the applicant as D.F.O. 

Flailakaidi after Karimganj vide order dated 16.12.95 by the 

respondents shows the ability to control illegalities 

integrity and satisfiactory performance of the applicant 

Con 
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because Hailakandi Division is full of forests and situated 

adjoining the Karirngani Forest Division. In fact the posting 

of the applicant as D.F.O. Hail&candi after Karimgafli 

Division contradicts the baseless statem1t of the respondents 

in this paragraph. This paragraph also contradicts the 

statenents mace in paragraph 4 by the respondents where it 

was mentioned "the applicant was transferred when he dowed 

unbecoming behaviour in the meeting on 23.5.95." 

That some time respondents say that applicant was 

t ran sfer red due to unbecoming behaviour and some time also 

says that app ii can t was transfer red due to hi s in abi ii ty to 

check illegalities. Thus the respondent is a confused person. 

Even though, the applicant states that both the reason 

submitted by be respondents for his transfer is baseless and 

unfounded and motivated. 

Again even after posting of applicant as D.F.O. 

Hailakandi, the respondents submitted proposal for the 

posting of applicant as D.F.O. Silchar, D.F.O. Me Valley 

Diivisio n and as D.F.O. Darrarig West Division to the 

Govt. vide FRE. 3/90/Part which are full of forests. This 

-: 

	

	shows rnarkable confidence of respondents in applicant 

tegarding his ability, integrity and good performance. 

15. 	That with regard to the statements made in paragraph 

15 of the W.S. , the applicant brought in the notice of 

respondents the biased and vindictive attitude of the 

Deputy Cbmmi ssion, Karimganj, but no action has been taken 

so far by the respondents in this regard. 

Contd...... ..P/i.0 
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That as regards the statements made in paragraph 

16, I beg to state that 4thout any evidence, the respondits 

maligned the image and career of the applicant. 

t21 	¶the eUbTd.5iOfls of joining repo)rt by the 

applicant at Hailakandi and at }bjai after nodification Of 

transfer orders clearly shows that appli nt has no 

inherent right to stay in a station of his choice. 

When the reliever reported joining, the applict 

was remained in the H. Q and clarified the position to his 

reliver vidd letter no.14/06 dated October 1995. This 

contradbts the statements of the reeporidents. 

That with regard to the statements made in 

paragraphs 17 and 18 of the W.S. I *Rt.xt*it do not 

aãnit those statements. 

That with regard to the statements made in 

paragraph 19 of the W.S. I beg to state that this is 

personal biasnessof the respondents that is why he 

ignore the reports of the Conservator of Forests while 

takbng the decisicfl. As per Assam Forest Mannual, the 

respondents should have directed the D.C. Karimganj 

to approach the Conservator of Forests, instead of gOing 

to the (verrine nt directly fo r any matter 

relating to forests. 

That with regard to the statønits me in 

paragaph 20 of the W. S. I beg to state that the exceptional 

conditions for applicant's trsfer has in not been found 

contd....P/11. 



-11- 

justified by the evidences/records. On the contrary 

the different reports sulznitted by the Conservator of 

forests did not find any lapse or irregularity by the 

applicant. All the so called allegations suthd.tted by 

the respondents have not been fod true or well founded. 

Thus the applica nt's transfer is not in public interest. 

20. 	That with regard to the statements made in 

paragraph 21 of the W.S. I do not admit anything contrary 

to re1evt records. 

That with regard to the statements made in 

paragraph 22, I beg to state that the statements - "the 

applicant was away from his head quarter witut intimation 

to any boj" is not a fact. The applicant clarified the 

position to his reliever vide letter dated October 1996. 

Thus the whole statements of respondents are false. 

That with regard to the statements made in 

paragraphs 23 and 24of the W.S. I do not admit anything 

contrary to the relevant records. 

In support of the contentions ma he reinabove, 

the applicant annexes here*ith the copies of the notifications 

dated 10.4,96, 9 0 11.95, 16.12.95, 11.1.96, .24.3.96, 

16.7.96, Judgnnt dated 2.4.96, letter dated October 1995 

and the same are amexatk,  marked as NE)JRE1. 2. 4.5.6 

7.& and8 respectively. 

Verification..... 
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yE R I P I CAT 1 0 N 

is  Shri Chandra Mohan Sharma, I.F.S. the applicant 

in 0.A. 3/96, do hereby solemnly verify and state that 

the statements made in the accompanying Rejoinder are 

true to my knowledge and belief and I have not stpressed 

any material facts. 

1 

Pnd I sign this verification on this the 

day of SeptiibeE 1996 at Guwahati. 



• 	 A. - 

GOVERNMEtT CF ASSAM 
FGEST 	 DEPT€NT 	DISPUR 

• 	
RDERS BY THE GOVERN(R 

NOTIFICATION - 

Dated Dispur,the 10th April,1996. 
NOFRE3L9Q/pt/i6i : 	The transfer order issued vide' Notification 

• No.FR.3/9Q/pt/15O_A, dtd 16.12.96 in respt of Shri Dilip Kr. 
•Das,Djvjsjona1 Forest Offjer 0Hajlakandj Divn,Hàj1akandi. is 
hereby cancelled with immedie effect and until 

. tber orders. 
_ 	In modification of this Department not~ication 

No.FRE.3/90/pt/150 dtd. 16.12.95,  Sj'j  Chandra Nohan,IFS,Deputr 
• : Conservator of Forets, is in the interest of public service • 	

1 rahsferred and posted as Divisional Forest Officer,Central Assari- 
• 	Affcrestation Diiion,Hojaj with effect from the date he takes 
• '-. 	 ir ciargos vice Shri B.B ,Nobis,Divisjonai Forest Qfficer,Nagaqn 

SOuth D1v1s1onoJ 	eJ.eed of the dual charge. 

Sd/A 0B ,Róy Choudhüry,' 
Deipu-V Secretary to the Govt.of Assam,'. 

ji  crest Department,Dispur 

Memo No.FRE.3/9O/?t/161.1B 	tated Dispurthe 10th April,1996. Cop fwarded to : 
. ihe Accountant 
The Principal Chief Conservator of 	 Guwaha  Shrj Chandra. Mohan,'IFS may be directed to report joining immediately. 
Th Chief Conservator of Forests(T &' Admn)Assam,RajgarhRoad,Gjiy_3. 

4 The Chief Conservator of Forests(R.F.& W.P)Assam,Guwthatj_24. 
5. The Conservator of ForestsSouthern 	Cjrc1Sjichr/Northern Assam CirC1G,TeZPUrMt11S Circle,Haflong, 
•60Shrj Djljp Kr,Das,Djvjsjon1 Forest UffjcerHaj1akandi Djisjn, 

• Hajlkand.j. 
SIU'i. Chandra Mohan,IFS,Deputy Cnservator of Forests,C/O The Principa:. 

• 	Chjf Conservator of Forests 	 is directed • to join in his new place of posting immediately and to submit the 
report of compliance accordingly. 
Shri B.B. Nobis,Divjsjonal Forest Qfficer,NagaonSouth Division, 

• •Hojai.Hc is directed to hanidover charge of Divisional Forest Offi,oer, Central Assam Afforestatlon Division,Fjojaj to Shri Chandra NcthanIFS, as and when he rQports for Joining. 
Shri Joy Singh'Bey,Divisional Forest Officer,Coojjtj.on Division, 
Haflong f or information 1  

• 1OThe Officern-Spcciai Duty to the Chief Minister,Assm f or 	our  •of information of Chief Minister, 
The Deputy Director,Assam Govt,Press,Baunimajd,G/ahatj21.for 

• 	favour of pUblication of the above notif'jcfton jri the 
iiext issue of' the Assam Gazette, 

i2 Personal file of the offjsrs. 

£tteste4, 
'fr 

By order eth., 

• Deputy Secretary to the 	A'sam, 
Forest Departmenttap 

• 	 •• 	1:. 	.., 
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No. 16Ol6/2/95-AJS(II)_A 	r.  7 \ * 	 Government of md ía 	 \J 

111 n Is try of Pc rsonue I , P. G . & Pens Ions 
(Departmt of Personi,eI & Training) 

?1ew Delhi, the 	9. 
N.. 	

.. 	 . 

G.S.R. 	No ...............In 	exercise of the powers 	conferred 	by sub-sj0 (1) 
. of Sect ion3 of the All India Serv1es Act, 1951 

(61 of 1951) read with sub-rule (2) of Rule 4 of tile Indian Forest 
Service (Cadre) Rules, 1968, the Central Gover,Imef)t In coflUU!tatjo0 

with the Goverumeits of Assam & P'lcghajaya, hereby 
• 

	

	 )

makes the following regulations further toamend the Indian Forest 
ervioe (Fixation of Cadre Strength) 

Regu1atjo9 1966, namely:-
1. 	(1) 	

These regulatjo18 may be called Indian Forest (2 	 Service 	(Fixation of Cadre Strengt1) 	Soventi Amendment Regulations, 1995. 

(2) They shall come into force on the date of  
0 	 their pub! IcatlolL in theOfflejal Gazette. / 

C /Z 
 

2, 	 In $. he Sohcd 
of Cadr 	

I 	to t he Intl Ian Fo ron 	cr t 	S v I c 	(F I xrt t I on e Strength) Regulatjoti5, 1968, for the 1ad1g 
	"Assam- Megha!aya" and the entries occurring tIereun 

shall be 3ubstjtuted namely ;- 

	

'011 

 

tli 	f o ,, 	j g  

j,f 	52. 
1 / 1. 	SenIor Post5 under th State Govt. 12 

72 

q Principal Chief Conservator of Foresl,ls 
 

hief ConservaLor of Fores 	(Protect iI)n) 	
I 

	

Chief Conservator of Forests (Wld1jfe) & 	 1 Chief WjldIlr0.. Warden 

• 	Chief Conservator of Forests (Social Forestry) 	 1 
h1ef Conservar of Forests (Research, Training 	 1 & Working Plans 	 . 

Conservator of Forests (Territorial) 	
6, 

Conservator of FornstM Thvont)/ 	
1 

Conservator of Forests (Economic CircJe)'k 	
1 

• 	Conservator of Forests (Headquaro5) 
 

	

"Coaservator cf Forests (Social Forestry) " 
	 3 

tConservttt&,r of Foreet (Wildlife) 	
1 / 

\/Conservator of Forests (T3order) 



.1 
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I 

22 

2 

Field Director 	Project Tiger, Hanas 

• 	Director, Kaziranga National Park 

riuoipal, NEF flangers College, Jatukbarl 

Deputy Conservator of Forests (Territorial) 

Deputy Con$ervator of Forests (Wildlife) 

Deputy Conservator .of Forests (Assam State Zoo) 

Working Plan qfficer 

Forest Uttlisation Officer 

Planziing Officer 

Silviculturist 

POStLS under.  the Goyrjimcnt of 

Principal Chief Conservator of Forcts 

Chief Conservator of Forests (Soesal Forestry 
& Environment) 

Conservator of Forests (Territorial & Development) 

Conservator of Forests (Wildlife) 

Conservator of Forests (Social hireotry) 

Conservator of Forests (Research & Training) 

Deputy Conservator of Forests (Territorial) 
(Khasi Hills, Jant!a.HllLn, GaroillUs) 

Deputy Conservator of Forests (Trining) 

- Working Plan Officer 

Planning Officer 

SI ivioul turist 

Director, Balplakram National Park 

Deputy Conservator of Forests (WiIdlii) 
(East & West Khasi fills Wildlife Division) 

Deputy Conservator of Forests (Utflis&,io) 

Deputy Conservator of Forests (Social Forestry) 

Totil 

3 

A 

a 

55 

1 

1 

I 

1 

1 

I 

3 

1. 

I 

1 

1 

1- 

I 

1 

I 

17 

72 
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. 	
,. Central Deputation. Reserve 0 20?' of Itoh 	bovo 

- 

Posts to be fUlled by promotion in 	 '1t 
ru1e 8 of the Indian Forest Service (Recruitment) - 	
R'ules, 1966,0 33 1/3% of Items I and 2 above 

4. 	Postf to be filled by direct reeruitm111 (1+2+3) 

S. 	Depttat Ion. Reserve e 25 of Item 1 above 

6. 	Lve, Training Reserve & Junior Posts 
020% of Item labove 

Direct Recruitment Posts 
Promotion posts 

Total Authorised Strength 

213" 

58 

18 

14 

90 
28 

118 

Note _j: Prior to the Issue 
author ised strength of. the 

V,  , I  ~ " 
(Madhumita U. M1tr) 

Desk Ott leer 
of this notification the total 

Assam-Heghalaya Cadre was 104. 

ilole 2 The Principal ReguIat1OflswerefljfJ 	vide Not1t1catjor No. 6/1/66 - AIS(IV) dated 31.10,1968 as GSR No.1072 in the 
Indian Forest Service (Fixation of Cadre Strength) Regulations, 1966, has been amended vl.de NoLific a tioll given below:- 

S.Nu. G.Sft. 	No, Date 	of 	PubI Icat. Ion 

1. 1673 	
. 31.10.1986 2, 

3. 
17. 7.01.1967 	• 

4, 
653 6.05.1987 

 
554 	... 6.05.1967 

 
689 13,05,1967 

 
1083 8.06.1968 

 
1887 9.08.1969 

 
80 

485 
17,10.1970 

 .. 
. 	545" 

21.03,1970 
 1802 

4.04.1970 

 135 
24.10.1970 

 1.38 
24.01.1971 

 685 
24.01.1970 

 45(E) 
8.05,1971 

 47(E) 
20.01.1972 

 48(E) 
20.01.1972 

 478(E) 
20.01,1972 

19, 192(E) 
4.12.1972 

 321(E) 
2.04,1973 

. 
. 

.391(E) 
27,06,1973 

142 
10.08.1973 

23. 9.02.1974 13 

24, 
28(E) 

. 2.02.1974 /7 
25. 

273(E) 17.06.1974 
Mvoceto 300(E) 07.1974 5  



-tr 
.4' •. 	. 

812 
2227 

71 
407(E) 

1064 (E) 
444(E) 
750(E) 
93(E) 

631(E) 
13(E) 

380(E) 
438(E) 
486(E) 
562(E) 
626(E) 
031(E) 
20(E) 
31(E) 

• 	84(E) 
456 

• 	360(E) 
378(E) 

386(E) 
602(E) 
604(E) 
653(E) 
657(E) 
294(E) 
354(E) 
356(E) 
478(E) 
530(E) 
24(E) 

• 128(E) 
300(E) 
327(E) 
489(E) 
266 
654 
763 
798 
796 
835 
837 
880 
1 &4 
4•07 
619 
802 
826 
835 
836 
432(E) 
54(3(E) 
404 
834(E) 
352(E) 
832 
918 
933 
590 
603  

3.08. 1974 
16.08. 1975 
17.01.1970 

16.06.1976 

24.07. 1976 

6.07.1976 

3.08. 1978 
20.02.1977 
5. 10.1977 
6.01. 1978 
13.07.1978. 
29.08. 1978 
25.08.1980 
30,09. 1980 
3.11. 1980 
4.11 .1980 
16.01.1981 
23.01. 1981 
27 .02. 1981 
9.05.1981 

23.05. 1961 
2.06. 1981 
9.0641981 

11 . 1981 
17.11.19(31 
10.12.1981 
11.12.1981 
1.04.1981 

26.04. 1982 
27.04.1982 
31 .05.1982 
30.08,1982 
12.01. 1983 
28.02.1905 
20.03, 1985 
29.03. 1985 
12 . 06. 1986 
12.04.1986 
.20.08.1986 
20.09.1986 
27.09.1986 
27.09.1986 
4.10.1908 
4.10.1986 
18.10. 1986 
14.03.. 1987 
30.05. 1987 
15.08. 1987 

31.10. 1987 
7.11.1987 
14.11 .1987 
14. 11 . 1987 
8.04.1988 
4.05,1988 

21 .05. 1988 
3.08. 19R8 
10,03 1 

11 . 1909 
16. 12. 1989 
30. 12. 1989 
22.09.199() 
29.09.1990 
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No. 16016/8/94-AIS(II)A 	 Now Delhi, the  

Co:py forwarded tor Information to 

• '. '1. 'The Chief Secretary, Governments of Assam & 	Heghalaya, 
.Dispur/Shillong (5 copies eaeh). 

:2. 	All State Governments & Union TorrlUorjes, 

• 	3. 	The 	Chief 	Conservator 	of 	Forests, 	•Assam/Meghaaya, 
Dispur/Shillong ( 5 oóples each) 

4. 	The Chief Secretaries of all remaining State Govcri'unentn, 

5.. The Comptroller and Auditor General of India, New Peihi (with 
3 spare copies) 

'6.. 	The Secretary, Union Public Service Comnlsion, Now Delhi. 
(with 	spare copies) 	 / 

• 	•7. 	Al 1 the Accountaiits General 

8. 	Director, Forests Re8ear()h Institute and College, Dohraduti 
• 	(wIth 2 spare copies) 

9, The Lok Sabha Secretarjttt (Committee rutht), Now Delhi. 

10. The Rajya Sabha Secretariat (Commitie(j Hratich), Ncw Del)I 

ii. The Hi:llBlry of Environment & Forests (IFS. II Section) 	New Delhi (wIth 20 spare copies) 

The Hinistry of EuvIrornot. & Forests, Deputy Secretary 
(IFS), New Delhi. 

MInistry of Home Affairs (UTS SectIon), New Delhi. 

(Hadhiumita D. Mltra) 
Desk Officer 

• 	INTERNAL DISTflIByT: 

• 	AIS(I)(.DO-p)/AIS (III)(Fur Civil Liet)/EO(CH) ;ootIou 
• 	Hpure copies 	150 

• 	 40Oa*0 
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68, 	 728 	 8.12.990 / 89. 	 730 	 8.12.1990 0. 125(E) 	 5.03.1991 • 	91, 	 246 	 13,04.1991 
92. 	 473 	 24.08.199 
93, 	 527 	 14,09.1901 

565 	 - 	 5.10.1991 
584 	 19.10,1991 • 	96. 	 538(E) 	 6.08.1993 
685(E) 	 4.11,1993 
687(E) 	 4.11.1993 • 	99. 	 514 	 22.10.1994 100,' 	513 	 22.10,1994 101.' 	 321(E) 	 31.03.1995 
213 	 29.04,1995 
278 	 10.06.1995 104, 	 264 	 3.06.1995 

• 	 . 

(Malhumfla D. Plitra) 

To 	 Desk Officer 

The Manager, 	 - 
Government of India Pres 
Mayapurj, fling Road, 	pjj1j. 	• 

•' 	\ 

j 	(1 

. 	/ 

I 	 :,-••• 
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AvoA 
GERNT dF ASSAM 

FEST DEPARTT 

(RIDERS BY THE GCTERN(Y 

NTIFICATIQN. 

Dated Dispur,the 16th Dec'95, 

ptj 	
In modification of. this Department 

DISPUR 

Notification No.FRE.23/91/220 dated 2 -11-.95, Shri Chandra 
MOhan,IFS,D.eputy Conservator of Forests, is in the 

interest Of pub'ljc service, transferred and posted as • 	
DivisjonaJForest Officer, Hailakand1D1visjon,IIaj1akafldj • 	
with Cffect from the date he takes over carges vise 
Shri Dilip Kumar Das,Djvjsjoi Forest Off ioer 

• 	. tranferred. 	. 

:1\10.F3/9O/pt,A : O relief, 
Shri Dilip Kumar Das,Djvjsjona 

Frest Officer Hajiakandi D ivision,Hallakafldi is in th 
interest of public servje transferred and posted as 
Divisional ForestOff1CCPRS.DiViS1Ofl,f1Ong with 
effect from the date he takes over charges vice 
Sj J•SeBey,Divisionai Forest Officer,Coflsoljdatjon 
Division,Hafiong is relieved of the dual charge. 

Sd,- C K. Sharma, 

Addl.Sacrdtary to the GVt.øf Assam, 
Forest 	 ispur  

Metho No.FRE.3/90/pt/150_B, 	D COpy forwarded to 	 ated Dispur,the 16th Decemberl95, • 	

: 

• 1. The Aotant Genera1(M)AsamShjIlo,Bh • 	. The Prinjpa Chjf Conservator of 
FOrSStS,A5Sam 3 The Principal Chjf Conservator of 	

Re lIbi Gl 
 • 	49 

The Chief Conseator. of Forestw(Territorial)AssamRajgarh Road, • 	•Guwahatj_3' 

5, The Conservator ofForess,Southerfl Assarn Circle,Sjlch ar/ Hills Cirie,Haf long 

Chandra Mohan IFS ,Deputy Consrvator of Forests, 
•C/Q The Prinjpai 6hief Conservator of Forests Asun Rehbi,Gu!ah ati 

7, ShrjDjj kmar Das,Divjsj0nai F.ore Off icer,Hajjakandj Division 
Hailakandj for necessary action. 

80  Si JOy 
Singh Bey,Djvjsjonai Forest Officer,CoflsQljdQtjon 

Divj0 Haflong 0 
 He is directed to handover the charge of F.R.S.Dj\1 5 j Q  Haf long to Shrj Dilip Kr.Das,as and when he reports for jOining 

9 The OfficerOSpeciai Duty to the Chief Minister,Ass
am  for favour of information of Chief Minister. 

lOPhe P.S.to the Mjjst€ of Stte(Ifld )Socjai Forestry and 
W114 Li,Jsam for favour of information of Mtnister. 

11 The Deputy I)iroctor.Assam Govt.Press,punjmajdaflGu It.1 
for publication of the above notification in the 	 of PJ fl1fZCt. 	

off 	• 	BYder et 

Add1,3ecretay to-the GoVt.of Assam, 
• 	 hrtmcn,Djspjjr. 

.. 
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tterNp.çj5 	 . 	Dated 11-1-.96. 

The Commissioner and Secretary 
Forest Departmpnt, 	- 
Dispur, 

Sub :—. 	Handing over the charge of Hailakandi Division. 

flef : 	Govt. Order o.FRi 3/90/Pt/10, dt. 16—.12.-9. 

Sir, 

In enclosing my letter dt. 20—.12-.95 addressed 

to the Divisional Forest Officer, Hailakandi, I have the 

honour t.o state that Sri Dhlip Kumar Das, D.F.O., Hailakandi 

has no handed over the charge of the Division to the under-. 
signed. Ho has informed me verbally that asper directive 
of Ho'b1ø Guwahati High Court he has, submitted his represen—. 
tation to the Govt. of Assam for consideration, kelaq Pending 
whichhe would not be able to hand over the chargoof.tho 
Divjsj. 	. 	. 	 £ 

r 

In view of the above, you are requested to kindly 
instruct me with'regard to the future course of action. 

This is fr favour of your kind 'information and 
necessary aCtion, 

	

nc10 : As above. 	 • 	
Yours faithfully, 

(CHANDRA MOHAN) 
Dy. Conservator of Forests 

Camp - Hailakandi. 
Copy to :- 

• 	• 	 1) The Principal Chief Conservator of Forests, 
Assarn, Rehabari,Guwahatj.8 for information 0  

'.2) The Conservator of 'Forests, S.F.C., Stichar for information, 

• 	 Dy. Conservatoffporests, 

Attestert 
Camp - Hailakaridi. 

/ 	 LW 
Advoct 



GOVT. OF ASSAM 
OFFICE OF THE DIVISIONAL FOREST OFFICER 	KARIMGANJ DIVISION. 

KARIMGI\N.3. 

Letter No. C.M./3/Ciari. 	 Dt.Karimganj the 24.3.95. 

C 

The Principal Chief Conservator of Forests, 
Assam, Rehabari, 
Guwahati- 8. 

Sub. 	Clarification 	against 	Fal;o 	aJ legation 	as 	well. 
as news 	item published 	against 	D.F.O.Karimgan. 

Sir, 

• 	hi continuation of my earlier letter No.A/1247=48/ 

dt.4.3.95, I have the honour to clarify that during my tenure 

of seven(7) months, I have curbed all sort.s of illegali:ioi 

inside and outside of Forests Areas by tkaing strong measures. 

During my tenure, no fresh timber transaction has been taken 

place. I also have approadhed to High Court, Guwahatj and 

even Supreme Court of India to protect the interests of 

the Forest Department. Therefore, a certain circle with 

vested interest has become quite in effective in their illegal 

actions. That is why, they are now trying up and doing to 

malign me by giving fabricated and false news/allegations 

to mislead the authority. The 'Sadin' has published my 

re.oinder without any modification in its issue dt. 24.3.95 

(copy. enclosed-l) 

Even persons having vested interest have submitted 

petition wherein false allegation has been 	made 	againsi 
me by forging s ture of some leading citizen qf Karimgan. 

In this connection. I am enlcosing herewith the clarification 

of persons concerned stating that, their signatures h a v e: 

been forod (Copy of 1eter of Nripati. Ranan Chaudhury,Ex.M.p. 

Karimgan, Vice-President South IKx. A.P., Prosiderit North 

Karimgan etc. in enico 2 & 3). 

It has come to my knowledge that, certain persons 

associated with some political Organisation has submitted 

'False' allegation associating me with one 'Kiron Patel' 

to Hon bie Chief Minister,Assam through Deputy Commissioner, 

Karimgan .without ascertaining the facts). Surprisingly, 
later On. ,  they confessed their mistake by submitting another 

memorandum to Hon'ble Chief Minsiter,Assam throuçi Deputy 
Commissioner,Karimga'nD Stating that their complaint is totaty 

baseless.(copy of Memorandum is enlcosed- 4). 
Attested. 

ContA5 



4, 
	

\ 

I 
It is worthwhile to mention that, time to time, 

my, efforts to check illegalit:ies have abs been appreciated 

by many leading Newspapers(Copy of such Newspapers cuLtings 

enicosed- 5, 6, 7, 8, 9, 10). 

This is for favour of your )cind information and 
necessary action. 

Enclo: As specified above. 	Yours faithfully, 

(CHANIiA tOIi11 SHARMA, IFS) 
D.F.O.Karimyan. 

Copy to:- 1) The P.P.S. to Hon'ble Chief Minister of Assam, 
for favour of his kind information and necessary 
action. 

The Secretary, Forest Deptt., Govt,of ?\ssam, 
for favour of his kind information and necessary 
action. 

The Chief Conservator of Forests(T)',pehabarj, 
Guwahati, for favour of his kind information 
and necessary action. 

The Conservator of Forests,SAC, Silchar, for 
favour of his kind information and necesary 
action. 

Attested. 
(CHANDRA MOHAN SHARMA,IFS) 
D.F.O., Karimgan. 

. 

h\6 
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The Civil luie No, 3723/99r ws earlier heora 
Ou 	

leiic.;th oil 2, 11.95, Larl)ed C. Gbvt 
	AdVocat - ( 

pruy(i some Lime to see whet1 	L-he Diy Ccmii 
any p0werto aeiz 1t L1IC present fa <L t .9 and CtXCUI!1arCe. Tidy both the above Pivil RUJ.3 are 	

up for hearing. 

14 	
Dhat tach aryya appearIng on behalf c 

PeLIL-IOnS submi 	bbfr th13 court that Ll Dc2pzLy 
Counh:iir had Uo rig!l t ''Ubatuoever 

wider the Forest Manl or any other law o 	
ua

sejz0 
the LIners in quesLj1ihIh i 

the domai n of the Fore3L DOPEArtill  CTI t arid thou 	oiz ur I of Lttnhers ha 	 e
occa3ioed 3erj 	105303 to th pe:i. (:l.olrs. 

Mr. D.ChouhuryD iearnd Sr. 
c;uvt. Advoct Loay ubmj Ls 

tli h has no 	
1. 

	

Lh 	 -i. .1 	j e 	1>uLy 	 u 

	

Conmj 1r to mak 	le 	 in (:lc p ni uid circuI(13 L anc 	 VJ., t'li. 	
uy 3ihzi 1. t: 	f. I ia 
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Lh0 1)I3LLj(, 	
!IQS OVe-all P1)er, 

	

15. 	
OflSiderjflgLh e  suhmij03 Of th0 learned oU Ci. 
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F Crva Lor of P nr Us I. 
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dJ rc;)()rt :;t 	it. Lnd by Lhe 	nervdt(:): of Ire') t 	to the 

!rircipaI 'Thief CônserviLor o1 Foj:e;ts It: i cicer LIi t 
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relea so Lho soid Liter as per th LLanSIL paL3es 
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the ce,rtifiea copby the peti Lioners. 
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Ae tte r N0, CZ4/06 

TO 
• 	• 	Sbrj A. Rabhav  I, P.S. 

£3puty Pield DjZtcto&. 

Avvvi  - - S 
C3 

DQted $ 

ib 	*... O,A, Lo.16 Of 1995 
Shrj C. 140  Sharmao  

-,Veul 

Unioi of iAdjj 	Ore, 
Orr thereof dt. 2995 0  

pith 

 

xefazen Ca to thà subject  cited abova, 
I cn enclosing hezo with a copy of 10ttOX 4t. 21.9,95 addxa scad 
to the Coromi ssione r and czetary, Pore St Dapartment, Dirpur 
from Sri B. £C. Saxm Mvocate alongwjth a copy of the 0rdr 
dt, 21,9.95 passed by the HOUCb1O Tribunal which will speak for itl, • - 

In the above mcnt toned cam, you are ai. a 
a 

nc10 	stated 
above, 

• 	 ((XMDRA X4OWN )IFS  
Divisionalbreet Officer 

• 	 Zarimganj I)ivi ston, }Carimganj 

•  
inhomation, copy to tka D3puty Cmsnr, 1artmgj for 

U MANDPA MQUiN ) vs 
Divi Ston al flare et Office r' 

XGrimganj DiVtetOfl,Rarlxnganj 

_____ 	- .. I 
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THE CENTRAL ADm ISTRAT IVE TR IBAL: :GUWAHT I BENCH 
GUWAHATI 

T_ 

• 

Memo of ppearance 	

• 

O.A. No. 	3 	of 1 996 
•  

-Versus o pp1cant - 

Ufljon of India & other 	oRespofldents 

I, AeK Chaudhuri Addi. Central Govt. 

: Standing Counsel enter appearance on 
behalf of the 

	

Union of India 	
Respondents No. / 

Given under my hand and seal on this the 
day of$d197 

A.K. Chaudhuri 
Addl CG.S.0 

• Oo_ 
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